Fourth Lok Sabha
VIl Sesssion (17/02/1969 to 16/05/1969)

LOK SABHA

BULLETIN—PART 1
(Brief Record of Proceedings)

Monday, February 17, 1968|Magha 28, 1890 (Saka)

No. 231

1. Oath or affirmation
The following Members made and subscribed the affirmation and
took their seats in the House:—

(1) Shri K. Kamaraj (in English)
(2) Shri Janeshwar Misra (in Hindi)
(3) Shri Jai Singh (in Hindi).

2. President’s Address—Ilaid on the Table

Secretary laid on the Table a copy of the President’s Address to both
Houses of Parliament assemb'ed together on the 17th February, 1969

(Hindi and English versions).
3. Report of Joint Committee—laid on the Table

Shri Vikram Chand Mahajan laid on the Table a copy of the Report
of the Joint Committee on the Bill {o make provision relating to marriages
of citizens of India outside India.

%4 Evidence before Joint Committee—Laid on the Table

Shri Vikram Chand Mahajan laid on the Table a copy of the evidence
given before the Joint Committee on the Bill to make provision relating
to marriages of citizens of India outside India.

5. Motion Re: Report of Joint Committee
Shri Shantilal Shah moved the following motion:—

“That this House do extend the time appointed for the presenta-
tion of the Report of the Joint Committee on the Bill further
to amend the Constitution of India, upto the 12th March, 1968.”

The motion was adopted.

6. Paper laid on the Table

A copy of the Proclamation issued by the President on the 1‘71:hl
February, 1969, revoking the Proclamation issued by him on the 23rd
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in relation to the State of Punjab, published in Notifica-
ﬁ:nguﬁts lg.ig',fin 3?1 (English version) and G.S.R. 302 (Hindi version) in
' a dated the 17th February, 1969, was laid on the Table,

f Indi 1969,
Sna;:f‘t il:use (3) of article 356 of the Constitution.

7. Obituary References

The Speaker; Shrimati Indira Gandhi; Sarvashri N. G. Ranga, Atal
Bihari Vajpayee, H. N. Mukerjee, S. M. Joshi, P. Ramamurti, Surendra-
nath Dwivedy, Frank Anthony, Prakash Vir Shastri, Tenneti Viswa-
natham, M. Muhammad Ismai! and K. Anbazhagan made references to
the passing away of Shri C. N. Annadurai, former Member of the Fourth
Lok Sabha; Shri S. Ramaswamy Naidu, who was a Member of the
Provisional Parliament and Shri Manikya Lal Varma, who was a Mem-
ber of the Constituent Assembly of India, Provisional Parliament, First,
Second and Third Lok Sabha.

Thereafter, Members stood in silence for a short while as a mark of
respect.

(Lok Sabha adjourned till 11 A.M. on 'i‘uesday, the 18th February, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Tuesday, February 18, 1969|Magha 29, 1890 (Saka)

No. 232

1. Obituary Reference {

The Speaker; Shri Hem Barua and Shrimati Indira Gandhi
made references to the passing away of Shri Beli Ram Das, who was
a Member of the First Lok Sabha.

Thereafter, Members stood in silence for a short while as a
mark of respect.

2. Starred Questions

Starred Question Nos. 1-—6 and 8 were orally answered. Replies
to remaining questions were laid on the Table.

3. Unstarred Questions

Replies to Unstarred Question Nos. 1—19, 21—31, 33—145, 147—
157 and 153—200 were laid on the Table.

4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the explanatory statement (Hindi and English
versions) giving reasons for immediate legislation by
the Customs (Amendment) Ordinance, 1969, as re-
quired under rule 71(2) of the Rules of Procedure and
Conduct of Business in Lok Sabha.

(2) A copy each of the following papers under sub-section
(1) of Section 619A of the Companies Act, 1956: —

(i) Review by the Government on the working of the
Instrumentation Limited, Kota, for the year 1967-68.
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(ii) Annual Report of the Instrumentation Limited, Kota,
for the year 1967-68 along with the Audited Accounts
and the comments of the Comptroller and Auditor
General thereon.

\/(3) A copy of the Report of the Committee on defections.

(4) A copy each of the folowing Ordinances (Hindi and
English versions), under provisions of article 123(2)
(a) of the Constitution:—

(i) The Limitation (Amendment) Ordinance, 1968 (No. 12
of 1968) promulgated by the President on the 3lst
December, 1968.

(ii) The Public Wakfs (Extension of Limitation) Amend-
ment Ordinance, 1968 (No. 13 of 1968) promulgated
by the President on the 31st December, 1968.

(iii)) The Customs (Amendment) Ordinance, 1969 (No. 1 of
1969) promulgated by the President on the 3rd
January, 1969.

(iv) The Payment of Bonus (Amendment) Ordinance, 1969
(No. 2 of 1969) promulgated by the President on the
10th January, 1969.

. Bills passed by Rajya Sabha—laid on the Table

Secretary laid on the Table the following two Bills, as passed by
Rajya Sabha:—
(1) The Advocates (Second Amendment) Bill, 1968.
(2) The Motor Vehicles (Amendment) Bill, 1968.
6. President’s Assent to Bills

(i) Secretary laid on the Table following seven Bills passed by
the Houses of Parliament during the last Session and assented to by

the President:—
(1) The Appropriation Railways (No. 5) Bill, 1968.
(2) The Apprepriation Railways (No. 6) Bill, 1968.
(3) The Indian Teriff (Amendment) Bill, 196.
(4) The Punjab Appropriation Bill, 1968.
(5) The Pondicherry Appropriation Bill, 1968.
(6) The Appropriation ¢No. 5) Bill, 1968.
(7) The Bihar Apfropriation (No, 2) Bill, 1968,
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(ii) Secretary also laid on the Table copies, duly auﬂ\enticafed'by
the Secretary -of Rajya Sabha, of the following ten Bills passed by
the Houses of Pariiament during the last Session and assented to by _
the President:—

(1) The Judges (Inquiry) Bill, 1968.

(2) The Indian Railways (Amendment) Bill, 1968.

(3) The Madras State (Alteration of Name) Bill, 1968.

(4) The Deposit Insurance Corporation (Amendment) Bill,
1968.

(5) The Food Corporations (Amendment) Bill, 1968.

(6) The Banking Laws (Amendment) Bill, 1968.

(7) The Essential Services Maintenance Bill, 1968.

(8) The State Agricultural Credit Corporations Bill, 1068.

(9) The Legislative Assembly of Nagaland (Change in Repre-
sentation) Bill, 1968.

(10) The Insurance (Amendment) Bill, 1968.

7. Report of Public Accounts Committee

Shri M. R. Masani presented Forty-first Report of the Public
Accounts Commiittee on Paragraph 41 of the Audit Report (Civil),
1968, relating to the Ministry of Home Affairs regarding Avoidable
Expenditure.

8. Report of Estimates Committee

Shri P. Venkatasubbaiah presented the Seventieth Report of the
Estimates Committee on the Ministry of Railways—Railway Elec-
trification Projects.

9. Motion of No-confidence in the Council of Mimisters

The Speaker asked those Members who were in favgur of leave
being granted to Shri P. Ramamurti and others to make a motion of
No-confidence in the Council of Ministers to rise in their places. As
not less than fifty Members rose, the Speaker declared that leawe
was granted and the motion would be taken up at 2 P.M.

10. Government Bill—withdrawn
The Customs (Amendment) Bill, 1968

The motion for leave to withdraw the Bill moved by Shri Prakash-
chand B. Sethi was opposed. The motion was adopted and the Bill
was withdrawn by leave of the House. .
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11. Government Bill—Introduced

The Customs (Amendment) Bill, 1969

The motion for leave to introduce the Bill moved by Shri Prakash-
chand B. Sethi was opposed. The motion was adopted and the Bill
was introduced.

12. Statement re: Ordinance—laid on the Table

A copy of the explanatory statement (Hindi and English ver-
sions) giving reasons for immediate legislation by the Customs
(Amendment) Ordinance, 1969, was laid on the Table under rule
71(1) of the Rules of Procedure and Conduct of Business in
Lok Sabha.

13. Government Bill—Introduced
The Delhi Motor Vehicles Taxation (Amendment) Bill, 1969.
14. Motion

Shri K, S. Ramaswamy moved the following motion:—

“That the debate on the Bill to provide for the regulation of
registration of births and deaths and for matters con-
nected therewith, as passed by Rajya Sabha, which was
adjourned on the 14th November, 1968, be resumed
now.”

The motion was adopted.
15. Government Bill-Under Consideration.
The Registration of Births and Deaths Bill, 1968, as passed by Rajya
Sabha

Clause-by-clause consideration of the Bill, as passed by Rajya
Sabha, was resumed.

Further consideration of Clause 10 and the amendments moved
thereto continued but was not concluded.

The discussion on the Bill was not concluded.
(Lok Sabha adjourned at 12-55 P.M. and re-assembled at 2 P.M.)
16. Motion of No-Confidence in the Council of Minjsters

Shri P. Ramamurti moved the following motion:—

“That this House expresses its want of confidence in the
Council of Ministers.”

The following members toof part in the debate:—
(1)Shri R. D. Bhandare
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(2) Shri N. Dandeker
(3) Shri M. Thirumala Rao
(4) Shri G. Viswanathan
(5) Shri Shantilal Shah
(6) Shri H. N. Mukerjee
(7) Shri P. Venkatasubbaiah
(8) Shri Tenneti Viswanatham
(9) Chaudhuri Randhir Singh
(10) Shri Janardan Jagannath Shinkre
The discussion was not concluded.
17. Report of Business Advisory Committee

Shri S. Supakar presented the Twenty-eighth Report of the
Busingss Advisory Committee.

(Lok Sabha adjourned till 11 A M. on Wednesday, the 19th
February, 1969).

S. L. SHAKDHER,
Secretary.
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"'LOK SABHA

- BULLETIN—PART I
[Brief Record of Proceedings]

Wednesday, February 19, 1969/Magha 30, 1890 (Saka)

No. 233

1. Starred Questions

Starred Questions Nos. 31—34 were orally answered. Replies to
Starred Questions Nos. 35—59 were laid on the Table.

2. Unéta}red Mom .
.. Replies to Unstarred Questions No. 201—204, 206, 208—234. 236—
255, 257—276, 278—309, 311—329, 331—339, 341343, 345, 346; 348—
352 and 356—360 were laid on the Table.

Statement by the Minister of State in the Ministry of Information,
Broadcasting and Communications correcting the reply given on 1ith
Decemiber, 1968 to Unstarred Question No. 4196 regarding grant of
loans by Film Finance Corporation, Bombay to certain films relsased
by Central Board of Film Censors was also laid on the Table.

3. Calling Attention

Shri Atal Bihari Vajpayee called the attention of the Minister of
External Affairs to the propaganda by Moscow ‘Peace and Progress
Radio’ against certain political parties in India, amounting to inter-
ference in the internal affairs of the country.

" The Minister of External Affairs made a statement in regard
thereto.

4. Report of Estimates Committee

Shri P. Venkatasubbaiah presented the Sixty-fourth Repert of the
.Estimates Committee on action taken by Government on the recom-
mendations contained in the Eighty-second Report of the Estimates
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c ittee (Third Lok Sabha) on the Ministry of Educatioh—Delhi
University.

5. Reports of Public Accounts Committee

Shri M. R. Masani presented the following Reports of the Public
Accounts Committee:—

(1) Thirty-ninth Report on Appropriation Accounts (Civil),
1966-67 and Audit Report (Civil), 1968 relating to the Min-
istries of Education, Commerce, Works, Housing and Sup-
ply (Department of Works and Housing).

(2) Forty-second Report on Appropriation ‘_Accounts (Civil),
1966-67 and Audit Report (Civil), 1968 relating to the Min-
istry of Transport and Shipping.

8. Report of Committee on Public Undertakings

Shri G. S. Dhillon presented the Twenty-third Report of the Com-
mitteé on Public Undertakings on action taken by Government on
the recommendations contained in the Twenty-fourth Repert of the
Committee on Public Undertakings (Third Lok Sabha) on the Ney-
veli Lignite Corporation Ltd. '

7. Motion Re: Twenty-Eighth Report of Business Advisory Com-
mittee
Shri K. Raghuramaiah moved the following motion:—

~“That this House do agree with the Twenty-eighth Report of
the Business Advisory Committee presented to the House
-on the 18th February, 1969.”

The motion was adopted.
8. The Budget (Railways)—1969-70

Dr. Ram Subhag Singh presented a statement of the estimated
receipts and expenditure of the Government of India for the year
1968-70 in respect of Railways. -

(Lok Babha adjourned at 1-20 P.M. and re-assembled at 2-20 P.M.)
9. Motion of No-confidence in the Council of Ministers ’

D?scussion on the following motion moved by Shri P. Rama-
murti on the ‘18th February, 1969; continued:—
. “That this House exprésses its want of confiderice in the Coun-
cil of Ministers.” ’
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The following members took part in the debefe:—

(1) Shri Manubhai Patel
(2) Shri Atal Bihari Vajpayee
(3) Shrimati Tarkeshwari Sinha
(4) Shri George Fernandes
(5) Shri Y. B. Chavan
(6) Shri Nath Pai
(7) Shri Chandrajeet Yadava
(§) Maharani Gayatri Devi of Jaipur
(9) Shri Ebrahim Sulaiman Sait
(10) Shri Chintamani Panigrahi
(11) Shri S. Kandappan
(12) Shrimati Ila Pal Chaudhuri -
(13) Shri M. Narayana Reddy
(14) Shri Kartik Oraon.

The discussion was not concluded.

(Lok Sabha adjourned till 11 A.M. on Thursday, the 20th February,
1969)

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
(Brief Record of Proceedings)

Thursday, February 20, 1969/Phalguna 1, 1890 (Saka)

No. 234

1. Starred Questions

“  Starred Question Nos. 61—65 and 67 were orally answered. Replies
4o remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Question Nos. 361—402, 404446, 448—467, 469—
7, 539—557 and 559 were laid on the Table.

3. Papers Laid on the Table

% The following papers were laid on the Table:—

' (1) A copy of the Audit Report (Civil) on Revenue Receipts, 1968
(Hindi version) under article 151(1) of the Constitution
read with sub-section 3(ii) of section 3 of the Official Langu-
ages Act, 1963.

(2) A copy each of the following Notifications under sub-section
(4) of section 120 of the West Bengal Panchayat Act, 1957,
read with clause (c)(iv) of the Proclamation dated the 20th
February, 1968, issued by the President in relation to the
State of West Bengal:—

(i) Notification No. 7474-Panch published in Calcutta Gazette
dated the 26th December, 1968, making certain amend-
ments to the West Bengal Panchayat Rules, 1958.

(ii) Notification No. 7518-Panch published in Calcutta Gazette

E dated the 26th December, 1968, making certain amend-

[ ments to the West Bengal Anchal and Gram Panchayat
(Account and Audit) Rules, 1959.

(3) A copy of the Uttar Pradesh Panchayat Raj (Amendment) Act,
1968 (Hindi and English versions) (President’s Act No. 38
of 1968) published in Gazette of India dated the 28th Decem-
ber, 1968, under sub-section (3) of section 3 of the Uttar
Pradesh State Legislature (Delegation of Powers) Act, 1968.

(4) A copy of the Annual Report of the U.P. State Agro-Industrial
Coxgoration Limited, Lucknow, for the year 1967-68 along
with the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon, under sub-section (1)
of section 619A of the Companies Act, 1956.

(5) A copy of the Audited Accounts of the Animal Welfare Board
for the year 1967-68, under sub-rule (4) of Rule 24 of the
Animal Welfare Board (Administration) Rules, 1962.
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i of the Uttar Pradesh Imposition of Ceiling on Land
® (x)Hgdc&;g; (First Amendment) Rules, 1967 (Hindi and Eng-
lish versions) published in Notification No. 312|1-A-12-1-65 in
Uttar Pradesh Gazette dated the 16th September, 1967 under
sub-section (3) of section 44 of the Uttar Pradgsh Imposition
of Ceiling on T.~nd Holdings Act, 1960, read with clause (c)
(iv) of the Proclamatiion dated the 25th February, 1968 as
varied by Proclamation dated the 15th April, 1968, issued

by the President in relation to the State of Uttar Pradesh.

(ii) A statement showing reasons for delay in laying the above
Notification.

(7) A copy each of the following President’s Acts (Hindi and
English versions) under sub-section (3) of section 3 of the
Bihar State Legislature (Delegation of Powers) Act, 1968:—

(i) The Bihar Land Reforms (Validation) Act, 1969 (President’s
Act No. 2 of 1969) published in Gazette of India dated the
16th January, 1969. :

(ii) The Ranchi District Tana Bhagat Raiyats’ Agricultural
Lands Restoration (Amendment) Act, 1969 (President’s
Act No. 3 of 1969) published in Gazette of India dated the
16th January, 1969.

(iii) The Chhota Nagpur Tenancy (Amendment) Act, 1969 (Pre-
sident’s Act No. 4 of 1969) published in Gazette of India
dated the 25th January, 1969.

(iv) The Bihar Tenancy (Amendment) Act, 1969 (President’s
" Act No. 7 of 1969) published in Gazette of India dated the
7th February, 1969.

: -(8) A copy of the Report of the Administrative Reforms Commis-
sion on Administration of Union Territories and NEFA.

(9) A copy each of the following Notifications under sub-section
(5) of section 7 of the Indian Telegraph Act, 1885:—

(i) ‘The Indian Telegraph (Ninth Amendment) Rules, 1968, pub-
lished in Notification No. G.S.R. 57 (English version) and

G.SR. 58 (Hindi version) in Gazette of India dated the
11th January, 1969.

(ii) The Indian Telegraph (First Amendment) Rules, 1969, pub-
lished in Notification G.S.R. 98 (English version) and

G.SR. 99 (Hindi version) in Gazette of India dated the
18th January, 1969 '

(10) A copy each of the following Notifications (Hindi and Eng-
lish versions) issued under article 309 of the Constitution.

(i) The Posts and Telegraphs Department Operator-cum-Mecha-
nic for Trench Digging Machines Recruitment Rules, 1968,

pub.lished in Notification No. G.S.R. 2037 in Gazette of
India dated the 23rd November, 1968.

.(ii) The Posts and Telegraphs Despatch Riders Recruitment
Rules, 1968, published in Notification No. G.S.R. 2120 in
Gazette of India daged the 7th December. 1968.

(iii) The Posts andgTelegraph Post i
. OS 1 phs Department Postal Machine
Assistants (gfz'zss III) Recruitment Rules, 1968, published

in Notification No. G.SR. : Tated
the 7th December, 1968. 2121 in Gazette of India da
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(11) A copy each of the following papers under section 36 of the
Employees’ State Insurance Act, 1948:—

(i) Audited Accounts of the Employees’ State Insurance Corpo-
ration for the year 1966-67. )

(ii) Annual Report of the Employees’ State Insurance Corpora-
tion for the year 1967-68.

(12) A copy each of the following Notifications under sub-section
(2) of section 9 of the Representation of the People Act,
1950:— ‘ '

(i) S.O. 4388 published in Gazette of India dated the 7th
December, 1968, making certain corrections in the Delimi-
tation of Parliamentary and Assembly Constituencies
Order, 1966 in respect of Pondicherry.

(ii) S.0. 4657 published in Gazette of India dated the 3l1st
December, 1968, making certain corrections in the Delimi-
tation of Parliamentary and Assembly Constituencies
Order, 1966 in respect of the State of Nagaland.

(13) A copy each of the following Notifications under sub-section
(3) of section 169 of the Representation of the People Act,
1951:—

(i) The Conduct of Elections (Third Amendment) Rules, 1968,
published in Notification No. S.O. 4542 in Gazette of
India dated the 20th December, 1968.

(ii) S.0. 269 publish2d in Gazette of India dated the 16th Jan-
.uary, 1969 containing corrigenda to Notification No. S.0.
4542 dated the 20th December, 1968. »

(14) A copy of the Uttar Pradesh Hindu Public Religious Institu-
tions (Prevention of Dissipation of Properties) (Temporary
Powers) Continuance Act, 1968 (Hindi and English versions)
(President’s Act No. 36 of 1968) published in Gazette - of
India dated the 13th December, 1968, under sub-section (3)
of section 3 of the Uttar Pradesh State Legislature (Delega-
of Powers) Act, 1968.

4. Report of Committee on Private Members’ Bills and Resolutions

Shri_Bhaljibhai Ravjibhai Parmar presented the Forty-third Report
of the Committee on Private Members’ Bills and Resolutions.

5. Report of Estimates Committee

Shri P. Venkatasubbaiah presented the Sixty-seventh Report of the
Estimates Committee on action taken by Government on the recommen-
dations contained in the Twenty-ninth Report of the Estimates Com-
mitlee on _the Ministry of Railways—Commercia] and other cognate
matters—Travel Concessions allowed to Railway Employees. :

6. Report of Public Accounts Committee

Shri M. R. Masani presented the Fortieth Report of the Public
Accounts Committee on Appropriation Accounts (P & T), 1966-67 and
Audpt Report (P & T), 1968. .
7. Report of Committee on Public Undertakings

Shri G. 8. Dhillon presented the Twenty-fourth Report of the Com-
mittee on Public Undertakings on action taken by Government on the
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recommendations contained in the Thirty-sixth Report of the Committee
l.:1‘1:"’Pul::leic Undertakings (Third Lok Sabha) on Indian Oil Corporation
Ltd. (Refineries Division).

" 8. Motion of No-confidence in the Council of Ministers

Discussion on the following motion moved by Shri P. Ramamurti on
the 18th February, 1969, continued:—

“That this House expresses its want of confidence in tb= Council
of Ministers.”

The following members took part in the debate:—
(1) Shrimati Indira Gandhi
(2) Shri P. Ramamurti (by way of reply).

. On the motion the House divided, Ayes 83; Noes 213. The motion
was accordingly negatived.

(Lok Sabha adjourned at 1-10 P.M. and re-assembled at 2-20 P.M.)

9. Motion of Thanks on the President’s address
Shrimati Sushila Rohatgi moved the following motion: —

“That an Address be presented to the President in the following
terms: —

‘That the Members of Lok Sabha assembled in this Session are
deeply grateful to the President for the Address which
he has been pleased to deliver to both Houses of Parlia-
ment assembled together on the 17th February, 1969." ”

Shri R. Dasaratha Rama Reddy seconded the motion.
Four hundred and twenty-eight amendments were moved.
The following members took part in the debate:—

(1) Shri N. G. Ranga

(2) Dr. Govind Das

(8) Shri Vikram Chand Mahajan

(4) Shri S. M. Banerjee

(5) Shri Bedabrata Barua

(6) Shri N. P. C. Naidu

(7) Shri Rajendranath Barua

(8) Shri G. S. Reddi

(9) Shri K. Narayana Rao

.(10) Shri Mrityunjay Prasad (Speech unfinished).

The discussion was not concluded.

(Lok Sabha adjourned till 11',A.M.’f'"on Friday, the 21st February, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Friday, February 21, 1969|Phalguna 2, 1890 (Saka)

No. 235

1. Starred Questions

j Starred Question Nos. 91—83 were orally answered. Replies to
. remaining questions were laid on the Table.

‘2. Unstarred Questions

Replies to Unstarred Question Nos. 560—656, 658—667, 669, 671, 672,
%676—-699 701—712, 714—719, 724—737, 741—758 were laid on the Table.

: 3. Calling Attention

 Shri Narendra Kumhar Salve called the attention of the Minister of
Home Affairs to the reported talk given at the Indian Law Institute by a
senior civil servant of the Government expressing categorical views and
opinions on current political-cum-constitutional problems.

The Minister of Home Affairs made a statement in regard thereto.

4. Papers laid on the Table
¢  The following papers were laid on the Table:—
: (1) A copy of the Audit Report, Railways, 1969, under article 151(1)
of the Constitution.
(2) A copy of Appropriation Accounts, Railways, for 1967-68,
Part I—Review,
(3) A copy of Appropriation Accounts, Railways, for 1967-68,
Part [I—Detailed Appropriation Accounts.

(4) A copy of Block Accounts (including Capital Statements com-
prising the Loan Accounts), Balance Sheets and Profit and
Loss Accounts, Railways, for 1967-68.

(6) A copy of ‘Economic Survey, 1968—869’.
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(6) A copy of the Annual Report of the National Institute for
Training in Industrial Engineering, Bombay for the year
1967-68.

(7) A copy of the Annual Report of the Indian Institute of Tech-
nology, Kharagpur, for the year 1967-68.

(8) A copy of the Aircraft (Second Amendment) Rules, 1868, pub-
lished in Notification No. G.S.R. 2147 in Gazette of India dated
the 14th December, 1968, under section 14-A of the Aircraft Act,
1934 together with an explanatory note.

(9) Following statements showing the action taken by Government
on various assurances, promises and undertakings given by the
Ministers during the various sessions of Lok Sabha shown
against each:—

(i) Supplementary Statement No. 1. Sixth Session, 1968
(Fourth Lok Sabha)
(ii) Supplementary Statement Nos. VII  Fifth Session, 1968

and VIII. (Fourth Lok Sabha)
(iii) Supplementary Statement No. Fourth Session, 1968
XV. (Fourth Lok Sabha)
(iv) Supplementary Statement No. Third Session, 1967
X. (Fourth Lok Sabha)

(v) Supplementary Statement No. XV.  First Session, 1967
(Fourth Lok Sabha)
(vi) Supplementary Statement No. Tenth Session, 1964
XVII (Third Lok Sabha)

*(10)A copy each of the following Notifications (Hindi and English

versions) under sub-section (3) of section 191 of the Delhi
Land Reforms Act, 1954:—

(i) The Delhi Land Reforms (Amiendment) Rules, 1967, pub-
lished in Notification No. F. 60[LRO|67 in Delhi Gazette dated
the 21st September, 1967.

(ii) Notification No. F. 60|LRO|67 publithed in Delhi Gazette
dated the 4th July, 1968 containing corrigenda to the Delhi
Land Reforms (Amendment) Rules, 1967.

(11) A copy of the Arms (Third Amendment) Rules, 1968, pub-
lished in Notification No. G.S.R. 4 (English version) and
GS.R. 5 (Hindi version) in Gazette of India dated the 4th

January, 1969, under sub-section (3) of section 44 of the Arms
Rules, 1962. CF
#

*The notifications were previously laid on the Table on the 22nd
November, 1968 and were re-laid under Rule 234(2) of - the Rules of
Procedure.
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(12) A copy each of the following Notifications under sub-section
(2) of section 3 of the All India Services Act, 1951: —

(i) The All India Services (Death-cum-Retirement benefits)
Sixth Amendment Rules, 1968, published in Notification
No. G.S.R. 2139 in Gazette of India dated the 7th Decem-
ber, 1968.

(ii) The Indian Forest Service (Prohibitioners’ Final Examina-
tion) Regulations, 1968, published in Notification No. G.S.R.
2211 in Gazette of India dated the 28th December, 1968.

(iii) The All-India Services (Conduct) Rules, 1968, published in
Notification No. G.S.R. 3 in Gazette of India dated the 4th
January, 1969.

(iv) The Indian Administrative Service (Appointment by Pro-
motion) Seventh Amendment Regulations, 1968, published
in Notification No. G.S.R. 123 in Gazette of India dated the
18th January, 1969.

(v) G.S.R. 124 published in Gazette of India dated the 18th
January, 1969, making certain amendments to Schedule III
to the Indian Forest Service (Pay) Rules, 1968.

(vi) G.S.R. 161 published in Gazette of India dated the 25th
January, 1969, making certain amendments to Schedule III
to the Indian Administrative Service (Pay) Rules, 1954.

(vi) G.S.R. 162 published in Gazette of India dated the 25th
January, 1969 containing corrigendum to G.S.R. 123 published
in Gazette of India dated the 18th January, 1969.

5. Report of Estimates Commiittee

Shri P. Venkatasubbaiah presented the Sixty-sixth Report of the
Estimates Committee on action taken by Government on the recommen-
dations contained in the Fifth Report of the Estimates Committee on the
Ministry of Education—(i) Indian Museum, Calcutta and (ii) Victoria
Memorial Hall Museum, Calcutta.
6. Report of Public Accounts Committee

‘Shri Tayappa Hari Sonavane presented the Forty-third Report of the
Public Accounts Committee on Appropriation Accounts (Civil), 1966-67
and Audit Report (Civil), 1968 relating to the Department of Food.
7. Report of Committee on Public Undertakings

Shri G. S. Dhillon presented the Twenty-fifth Report of the Committee
on Public Undertakings on Praga Tools Ltd—Paras in Section IV of
Audit Report (Commercial), 1968.

8. Statement Re: Government Business
The Minister of Parliamentary Affairs made a statement regarding
Government business for the week commencing the 24th February, 1969.
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9. Motion of Thanks on the President’s Address

Discussion on the following motion moved by Shrimati Sushila

Rohatgi and seconded by Shri R. Dasaratha Rama Reddy and amend-

ments thereto moved on the 20th February, 1969, continued: —
“That an Address be presented to the President in the following
terms.—

“That the Members of Lok Sabha assembled in this Session ere
deeply grateful to the President for the Address which
he has been pleased to deliver to both Houses of Parlia-
ment assembled together on the 17th February, 1969."”

The following members took part in the debate:—
(1), Shri Mrityunjay Prasad
(2) Shri Bal Raj Madhok
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.)
(3) Shri Prem Chand Verma
(4) Shri S. K. Sambandhan
(5) Shrimati Sudha V. Reddy
(6) Shri Yogendra Sharma (Speech unfinished)
The discussion was not concluded.

10. Motion Re: Forty-Third Report of Committee on Private Members’
Bills and Resolutions :

Shri Bhaljibhai Ravjibhai Parmar moved the following motion:—

“That this House do agree with the Forty-third Report of the
Committee on Private Members’ Bills and Resolutions
presented to the House on the 20th February, 1968.”

The following amendment moved by Shri Madhu Limaye was
adopted: —

‘That in the motion,—

add at the end— o

“with the modifigation that further debate on the Constitution

(A.mendmenf) Bill, 1967, by Shri Nath Pai, as reported by

Joint Committee, be adjourned and the Bill be taken up

%n a day or days #lotted for the transaction of Government
usiness as the Speaker may, in consultation with

" Leader of the House, decide, | ! ith the
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The House further resolves that if any Rules need to be suspended

to enable resumption of the discussion on the aforesaid
Bill, the House shall proceed to do so before such resump-
tion.”’

The motion was adopted, as amended.

11. Private Members’ Bills—Introduced

(1)

2

(3)

C))

(%)

(6)

("

®

®

(10)

The Indian Penal Code (Amendment) Bill, 1968 (Insertion of
new section 121B) by Shri Kanwar Lal Gupta.

The Constitution (Amendment) Bill, 1968 (Substitution of
article 43) by Shri Kanwar Lal Gupta.

The Constitution (Amendment) Bill, 1968 (Amendment of
articles 75 and 164) by Shri Kanwar Lal Gupta.

The Income-tax (Amendment) Bill, 1969 (Amendment of sec-
tion 80C) by Shri S. S. Kothari.

The Public Undertakings (Compulsory Approval of Agree-
ments) Bill, 1969 by Shri S. S. Kothari.

The Gold (Control) Amendment Bill, 1969 (Amendment of
sections 16, 27, etc.) by Shri Benoy Krishna Daschowdhury.

The Constitution (Amendment) Bill, 1969 (Amendment of
articles 32 and 226) by Shri Tenneti Viswanatham.

The Constitution (Amendment) Bill, 1969 (Amendment of
Eighth Schedule) by Shri Bhogendra Jha.

The Constitution (Amendment) Bill, 1969 (Amendment of
article 240 and First Schedule) by Shri Benoy Krishna Das-
chowdhury,

The Food Corporations (Amendment) Bill, 1969 (Substitution
of section 34) by Shri C. C. Desai. .

(11) The Central Universities (Students’ Participation) Bill, 1969

by Shri Madhu Limaye.

(12) The University Grants Commission (Amendment) Bill 1969

(13)

(14)

(Insertion of new section 124 etc.) by Shri Madhu Limaye.

The Representation of the People (Amendment) Bill, 1969
(Amendment of section 62) by Shri Maharaj Singh Bharati.

The Adoption of Religion Bill, 1969 by Shri Maharaj Singh
Bharti. :

[P.T.O.
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12. Private Member’s Bill—Under Consideration

The Constitution (Amendment) Bill, 1868 (Amendment of articles
80 and 171) by Shri C. C. Desai

The motion for consideration of the Bill was moved by Shri C. C.
Desai. :

The following members took part in the debate:—

(1) Shri S. Kandappan

(2) Shri Kanwar Lal Gupta

' (3) Chaudhuri Randhir Singh
(4) Shri P. Ramamurti

(5) Shri S. M. Krishna

(6) Shri Sheo Narain

(7) Shri Sarjoo Pandey

(8) Shri J. M. Lobo Prabhu
(9) Shri Mrityunjay Prasad
(10) Shri K. Lakkappa

(11) Shri P. Govinda Menon

Shri C. C. Desai commenced his speech in reply to the debate. His
speech was not concluded,

The discussion was not concluded.
(Lok Sabha adjourned till 11 AM. on Monday, the 24th February, 1969)

S. L. SHAKDHER,
! Secretary.
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LOK SABHA
‘BULLETIN—PART I
[Brief Record of Proceedings]
Monday, February 24, 1969]Phalguna 5, 1890 (Saka)
Neo. 236 |

L. Starred Questions o

Starred Questions' Nos. 121 and 123—126 were orally answered.

Replies to remaining questions were laid on the Table. ”

2. 'Unstarred Quéstions

Replies to Unstarred Questions Nos. 760—766, 768, 770—786, 789—
801, 803, 804, 806-—839, 841—860, 862—890, 892, 894, 896—932,
935—943. 945—959 were laid on the Table.
. Statement by the Minister of Health, Family Planning, Works, Housing
and Urban Development correcting the reply given on the 26th August,
1968 to Unstarred Question No. 5694 regarding Electric Crematorium
Delhi, was also laid on the Table. -
3. Calling Attcation

Shri Kanwar Lal Gupta called the attention of the Minister of Home
Affairs to the attacks by Mizo rebels on security forces causing death of
an army officer and the steps taken by Government to face the situation.

The Minister of Home Affairs made a statement in regard thereto.
4. Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy each of the following papers under sub-section (1) of sec-
tion 619A of the Companies Act, 1956:—

' (i) Review by the Government on the working of the Hindustan
Antibiotics Limited, Pimpri for the year 1967-68.

(i) Annual Report-of the Hindustan Antibjotics Limited, Pimpri
for the year 1967-68, along with the Audited Accounts and
the comments of the Comptroller and Auditor General thereon.

. (2) A copy each of the following papers under sub-section (1) of sec-
tion 619A of the Companies Act, 1956:—
(i) Review by the Government on the working of the National
" Buildings Construction Corporation Limited, New Delhi for
the year 1967-68. - .

-(i) Annual Report -of the National Buildings Construction Corpo-
ration Limited, New Delhi for the year 1967-68 along with
the Audited. Accounts and the comments of the Comptroller

and Auditor General thereon.
P.T.O.
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(3) A copy of the Delhi Sales Tax (First Amendment) Rules, 1969
(Hindi and English versions), published in Notification No. F.4(177)[68-Fm.
(Genl.) in Delhi Gazette dated the 2nd January, 1969, under sub-gecnon ( 4_)
. of section 26 of the Bengal Finance (Sales Tax) Act, 1941 as in force in

the Union territory of Delhi.

(4) A copy of Notification No. G.S.R. 2203, published in Gazette of
India dated the 20th December, 1968 issued under section 90 of the Income-
tax Act, 1961 and section 24A of the Companies (Profits) Surtax Act, 1964
regarding Agreement between the Government of India and the Govern-
ment of Socialist Republic of Romania for the avoidance of double taxation
of income of enterprises operating aircraft and ships in international traffic.

(5) A copy each of the following Notifications under section 159 of the
Customs Act, 1962:—

(i) G.S.R. 2244 published in Gazette of India dated the 31st
December, 1968.

(ii) G.S.R. 21 published in Gazette of India dated the 4th Janu-
ary, 1969.

(iii) G.S.R. 31 published in Gazette of India dated the 1st
January, 1969.

(iv) G.SR. 32 published in Gazette of India dated the 1st
January, 1969.

(v) GS.R. 33 published in Gazette of India dated the 1st
January, 1969. '

(vi) The Specified Goods (Prevention of Illegal Export) Rules,
1969, published in Notification No. G.S.R. 36 in Gazette
of India dated the 3rd January, 1969.

(vii) G.SR. 37 pubiished in Gazette of India dated the 3rd Janu.

ary, 1969

(viii) G.SR. 38 published in Gazette of India dated the 3rd
January, 1969.-

(ix) G.S.R. 39 published in Gazette of India dated the 3rd
January, 1969.

(x) ‘The Notified Goods (Prevention of Illegal Import Rules
1969, published in Notification No. &R 4ﬁn)Gazetté
of India dated the 3rd January, 1969.

(xi) G.SR. 41 published in Gagette of Tnd:
Tanuary, 19%9' . azette of India. dated the 3rd

(xii) G.S.R. 42, published in G ndi
Yomasry, 191:91. azette of India dated the 3rd

(xiii) G.SR. 84 publisfied in Gazette of Ing;
January, 1969, 1n -Gazette -of India- dated the 11th
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(xiv) G.S.R. 85 published in Gazette of India dated the 11th

January, 1969.
(xv) G.S.R. 88 published in Gazette of India dated the 11th
January, 1969. _ .
(xvi) G.S.R. 89 published in Gazette of India dated the 11th
January, 1969.

(xvii) G.S.R. 91 published in Gazette of India dated the 7th
January, 1969.

(xviii) G.S.R. 93 published in Gazette of India dated the 10th
January, 1969.

(xix) G.S.R. 94 published in Gazette of India dated the 10th
January, 1969.

(xx) The Specified Goods (Prevention of Illegal Export) Amend-
ment Rules, 1969, published in Notification No. G.S.R. 95
in Gazette of India dated the 10th January, 1969.

(xxi) G.S.R. 96 published in Gazette of India dated the 10th Janu-

ary, 1969.

(xxii) G.S.R. 201 published in Gazette of India dated the 1st
February, 1969.

(xxiii) G.S.R. 202 published in Gazette of India dated the 1st
February, 1969.

(xxiv) G.S.R. 237 published in Gazette of India dated the 8th
February, 1969.

(xxv) G.S.R. 240 published in Gazette of India dated the 8th
February, 1969.

(xxvi) G.S.R. 256 published in Gazette of India dated the Sth
February, 1969.

(xxvii) S.0. 84 published in Gazette of India dated the 1st January,
1969.

(xxviii) S.0. 551 published in Gazette of India dated the 8th
February, 1969.

(6) A copy each of the following Notifications under section 159 of the
Customs Act, 1962 and section 38 of the Central Excises and Salt Act,
-1944.—

(i) The Customs and Central Excise Duties Export Drawback
(General) First Amendment Rules. 1969, published in Noti-
fication No. G.S.R. 80 in Gazette of India dated the 11th
January, 1969.

(i) The Customs and Central Excise Duties Export Drawback
(General) Second Amendment Rules. 1969, published in

[P.T.O.
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* Netification No: G.SR. 81 in- Gazette aI :India: dated the
11th January, 1969. ~~  vReE

(#{)” The: Customs’ and- Central Excise Duties: Export -Drawback
(General) Third Amendment Rules; 1969, published in
Notification No. G.S.R..82 in Gazette of India dated the
11th January, 1969.

(iv). The Customs and Central Excise Duues E.xport Drawback
(General) Fourth Amcndmem Rules, 1969, published in
Notification No. G.S.R. 83 m Gazette  of India dated
‘the: 11th*January, 1969. -

(v) The Customs and Central Excise Duties Export Drawback
: (General) Fifth Amendment Rules, 1969, published in Noti-
fication No. G.SR. 199 in 'Gazette of India dated the

lst February 1969.

(v;) The Clstoms and Central Excise Duttes Export Drawback

d -(General) Sixth Amendment Rules, 1969, published in Noti-
" fication No.. G.S.R. 200 in Gazette of India dated the Ist
February, 1969.

(vn) The Customs and Central Excise Dutles Export Drawback
.7 (Generaly Seventh Amendment Rules, 1969, published in
Notification No. G.S.R. 239 in' Gazette of India dated the

. 8th February. .1969.

(vm) ‘G.SR. 241 pubhshcd in Gazette of India dated the 8th
February. 1969 containing comgendum to GSR 8‘% dated
the 11th January, 1969. -

(nx) G.SR. 242 published in Gazette of India dated the 8th
“Febfuary, 1969 containing - comgcn&mn to:G.S.R. 82
dated the 11th January, 1969. -

(7 A copy each of the following Notifications under section 38 of the
Central Excises and Salt Act, 1944.—

(i) 'The Central Excise (Twenty first: Amendment) Rules, 1968,
published in Notification No. G.S.R. 2202 in Gazette of
- India dated the 21st December, 1968.

(ii) The Central Excise (Twenty second Amendmcnt) Rules,
1968, published in Notification No. G.S.R. 2217 in Gazetto
“of India dated the 28th'December, 1968. -

(m) ‘The Central Excise (Twenty- third Amendment) Rules 1968
published in Notification No. G.S.R. 2218 in Gazettc of
Jndia dated the 28th December, 1968.

(iv) G.SR. 20 published in Gazette of India dated the 4th Janu
1969 together with an explanatory memorandum. B
(v) G.S.R. 86 published in Gazette of India dated the 11th

~-January, 1969, certain amendment:-to Notification
No. G.S.R. 432%:33&«: 1st March, 1968 together with-
an explanatory memorandum (Hindi and English versions).

U4



(vi) The Central Excise (First Amendment) Rules, 1969, pub-
lished in Notification No. G:S.R. 157 inh Gazette of India
dated the 25th January, 1969.

5. Motion regarding Report of Joint Committee
SHRI DEORAO S. PATIL moved the following motion:—

“That this House do extend the time appointed for the presenta-
tion of the Report of the Joint Committee on the Bill to pro-
vide for the inclusion in, and the exclusion from, the lists of
Scheduled Castes and Scheduled Tribes, of certain castes and
tribes, for the readjustment of representation, and re-delimi-
tation of parliamentary and assembly constituencies im 'so far
as such readjustment and re-delimitation are necessitated by
such inclusion or exclusion and for matters connected there
with, up to the 29th August, 1969.”

The motion was adopted.

6. Motion of Thanks on the President’s Address

Discussion on the foliowing motion moved by Shrimati Sushila Rohatgi
and seconded by Shri R. Dasaratha Rama Reddy and amendments thereto
moved on the 20th February, 1969, continued:—

“That an address be presented to the President in the following
terms:—

“That the Members of Lok Sabha assembled in this Session are
desply grateful to the President for the Address which he
has been pleased to deliver to both Houses of Parliament
assembled together on the 17th February, 1969.

Orc more amendment was moved.
The following members took part in the debate:—

(1) Shri Yogendra Sharma
(2) Shri A. K. Gopalan.
(Lok Sabha adjourned at 1-10 P.M. and re-assembled at 2-15 P.M.)

(3) Shri Sheo Narain

(4) Shri S. M. Joshi

(5) Shri Bakar Ali Mirza

(6) Shri J. B. Kripalani

(7) Shri Deorao S. Patil

(8) Shri Hem Barua

(9) Dr. Mahadeva Parsad

[P.T.O.
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(10) Shri B. P. Mandal
(11) Shri Bhola Nath Master
(12) Shri J. M. Imam

The discussion was not concluded.

7. Half-an-Hour Discussion on Matters arising out of Answer to Question

Shri D. N. Patodia raised a half-an-hour discussion on points arising
out of the answer given on the 18th February, 1969 to Unstarred Question
No. 1 regarding export of manganese ore to North Korea.

Shri Bali Ram Bhagat replied to the discussion.
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 25th February, 1969).

S. L. SHAKDHER,
Secretary.
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BULLETIN—PART I
[Brief Record of Proceedings]

Tuesday, February 25, 1969/Phalguna 5, 1890 (Saka)

No. 237

1. Starred Questions

Starred Questions Nos. 151—155 were orally answered. Replies to
_remiaining questions were laid on the Table.

2. Unstarred Questions

. Replies to Unstarred Questions Nos. 960—891, 993—996, 998—1012,
'1014—1029, 1031—1034, 1036—1159 were laid on the Table,

3. Calling Attention

Shri Surendra Kumar Tapuria called the attention of the Minister of
Home Affairs to the reported apprehension of Pro-Pakistani elements in
Srinagar and other parts of Kashmir for planning to set fire to holy
shrines in Srinagar and to create an upheaval.

The Minister of Home Affairs made a statement in regard thereto.

4. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following papers under sub-section (1) of
section 619A of the Companies Act, 1956:—

(i) Review by the Government on the working of the Cement
Corporation of India Limited, New Delhi for the year

1967-68.

(ii) Annual Report of the Cement Corporation of India Limited,
New Delhi for the year 1967-68 along with the Audited
Accounts and the comments of the Comptroller and Auditor
General thereon.

(2) A copy of the Mineral Concession (Amendment) Rules, 1869,
published in Notification No. G.S.R. 154 in Gazette of India
dated the 25th January, 1969, under sub-section (1) of sec-
tion 28 of the Mines and Minerals (Regulation and Develop-
ment) Act, 1957.

(3) A copy of the Annual Report (Hindi and English versions)
of the Coal Board, Calcutta for the year 1967-68.

(P.T.O.
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4) A of the Budget Estimates of the Damodar Valley Corpo-
@ ﬁgggn for the yEar 1969-70 under sub-section (3) of section
44 of the Damodar Valley Corporation Act, 1948.

'\/ A of the Report of the Commission of Inquiry on Com-
® rﬁ?fr’;};l Disturbarl:ces in Ranchi-Hatia (August 22—29, 1967).

6) A copy of the Audited Accounts of the Textile Committee for
® thep'grear 1966-67, under sub-section (4) of section 13 of the
Textiles Committee Act, 1963.

(7) A copy of the Annual Report (Hindi and English versions)
of the Trade Marks Registry for the year ending the 31st
March, 1968, under section 126 of the Trade and Merchan-
dise Marks Act, 1958.

(8) A copy of the Trade and Merchandise Marks (Amendment)
Rules, 1969, published in Notification No. S.0. 397 in Gazette
of India dated the 23rd January, 1969, under section 134 of
the Trade and Merchandise Marks Act, 1958.

(9) A copy of corrigendum No. 14(1)-Tar/68 dated the 9th January,
1969 (Hindi and English versions) to Government Resolution
No. 14(1)-Tar/68 dated the 7th December, 1968, under sub-
section (2) of section 16 of the Tariff Commission Act, 1951.

(10) A lch&ysgf the Audited Accounts of the Tea Board for the year

(11) A copy each of the following Notifications under sub-section
3) of section 17 of the Export (Quality Control and Inspec-
tion) Act, 1963:—

(i) The Export of Safety Glass (Inspection) Rules, 1969, pub-
lished in Notification No. S.O. 265 in Gazette of Igdia
dated the 15th January, 1969.

(ii) The Export of Mica (Inspection) Rules, 1969, published in
Notification No. S.O. 268 in Gazette of Indiapdated' the
16th January, 1969,

(ili) The Export of Hessian Bags (Inspection) Rules, 1969, pub-
lished in Notification No. S.O. 272 i ¢ ’fndi
dated the 17th January, 1969. i Gazette of India

(iv) The Export (Quality Control and I i
! nspection) Amendment
Rules, 1969, pl{bhshed in Notification No. )S.O. 277 in
Gazette of India dated the 18th January, 1969

(v) The Export of Vinyl Film and Sheeting (Inspection) Rules,

1969, published in” Notification No. S.0 :
/‘ India dated the lst February, 1060, Cozette of
(

12) A copy of the Proclamatign issued by the Presi
) 3 id
i?g] February, 1969, revoking the groclamatime?sguzlzl tll;;'
Westogetr?eal%th b&;brua.ry., 1968, in relation to the State of
B gal, pu hshed‘ in Notification No. G.SR. 452
g version) and G.S.R. 453 (Hindi version) in Gazette

of India dated the 25th Feb.
article 356 of the Constituetigg?ry’ 1969, under clause @ of
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5. Announcement by Speaker

The Speaker made an announcement regarding sittings of the House
on the 27th and 28th February, 1969.

6. Motion re: Report of Joint Committee
Shri M. B. Rana moved the following motion.—

“That this House do further extend the time appointed for the
presentation of the Report of the Joint Committee on the
Bill to miake provision for the appointment and functions of
certain authorities for the investigation of administrative
action taken by or on behalf of the Government or certain
public authorities in certain cases and for matters connected
therewith, upto the 29th March, 1969.”

The motion was adopted.
7. Motion of Thanks on the President’s Address

Discussion on the following motion moved by Shrimati Sushila
Rohatgi and seconded by Shri R. Dasaratha Rama Reddy on the 20th
February, 1969 and amendments thereto moved on the 20th and 24th
February, 1969, continued:—

“That an Address be presented to the President in the following
terms:—

‘That the Members of Lok Sabha assembled in this Session are
deeply grateful to the President for the Address which he
has been pleased to de'iver to both Houses of Parliament
assembled together on the 17th February, 1969.’”

The following members took part in the debate:—
(1) Shri Ramji Ram
(2) Dr. Sushila Nayar
(3) Shri G. M. Bakshi
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.)
(4) H. H. Maharaja Pratap Keshari Deo
(5) Shri Yajna Datt Sharma
(6) Shri A. S. Saigal
(1) Shri G. Kuchelar
(8) Shri Samarendra Kundu
(9) Chaudhuri Randhir Singh
(10) Shri R. K. Birla
(11) Mahant Digvijai Nath
(12) Shri Ram Gopal Shalwale
(13) Shri Onkar Lal Bohra
(14) Shri K. Rajaram

.T.O.
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(15) Shri Prakash Vir Shastri
(16) Dr. V. K. R. V. Rao
(17) Shri Dhireswar Kalita
(18) Shri Shiopujan Shastri
(19) Shri Biswanarayan Shastri
(20) Shri Hukam Chand Kachwai (Speech unfinished)
The discussion was not concluded.
*8. Report of Business Advisory Committee

Shri K. Raghuramaiah presented the Twenty-ninth Report of the
Business Advisory Committee.

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 26th Febru

1069) ay
S. L. SHAKDHER,
Secretary.
&
*Presented at §-45 P.M. i T
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Wednesday, February 26, 1969/Phalguna 7, 1890 (Saka)

No. 238

1. Starred Questions
Starred Questions Nos. 181—185 were orally answered. Replies to
remaining questions were laid on the Table.

2. Unstarred Questions
Replies to Unstarred Questions Nos. 1160, 1161, 1163, 1164, 1166—
1209, 1211—1223, 1225--1230, 1232—1256, 1258—1288, 1290 and 1291 were

laid on the Table.

-3. Papers laid on the Table
The following papers were laid on the Table:—
(1) A copy each of the following papers under sub-section (1) of
section 619A of the Companies Act, 1956:—
(i) Review by the Government on the working of the Electro-
nics Corporation of India Limited, Hyderabad for the year

1967-68.

(ii) Annual Report of the Electronics Corporation of India
Limited, Hyderabad for the year 1967-68, along with the
Audited Accounts and the comments of the Comptroller and
Auditor General thereon.

(2) A copy of the Employees’ Provident Funds (Ninth Amend-
ment) Scheme, 1968, published in Notification No. G.S.R.
48 in Gazette of India dated the 11th January, 1969, under sub-
ﬁtzion (2) of section 7 of the Employees Provident Funds Act,

(3) A statement (Hindi and English versions) on the drought con-
ditions prevailing in parts of the country.

(4) A copy of the Annual Report (Part II) of the Registrar of
Newspapers for India on Press in India for the year 1967.

(5) A copy of the Proclamation issued by the President on the
26th February, 1969 revoking the Proclamation issued by him
on the 25th February, 1968, as varied by Proclamation dated
the 15th April, 1968, in relation to the State of Uttar Pradesh,
published in Notification No. G.S.R. 502 (English version) and
G.S.R. 503 (Hindi version) in Gazette of India dated the 26th
February, 1969, under clause (3) of article 356 of the Consti-

tution.
- _ [P.T.O.
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\4 A copy of the Proclamation issued by the President on the
26th February, 1969, revoking the Proclamation issued by him

on the 20th June, 1968 in relation to the State of Bihar publish-

ed in Gazette of India dated the 26th February, 1969, under-

clause (3) of article 356 of the Constitution.
4. Report of Committee on Private Members’ Bills and Resolutions

Shri R. K. Khadilkar presented the Forty-fourth Report of the Com-
mittee on Private Members’ Bills and Resolut’ons.

5. Report of Joint Committee

Shri Kashi Nath Pandey presented the Report of the Joint Committee
on the Bill to regulate the employment of contract labour in certain
establishments and to provide for its abolition in certain circumstances
and for matters connected therewith.

6. Evidence before Joint Committee—laid on the Table

Shri Kashi Nath Pandey laid on the Table a copy of the evidence
given before the Joint Committee on the B’ll to regulate the employ-
ment of contract labour in certain establishments and to provide for its
abolition in certain circumstances and for matters connected therewith.
7. Study Notes of the Study Groups of Joint Committee—laid on the

Table

Shri Kashi Nath Pandey laid on the Table a copy of the Study Notes
on the visits undertaken by the Study Groups of the Joint Committee
on the Bill to regulate the employment of contract labour in certain
establishments and to provide for its abolition in certain circumstances
and for matters connected therewith.
8. Report of Joint Committee—laid-on the Table

Shri 8. C. Samanta Jaid on the Table a copy of the Report of the Joint
Committee on the Bill to provide that the operation of the economic
system does not result in the concentration of economic power to the
common detriment, for the control of monopulies, for the prohibition of
monopolistic and restrictive trade practices and for matters connected
therewith or incidental thereto.
9. Evidence before Joint Committee—laid on the Table

Shri S. C. Samanta Jaid on the Table a copy of the evidence given
before the Joint Committee on the Bill to provide that the operation of
the economic system does not result in the concentration of economic
power to the common detriment, for the contro] of monopolies, for the
prohibition of monopolistic and restrictive trade practices and for matters
connected therewith or incidental thereto.
10. Statement by Minister

The Minister of Education laid on the Table a statement regardi
strike by U.P. Degree College Teachers a statemient regarding the
11. Mo.ti'on re: Twenty-ninth Report of Business Advisory Committee

Shl:‘l K. _Raghuramaiah moved the, following motion: —

-“That this House do agree with the Twenty-ninth Report of the

Business Advisory @ommittee pr
25th Febroars T060" presented to the House on the

The mot'on was adopted.
*Laid at 2-05 P.M.
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12, Motion of Thanks on the President’s Address

= Shrimati Indira Gandhi replied to the debate on the following
-motion moved by Shrimati Sushila Rohatgi and seconded by Shri R.
“Dasaratha Rama Reddy on the 20th February, 1969 and amendments
‘thereto moved on the 20th and 24th February, 1969:—

“That an Address be presented to the President in the following
terms:—

‘That the members of Lok Sabha assembled in this Session are
deeply grateful to the President for the Address which he
has been pleased to deliver to both Houses of Parliament
assembled together on the 17th February, 1969."”

:2 The amendments moved on the 20th and 24th February, 1969, were
ff;;pegatived.
" On the motion the House divided, Ayes 159; Noes 106.
The motion was accordingly adopted.

: (Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.)
+13. The Budget (Railways)—1969-70
. General Discussion on the Budget (Railways) for 1969-70 comimenced.
The following members took part in the debate:—

(1) Shri C. C. Desai

(2) Shri Krishna Kumar Chatterji

(3) Shri Suraj Bhan

(4) Shri N. R. Laskar

(5) Shri K. Ananda Nambiar

(6) Shri P. Antony Reddi x

(7) Shri Tenneti Viswanatham

(8) Shri K. N. Tewari

(9) Shri Onkar Lal Bohra

(10) Shri Nanubhai N. Patel (Speech unfinished).
. The discussion was not concluded.
: 14. Half-an-Hour Discussion on Matters arising out of Answer to Question

i Shri E. K. Nayanar raised a half-an-hour discussion on points arising
: out of the answer dg-iven on the 18th February, 1969 to Unstarred Ques-
! tion No. 200 regarding export of pepper.

Shri Annasahib P. Shinde replied to the discussion.

196sg.ok Sabha adjourned till 11 A.M. on Thursday, the 27th February,

&
i.

L R T A ST

S. L. SHAKDHER,
[ ! Secretary.
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LOK SABHA

BULLETIN—PART 1
(Brief Record of Proceedings)

Thursday. February 27, 1969Phalguna 8. 1890 (Saka)

No. 239

1. Starred Questions

Starred Questions Nos. 211, 212, 214 and 215 were orally answered.
Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 1292—1301, 1304-—1313,
1315—1337, 1339—1414, 1416—1420 and 1422—1491 were laid on the
Table.

3. Calling Attention

Shri George Fernandes called the attention of the Minister of External
Affairs to the reports in the newspapers that India has agreed to refer for
arbitration the dispute on Kachchativu with Ceylon.

The Minister of External Affairs made a statement in regard thereto.

4. Papers laid on the Table
The following papers were laid on the Table: —

(1) A copy of the Salar Jung Museum (Amendment) Rules, 1969,
published in Notification No. G.S.R. 176 (English version)
and G.S.R. 177 (Hindi version) in Gazette of India dated the
1st February, 1969, under sub-section (3) of section 27 of the
Salar Jung Museum Act, 1961.

(2) A copy of the Report (Hindi and English versions) of the
Study Team on involvement of Community Development
Agency and Panchayati Raj Institutions in the implementa-
tion of basic 1and reform measures.

(3) A copy each of the following Notifications under sub-section
(2) of section 3 of the All India Services Act, 1951: —

(i) S.0. 381 published in Gazette of India dated the 28th January,
1969 constituting the Indian Medical and Health Service.

(ii) The Indian Medical and Health Service (Recruitment) Rules,
1969, published in Notification No. G.S.R. 259 in Gazette of
India dated the 15th February. 1969.

[P.T.O.
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ian Medical and Health Service (Cadre) Rules, 1969,
@) T};)igﬁglll?d in Nlotiﬁcation No. G.S.R. 260 in Gazette of India

dated the 15th February, 1969.
(iv) The Indian Medical and Health Service (Initial Recruitment)

Regulations, 1969. published in Notification No. G.SR. 261
in Gazette of India dated the 15th February, 1969.

4) Ac each of the following papers (Hindi and English ver-
@ sigllg) under sub-section (1) of section 619A of the Compa-
nies Ar\:t, 1856: — _
1) Review by the Government on the working of the Hindus- -
tan Shipyard Limited for the year 1966-67.

(ii) Review by the Government on the working of the Mogul
Line Limited for the year ended the 31st December, 1967.

(5) A copy of the Hooghly River Bridges Act, 1968 (President’s
Act No. 32 of 1968) published in Gazette of India dated the
29th November, 1968, under sub-section (3) of section 3 of
the WS%St Bengal State Legislature (Delegation of Powers)
Act, 1968.

(6) A copy of the Paradip Port Trust (Procedure at Board Meet-
ings) Amendment Rules, 1968, published in Notification No.
G.S.R. 10 in Gazette of India dated the 4th January, 1969,
index; 9s&xgb-svsction (3) of section 122 of the Major Port Trusts

ct, . -

5. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting
held on the 25th February, 1969, Rajya Sabha passed a motion referring
the Indian Medicine and Homoeopathy Central Council Bill, 1988, to a
Joint Committee of the Houses consisting of 33 members, 11 members
from Rajya Sabha, namely:— '

(1) Shri J. C. Nagi Reddy
(2) Shri Suresh J. Desai

(3) Shri Sheel Bhadra Yajee
(4) Shri Narayan Patra

(5) Shri Lokanath Misra

(6) Dr. Bhai Mahavir

(7) Shri Jagat Narain

(8) Shri N. P. Chaudhri

(9) Shri S. D. Upadhyaya
(10) Shri M. P. Bhargaya
{11) Shri Krishan Kant

and 22 members from Lok Sabha and recommended that Lok Sabha do *

s

join in the said Joint Committee and communicate to that House the

names of members to be appoint . , i i
Committee. ppointed by Lok Sabha to the said Joint
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6. Report of Public Accounts Committee

Shri D. K. Kunte presented the Forty-ninth Report of the Public
Accounts Committee on action taken by Government on the recommen-
dations of the Public Accounts Committee contained in their Twenty-
.second Report on Third Five Year Plan of the Railways—Chapter I and
Paragraphs 16-17 of the Audit Report (Railways), 1967.

7. Statement Re: Government Business

The Minister of Parliamentary Affairs made a statement regarding
Government business for the week commencing the 3rd March, 1969.

8. Motion for Election to Committee
Dr. V. K. R. V. Rao moved the following motion:—

“That in pursuance of sub-para (2)(d) of paragraph 3 of the late
Department of Education, Health and Lands Resolution No.
F. 122-3!135.E dated the Bth August, 1935, as amended from
time to time, the members of Lok Sabha do proceed to elect,
in such manner as the Speaker may direct, three members
from among themselves to serve as members of the Central
Advisory Board of Education for a term of three years with
effect from the 1st April, 1969, subject to the other provi-
sions of the said Resolution.”

The motion was adopted.
9. President’s Message

The Speaker communicated to Lok Sabha the following message
dated the 26th February, 1969, from the President:—

“I have received with great satisfaction the express of thanks
by the Members of the Lok Sabha for the Address I delivered
to both the Houses of Parliament assembled together on the
17th February, 1969.”

10. The Budget (Railways)—1969-70
General Discussion on the Budget (Railways) for 1969-70 continued.
The foliowing members took part in the debate:—
(1) Shri Nanubhai N. Patel
(2) Shri S. D. Somasundaram
(3) Dr. Surya Prakash Puri
(Lok Sabhe adjourned at 1 P.M. and re-assembled at 2 P.M.)
(4) Pandit D. N. Tiwary
(5) Shri Indrajit Gupta
(6) Shri-P. Venkatasubbaiah
(7) Shri Nardeo Snatak (Speech unfinished).
The discussion was not concluded.

11. Motion re: Forty-fourth Report of Committee on Private Members’
Bills and Resolutions

Shri Bhaljibhai Raviibhai Parmar moved the fol'owing motion:—

“That this House do agree with the Forty-fourth Report of the
Committee on Private Members’ Bills and Re-olutions present-
ed to the House on the 26th February, 1969.”

The motion was adopted.

[P.T.O.
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12. Private Member’s Resolution—Negatived
Shri K. Ananda Nambiar concluded his speech on the following
Resolution moved by him on the 20th December, 1968:—

“In view of the serious situation created by the policy of victimisa-
tion that is being pursued by the Central Government follow-
ing the one-day token strike by the Central Government
employees on 19th September, 1968, resulting in the removal
from service, launching prosecution against, issue of suspension
orders on and issue of orders effecting break in service of a
very large number of Central Government” employees, this
House is of opinion that a serious threat has arisen to the
smooth and efficient functioning of the Central services spread
all over India in the prevailing atmosphere of tension and
bitterness among the employees and recommends that all the
above acts of victimisation be withdrawn forthwith and
normalcy be restored.”

The following members took part in the debate:—

(1) Shri S. R. Damanij

(2) Shri N. K. Somani

(3) Chaudhuri Randhir Singh

(4) Shri Atal Bihari Vajpayee

(5) Shri Sheo Narain

(6) Shri S. Kandappan

(7) Shri Chintamani Panigrahi

(8) Shri S. M. Banerjee

(9) Shri S. M. Joshi

(10) Shri Tenneti Viswanatham

(11) Shri Samar Guha

(12) Shri Madhu Limaye

(13) Shri Bal Raj Madhok

(14) Shri Vidya Charan Shukla )
Shri K. Ananda Nambiar replied to the debate.

The Resolution was negatived.

13. Private Member’s Resolution—under Consideration
Shri P. P. Esthose moved the following Resolution:—

“In view of the serious financial crisis facing all the States and the
fact that enormous debt charges of the States eat into their
capacity to launch development schemes, this House calls upon
the Government to immediately work out a scheme of amiorti-

sation of debts in consultai;ion with the States and to imple-
ment it

His speech was not conclu&d.
The discussion was not concluded.

(Lok Sabha adjourned till 5 PM. on Friday, the 28th February, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN-—PART 1
(Brief Record of Proceedings)

Friday, February 28, 1969{Phalguna 9, 1890 (Saka)

No. 240 }

1. The Budget (General)--1969-70

Shri Morarji R. Desai presented a statement of the estimated receipts
and expenditure of the Government of India for the year 1969-70.

2. Government Bill—Introduced
The Finance Bill, 1969

The motion for leave to jntroduce the Bill moved by Shri Morarji R.
Desai was opposed. The motion was adopted and the Bill was introduced.

(Lok Sabha adjourned till 11 A.M. on Monday, the 3rd March, 1969).
S. L. SHAKDHER,
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LOK SABHA

BULLETIN—PART I
(Brief Record of Proceedings)

Monday, March 3, 1969|Phalguna 12, 1890 (Saka)

No. 241

1. Starred Questions
Starred Questions Nos. 242—245 were orally answered. Replies to re-
maining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 1492—1495, 14971500, 1508—1554,
1556—1566, 1568—1572, 1574—1595, 1599, 1600, 1602—1637, 16381648,
1650—1677 and 1679—1691 were laid on the Table,

s. Short Notice Question

.Short Notice Question No, 1 addressed to the Minister of Education
and Youth Services regarding retrenchment of staff of Indian School of
International Studies was orally answered and supplementary questions
were also answered thereon. '

4. Calling Attention

~ Shri Jyotirmoy Bosu called the attention of the Minister of ~Home
Affairs to the immediate need to recall the Governor of West Bengal
Shri Dharam Vira. .

The Minister of Home Affairs made a statement in regand thereto.
5. Announcement by Speaker

The Speaker made an announcement regarding cancellation of sitting
of the House on the 4th March, 1969 and fixation of sitting of the House
on the 5th March, 1969, on account of change in the date of ‘Holi’.

(Lok Sabha adjourned at 1 p.M, and re-assembled at 2 p.M.)
6. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following Notification under section 296
of the Income-tax Act, 1961:— -

(i) The Income-tax (Amendment) Rules, 1969, publigshed in
Notification No. S.O. 624 in Gazette of India dated the 14th
February, 1969,

o [PT.0.
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ii) The Income-tax (Second Amendment) Rules, 1969, publish-
@ ed in Notification No. S.0. 625 in Gazette of India dated

the 14th February, 1969.

(2) A copy of Notification No. G-S.R. 275 published in Gazette of
India dated the 15th February, 1969 under section 38 of the
Central Excises and Salt Act, 1944 together with an explana-
tory memorandum. .

(3) A copy of Notification No. S.0. 623 published in Gazette of
India dated the 14th February, 1969, issued under section
40A of the Income-tax Act, 1961.

(4) A copy each of the following Notifications under section 159
of the Customs Act, 1962: —

(i) G.S.R 140 published in Gazette of India dated the 15th
= - January, 1969, together with an explanatory memorandum.

(i) G.S.R. 159 published in Gazetté of India dated the 25th
January, 1969 together with an explanatory memorandum.

'{14). G.SR. 168 published in Gazette of India dated the 24th
" January, 1969 together with an:explanatory memorandum.

(iv) G.S.R. 169 published in Gazette of India dated the 24th
January, 1969 together with an explanatory memorandum.

... (8 A copy of the Customs and Central Excise Duties Export

» Drawback (General) Eighth Amendment Rules, 1969,
published in Notification No. G.SR. 272 in Gazette of India
dated the 15th February, 1969, under section 139 of the Cus-
toms Act, 1962 and section 88 of the Central Excises and
Salt Act, 1944.

* (8) A copy of the Delhi Sales Tax (Tenth Amendment) Rules,
1968 (Hindi and English versions), published in Notification
No. F. 4(98)|66-Fin. (G) in Delhi Gazette dated the 23rd
January, 1969, under sub-section (4) of section 26 of the
Bepgal Finance (Sales Tax) Act, 1941 ag in force in the
Union territory of Delhi.

T. Miessages from Rajya Sabha
- Sem-etary reported the following messages from Rajya Sabha:—
(i) That at its sitting held on the 25th February, 1969, Rajya Sebh
passed the Public Employment (Requirement as to Resi-
dence) Amendment Bill, 1969. o

(if) That at its sitting held on the 26th February, 1969, Rajya Sabh
" , 1903, hajya a
passed !:he Payment of ‘_Bomxs (Amendment) Bill, 1969.

8. Bills Passed by Rajya Sabhh—Laid on the Table

s,! &:r_e_tary 1a{'q on the Table the following Bflls, as passed by Rajya

:{1) The Public Employment i Resid
: Amendment Bill, 51969. (Requirement a5 to e

(2) The Payment of Bonus (Amendment) Bill, 1989.
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".9. Report of Committee on Public Undertakings

# Shri G. S. Dhillon presented the Twenty-eighth Report of the Com-
‘mittee on Public Undertakings on action taken by Government on the
“recommendations contained in the Thirty-eighth Report of the Committee
_pn Public Undertakings (Third Lok Sabha) on Pyrites and Chemicals
“Development Co., Ltd.

10. Statement by Minister

:. The Minister of Home Affairs made a statement correcting certain in-
:formation given by him in the House on the 25th February, 1969 in ans-

“wer to a question on Calling Attention Statement regarding apprehension
of pro-Pakistani elements in Srinagar.

"11. Government Bill—Introduced

" The Tea (Amendment) Bill, 1969.

- 12. Question of Privilege

%  Shri K. Ananda Nambiar raised a question of privilege against the
.. Editor of the “Maharashtra Times” in respect of an editorial of the said
= daily dated the 20th February, 1969 allegedly casting reflections on a
+ Member of Lok Sabha. :

The House agreed that in the first instance the Editor of the newspaper
: might be asked to state what he had to say in the matter.

% 13. The Budget (Railways)—1968-70
4  General Discussion on the Budget (Railways) for 1969-70 continued.
{  The following members took part in the debate;—
(1) Shri Nardeo Snatak
(2) Shri George Fernandes
(3) Shri Rohanlal Chaturvedi
£ (4) Shri Hem Barua
: (5) Chaudhuri Randhir Singh
(6) Shri Parimal Ghosh
(7) Shri K. M. Koushik
(8) Shri R. K. Birla
(9) Shri Raghuvir Singh Shastri
(10) Shri Prasannbhai Mehta
(11) Shrimati Uma Roy (Speech unfinished)

The discussion was not concluded.

14. Half-an-Hour discussion on matters arising out of answer to question

. Shri Kameshwar Singh raised a half-an-hour discussion on points
arising out of the answer given on the 19th February, 1969 to Unstarred
Question No. 261 regarding Independence of Fiji.

Shri Dinesh Singh replied to the discussion.
(Lok Sabha adjourned till 11 a.M. on Wednesday, the 5th March, 1969).

8. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Wednesday, March 5, 1969|Phalguna 14, 1890 (Saka)

No. 242

1. Starred Quesbons
Starred Questions Nos. 271—274 and 284 were orally answered. Re-
plies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 1692—1714, 1716—1734,
1736—1757, 1759—1763, 1766—1769, 1771—1824, 1829—1837,
1839 and 1841—1850 were laid on the Table.

3. Calling Attention

Shri Bal Raj Madhok called the attention of the Minister of Home
Affairs to the statement of the Revenue Minister of Assam about continu-
ing Iarge scale Pakistani infiltration into Assam and assistance to Naga

rebels.
The Minister of Home Affairs made a statement in regard thereto.

4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Bengal Raw Jute Taxation (Amendment) Act,
1968 (President’s Act No. 30 of 1968) published in Gazette
of India dated the 14th November, 1968, under sub-section
(3) of section 3 of the West Bengal State Legislature (Dele-
gation of Powers) Act, 1968.

(2) A statement showing reasons for delay in laying the above Act.

(3) A copy of Notification No. S.0. 450 (English version) and
S.0. 451 (Hindi version) published in Garette of India dated
the 1st February, 1969, under section 12A of the Essentml
Commodities A¢t, 1955.

(4) A copy of Notification No. S.0. 153 (English version) and
S.0. 154 (Hindi version) published in Gazette of India dated
the 11th January, 1969, issued under section 6 of the Forward
Contracts (Regulation) Act, 1952.

[P.T.O.
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5) A copy of the half-yearly Report of the activities of the Cou
) Boargyand the working of the Coir Industry Act, 1953 for
the period from 1st April, 1968 to 30th September, 1968,
under sub-section (1) of section 19 of the Coir Industry Act,

. 1953.

(6) A copy of the Cardamom (Licensing and Registration) Rules,
1968, published in Notification No. G.S.R. 29 in Gazette of
India dated the 4th January, 1969, under sub-section (3) of
section 33 of the Cardamom Act, 1965.

(7) A copy of the Coffee Board Servants (Conduct) Rules, 1968,
published in Notification No. G.S.R. 30 in Gazette of India
dated the 4th January, 1969, under sub-section (3) of sec-
tion 48 of the Coffee Act, 1942,

(8) A copy each of the following Notifications under sub-section
{3) of section 25 of the Rubber Act, 1947:—

(i) The Rubber (Third Amendment) Rules, 1968, published in
Notification No. G.S.R. 26 in Gazette of India -dated the
4th January, 1969.

(ii) The Rubber (Second Amendment) Rules, 1968, published
in Notification No. G.S.R. 27 in Gazette of India dated
the 4th January, 1969.

(iii) The Rubber Board (Service) Amendment Rules, 1968,
published in Notification No. G.S.R. 28 in Gazette of India
dated the 4th January, 1969.

(iv) The Rubber (Amendment) Rules, 1969, published in Notifi-

cation No. G.S.R. 245 in Gazette of India dated the 8th
February, 1969.

5. Messages from Rajya Sabha

‘Secretary reported three messages from Rajya Sabha that at its sitting
-held on the 3rd March, 1969, Rajya Sabha passed the following Bills:—

(1) The Armed Forces (Special Powers) Contipuance Bill, 1969.

(2) '{‘lgxgg?ublic Wakfs (Extension of Limitation) Amendment Bill,

(3) The Limitation (Amendment) Bill, 1969.

6. Bills Passed by Rajya Sabha—Laid on the Table

g b:ecretary laid on the Table the following Bills, as passed by Rajya
abha:— &

(1) The Armed Forces "{Speeial Powers) Continuance Bill, 1969.
(2) T‘}le Public Wakfs (Extension of Limitation) Amendment
Bill, 1969.
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7. Personal Explanation under Rule 357

Shri Samar Guha made a personal explanation regarding the point
sought to be raised by him on the 3rd March, 1969 about Calling Atten-
tion' regarding recall of Governor of West Bengal.

8. The Budget (Railways)—1969-70
General Discussion on the Budget (Railways) for 1969-70, continued.
The following members took part in the debate:—

(1) Shrimati Uma Roy
(2) Shri R. S. Vidyarthi
(3) Shri Ramshekhar Prasad Singh
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.)
(4) Shri Thandavan Kiruttinan
(5) Shrimati Tara Sapre
(6) Dr. (Mrs.) Maitreyee Bose
(7) Shri Shiva Chandika Prasad
(8) Shri Prakash Vir Shastri
(9) Shri N. K. Sanghi
(10) Shri M. Kamalanathan
(11) Shri Pratap Singh
(12) Shri Panna Lal Barupal
(13) Shri Benoy Krishna Daschowdhury
(14) Shri Sheo Narain
(15) Shri Yashwant Singh Kushwah
Dr. Ram Subhag Singh replied to the debate.
The discussion was concluded.

(Lok Sabha adjourned till 11 AM. on Thursday, the 6th March, 1969)

S. L. SHAKDHER,
Secretary.

1167
GMGIPND—LS 1—3374(D) LS—5-3-69—810.



LOK SABHA

. BULLETIN—PART I
“[Brief Record of Proceedings]

Thursday, March 6, 1969 Phalguna 15, 1890 (Saka)

No. 243
1. Starred Questions
Starred 'Questions Nos. 301—308 were orally answered. Replies to

remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 1851—-1805  1907—
1972, 1974—2019 and 2021—2050 were laid on the Table.
3..Short Notice Question

.- .Short Notice Question No. 2 addressed to the Minister of Food and
_ggficulture regarding increase in the prices of milk by Delhi Milk
Scheme was orally answered and supplementary questions were also
answered thereon. '

4, Calling Attention

Shri Prakash Vir Shastri called the attention of the Minister of Home
Affairs to the anti-national and pro-Pakistan speech by Sheikh Abdullah
’i}x{a Shtrinnpgar on 28-2-1969 and a threat of blood-shed over the matter of

as. ir.

The Minister of Home Affairs'made a statement in regard thereto.

5. Question of Privilege

Shri Madhu Li!haye moved the following motion:—

“That the question of privilege against Shri N. N. Wanchoo, former
Secretary, Department of Iron and Steel, and Shri S. C.
Mukherjee, then Deputy Iron ‘and Steel Controller, for
allegedly giving false evidence before the . Public .Accounts
Committee, be referred to the Committee of Privileges.”

The motion was adopted.
6. Papers laid on the Table
The following papers were laid on the Table:—

(1) A statement of action taken on the recommendations contained
in the report of the Committee on Broadcssting and Informa-
tion Media on ‘Radio and Television’.

‘ - [P.T.O.
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(2) A copy each of the following reports under sub-section (1) of
section 619A of the Companies Act, 1956.—
i) Annual Report of the Punjab Agro-Industries Corporation
@ Limited, Cﬁgndigarp,_ for the year 1968 along with the
Audited Accounts and the ¢comments of the Comptroller and
Auditor General thereon.

(ii) Annual Report of the Madras Agro-Industries Corporation
Limited, Madras, for the year 1967-68 along with the
Audited Accounts and the comments of the Comptroller and
Auditor General thereon.

(3) A copy of the Prevention of Cruelty to Draught and Pack
Animals (Amendment) Rules, 1968, published in Notification
No. S.O. 4486 in Gazette of India dated the 21st December,
1968, under sub-section (4) of section 38 of the Prevention
of Cruelty to Animals Act, 1960.

" -(4)- A copy of the U.P. Land Revenue Provisions _(Extension to
Rampur) Act, 1969 (Hindi and English versions) (President’s
Act No. 5 of 1969) published in Gazette of India dated the
4th February, 1969, under sub-section (3) of section 3-of the

,Utﬁtar Pradesh State Legislature (Delegation of Poweérs) Act,
1968. I

(5) A copy of the Indian Telegraph (Second Amendment)
Rules, 1969, published in Notification No. G.S.R. 247 (English
version) and G.SR. 248 (Hindi version) in Gazette of -India
dated the 8th February, 1969, under sub-section (5) of secton
7 of the Indian Telegraph Act, 1885. ST

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 PM)

7. The Budget (General)—1989-70
General Discussion on the Budget (General) for 1969-70 commenced.
The following members took part in the debate:—

(1) Shri M. R. Masani

(2) Shrimati Sucheta Kripalani

(3) Shri Surendranath Dwivedy

*) Shri Narendra Kumar ‘Salve '

-(5) Dr. Karni Singh g

(6) Shrimati Tarkeshwari Sinha o

(7) Shri N. Sreekantan Nair

The discussion was not concluded.

8. Report of Business .Advisory Cemmittee

Shri K. Raghuramaiah

L resented th irti ] i
ness Advisory Committee, o ¢ Lnirtieth Report of the Busi
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"9, Statement by Minister

¢ The Minister of Home Affairs made a statement regarding the
"< Address by the Governor of West Bengal to both Houses of the State
- Legislature assembled together on the 6th March, 1969.

(Lok Sabha adjourned till 11 A.M. on Friday, the 7Tth March, 1968).

S. L. SHAKDHER,
- Secretary,

et giﬁ}, VE"}' s ik

: CORRIGENDUM
; In Bulletin—Part I, dated March 5, 1969,—
{ Page 1166, Paragraph 6 add at the end—
. “(3) The Limitation (Amendment) Bill, 1969.”

1170 -
GMGIPND LS I—3407 (D) LS—6-3-69—810.



LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings)

Friday, March 7, 1969|Phalguna 16, 1880 (Saka)

No. 244

1. Starred Questions

Starred Questions Nos. 333336, 838 and 339 were orally - answered.
Replies to Starred Questions Nos. 331, 332 and 340—360 were laid on the

Table.

.2 Unstarred Questions

" Re plies to Unstarred Questions Nos. 2051—2072, 2074—2195, 2107-—
2220, 2222-—2228 2230—2235 and 2237—2250 were laid on the Table.

3. Short Notice Question

Short Notice Question No. 3 addressed to the Minister of Home Affairs
regarding Home Minister’s visit to Bihar was orally answered and supple-
mentary questions were also answered thereon

»

4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Annual Report of the Indian Institute k;f 'f'échno-
logy, Kanpur, for the year 1967-68.

.- (2) A copy of the Aircraft (Amendment) Rules, 1969, published in
Notification No. G.S.R. 182 in Gazette of India dated ‘the 1st
February, 1966, under section 14-A of the Aircraft Act, 1934

together with an explanatory note.

(3) A copy of the Arms (Amendment) Rules, 1969, published in
Notification No. G.S.R. 266 in Gazette of India dated the 15th
g‘ebruar:;‘ 1969, under sub-section (3) of section 44 of the Arms

7 Act, 195

(4) A copv of the Punjab Khadi and Village~ Industnes Board

rganisation) Order, 1969, published in Notification No. S.O.

379 ( glish version) and S.O. 380 (Hindi version) in Gazette

of India dated the 25th January, 1969, under sub-section (5) of
section 4 of the Inter-State Corporahons Act, 1957. |

[P ,T.o.
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(5) A copy each of the fo! lowmg Notifications under sub-section
(2) of section 3 of the All Indla Services Act, 1951:—

(i) The Indian Administrative Service (Recruitment) Amend-
ment Rules, 1969, published in Notification No. G.S.R. 257
in Gazette of Indla dated the’ 15th February, 1969.

(ii) The Indian Pol;ce 1ce (Recruxtxrﬂent) Amendment Rules,
1969, published tn Notification No. GB.R. 258 in Gazette of
India dated the 15th February, 1969.

(6) A copy of the Major Port Trusts {(Prooedure at Board Meet-
ings) Amendment Rules, 1969, published in Notification No.
G.SR. 120 in Gazette of India dated the 18th January, 1969,
Xngexi stw.:;b-sectlon (3) of section 122 of the Major Port Trusts

c

(7) A copy of the Annual Accounts of the Commititoners for the
Port of mc‘mm yurMandtheAndit Report

5. Statement Re: Government Business

The Minister of Parliamen Affairs made a state.ment r g
Government business for the wee eomm!encmg ‘the 10th- Mard:

6. Motion Re: Thirtieth Report of Business Advisety Committee
Shn K. Raghuramaizh moved the following motion:—

“That this House do agree with the Thirtieth Report of the Bdis*l‘n"a"ss
f‘g‘g‘ﬁm Committee presented to the House on the $th ‘Mafch,

An amendment moved by Shri Madhu I.amaye wns ruled out of ox:der
The motion was adopted.

7. The Budget (General)—l‘m‘lo
‘General Dmcussxm on the ‘Budget {General) for 19!9-% continued.
" The foﬂuwing mémbers took part in the debate: — .
(1) Shri Narendrasmgh Mahida

(2) %ﬁm Am Bthari ‘quayev

(Lok Sabha adjourned at 1 P.M. and re-assembled -at 8-305 P.M.)
£3) Shri B. Bhap\’atl '
The 8iscussion was not Mchxﬁed

8. P{'lvate Membert's Bﬂl—lﬁho@ced .

‘The Indian Penal Code (Amendment) Bill, 1969 o
section 309) by Shri Virbhadr(a Singh. ent) 969  (Substitution of
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9. Private Member's Bm—Nmﬁvod

The Constitution (Amendment) Bill, 1968 (Aﬂwudment of articles 80
and 171) by Shri C. C. Desci. -

On the motion for consideration of the Bill moved by Shri C. C. Desai .
on the 21st February, 1969, the House divided, Ayes 16; Noes 48.

The motion was declared as not carried in accordance with Rule 157
of the Rules of Procedure and in accordance with the Constitution.

10. Private Member's Bill—Under Consideration

The Publication of Political Party Accounts Bill, 1968 by
Shri Shri Chand Goyal

The motion for consideration of the Bill was moved by Shri Shri
Chand Goyal.

The following members took part in the debate:—
(1) Shri Tulshidas Jadhav
(2) Shri Arjun Singh Bhadoria
(3) Shri Sheo Narain
(4) Shri Tenneti Viswnatham
(5) Shri S. M. Banerjee
(6) Chaudhuri Randhir Singh
(7) Shri Samarendra Kundu
(8) Shri K. Narayana Rao
(9) Shri Rabi Ray
(10) Shri Arangil Sreedharan
(11) Shri J. M. Lobo Prabhu
(12) Shri Janardan Jagannath Shinkre
(13) Shri S. Kandappan
(14) Shri Kanwar Lal Gupta
(15) Shri P. Govinda Menon (Speech unfinished).

The discussion was not concluded.
(Lok Sabha adjourned till 11 A.M. on Monday, the 10th March, 1968).

S. L. SHAKDHER,
Secretary.

1173
GMGIPND—LS 13424 (D) LS—7-3-69—810.



LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings)

Monday, March 10, 1969|Phalguna 19, 1890 (Saka)

No. 245

1. Obituary Referemces

The Speaker; Shrimati Indira Gandhi; Sarvashri M. R. Masani, Bal
Raj Madhok, S. Kandappan, H. N. Mukerjee, Rabi Ray, R. Umanath,
Surendranath Dwivedy, N. C. Chatterjee and S. C. Samanta made refer-
ences to the passing away of Shri Ganpat Sahai and Shri Sachindra
Nath Maiti, sitting Members of Lok Sabha and Shri H. P. Mody, who
was a Member of the Central Legislative Assembly and the Ccnstituent

Assembly of India.

Thereafter, Members stood in silence for a short while as a mark
of respect.
2. Starred Questions

Starred Questions Nos. 361—363 and 366 were orally answered.
Replies to remaining questions were laid on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 2251—2355 2357—2391, 2393—
2409 and 2411—2449 were laid on the Table.

4. Calling Attention

Shri Om Prakash Tyagi called the attention of the Minister of
External Affairs to the Press Conference on television by U.S. Presider~
on the 4th March, 1969 deploring the attitude of non-aligned countrie;
of kg:fdixslg quiet on . Vietcong attacks and charging them with douh:-
stan .,

The Minister of External Affairs made a statement in regard thereto.
5. Papers Laid on the Table

The following papers were laid on the Table:—
(1) A copy of the Report (Hindi and English versions) of the
Advisory Committee on the Press Council.

(2) A copy of the Drugs and Cosmetics (Amendment) Rules, 1968,
published in Notification No. S. O. 594 in Gazette of India
dated the 15th February, 1969, under sub-section (3) of section
33 of the Drugs and Cosmetics Act, 1940.

[P.TO.
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(8) A copy each of the following Notifications under sectfon 159
of the Customs Act, 1962:—

(i) G.S.R. 403 (English version) and G.S.R. 404 (Hindi version)
published in Gazette of India dated the 22nd February, 1969
together with an exp’andtory memorandum.

(ii) G.S.R. 443 (English versien) and G.S.R. 444 (Hindi version)
published in Gazette of India adted the 19th February. 1968
together with an explanatory memorandum.

(4) A copy each of the following papers under sub-section (1) of
section 619A of thie Companies Act, 1956:—

(i) Review by the Governmieent on the working. of -the Indian
Ofl Corporation Limited, Bombay for the year 1967-68.

(ii) Annual Report of the Indian OQil Corporation Limited,
Bombay for the year 1967468 along with the Audited

Accounts and the comments of the Comptroller and Audjtor
General thereon.

6. Statoment Re: Supplementary Demands for Grants (General) - for
. 1968.69)| -

Shri Morarji R. Desai presented a statement showing Supnlementaﬂ
Demands for Grants in respect of the Budget (General) far 1

7. Sﬁ%ﬂ Re: Supplementsry Demands for Grants -A(Ballw,ays)_,‘,xfoi'

Dr. Ram Subhag Singh presented a statement showing -Supple-

mentary Demands for Grants in respect of the Budget (Rallwavs) for
1088-69.

8. Statement by Deputy Prime Minister

The Deputy Prime Minister and Minister of Finance made s staie-
ment regarding the reported seizure of counterfeit two rupee currency
notes on the 6th March, 1969, at Pugalur near Coimbatore,

9. The sudgot (General) 1960-70

General Discussion on the Budgst (General) for 1989-’70 mntimaed
The following members took part in the debate:— )
--(1) -Shri Krishnan Manoharan
(Lok Sabha adjourned at 1
(2) Shrimati Savitri Shy:
(3) Shri H. N. Mukerjee
(4) Shri S. R. Damani
{5) Slm Shtv Kumar Shastn
(6) Dr. P. Mandal (Speech unfinished)
The discussion was not concluded.
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0. Motion
Shri Surendranath Dwivedy moved the following motion:—

“That the statement made by the Minister of Home Affairs on the
6th March, 1969 regarding the Address by the Governor of
West Bengal to both Houses of the State Legislature assem-
bled together on the 6th March, 1969, be taken into considera-
tion.”

. Four Substitute Motions were moved by Sarvashri H. N. Mukerjee,
Tenneti Viswanatham, Rabi Ray and George Fernandes.

The following members took part in the debate:—
(1) Shri K. Hanumanthaiya
(2) Shri Tenneti Viswanatham
(3) Shri A. K. Sen
(4) Shri N. Dandeker
(5) Shri Jagannath Rao Joshi
(6) Shri S. Kandappan
(7) Shri P. Govinda Menon
(8) Shri H. N. Mukerjee
(9) Shri J. B. Kripalani
(10) Shri Shivajirac S. Deshmukh
(11) Shri P. Ramamurti
(12) Shri Janeshwar Misra
(13) Shri Prakash Vir Shastri
(14) Shri Y. B. Chavan

Shri Surendranath Dwivedy replied to the debate.

The Substitute Motion moved by Shri Tenneti Viswanatham was
negatived.

- The remaining Substitute Motions were withdrawn by leave of the
ouse.

11. Report of Business Advisory Committiee

Shri K. Raghuramaiah presented the Thirty-first Report of the
Business Advisory Committee.

(Lok Sabha adjorned till 11 A.M. on Tuesday, the 11th March, 1969)
S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Tuesday, March 11, 1069|Phalguna 20, 1890 (Saka)

k.

* No. 248

1. Starred Questions
Starred Questions Nos. 392—396 were orally answered. Replies to
remaining questions were laid on the Table.

2. Unstarred Questions
Replies to Unstarred Questions Nos. 2450—2518, 2518—2521, 2524—2551,

25532559, 2561—2565, 2567—2572, 2574—2561, 2583—2614, 2616—2622,
2624—2627 and 2629—2649 were laid on the Table.

3. Calling Attention

Shri Surendranath Dwivedy called the attention of the Minister of
External Affairs to the reported controversy raised by Pakistan over the
issue of implementation of Kutch Award.

The Minister of External Affairs made a statement in regard thereto.

4. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following papers under sub-section (1) of
' section 610A of the Companies Act, 1966:— -

(i) (a) Review (Hindi and English versions) by the Govern-
ment on the working of the National Newsprint and Paper
Mills Limited, Nepanagar for the year 1967-68,

(b) Annual Report (Hindi and English versions) of the Na-
tional Newsprint and Paper Mills Limited, Nepanagar for
the year 1967-68 along with the Audited Accounts and the
comments of the Comptroller and Auditor General thereon.

(ii) (a) Review by the Government on the working of the
Hindustan Salt Limited, Jaipur for the year 1966-67.

(b) Annual Report of the Hindustan Salts Limited, Jaipur for
" the year 1966-67 along with the Audited Accounts and the
comments of the Comptroller and Auditor General thereon.
' [P.TO.
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(iii) (a) Review by the Government on the worki§ of the Sam-

bhar Salts Limited, Jaipur for the year 1966-67.
(b) Annual Report of the Sambhar Salts Limited, Jaipur for the

year 1966-67 along with the Audited Accounts and the
comments of the Comptroller and Auditor General thereon.

(2) A statement showing reasons for delay in laying the papers
mentioned at (ii) and (iii) of item (1) above.

(3) (i) A copy of the Cinema Carbons {Control) Amendment
Order, 1968 published in Notification No. S.0. 2543 in
Gazette of India dated the 12th July, 1968, under sub-section
(6) of section 3.-of the Essentin]l Commodities Act, 1955.

(ii) A statement showing reasoms for delay in laying the above
Notification. ‘

(4) A copy of Notification No. G.S.R. 416 published in Gazette of
India dated the 22nd February, 1969, under sub-section (3) of

b__sec;-tion 637 of the Companies Act, 1956. IR '

(3) (i) A copy each of the following Notifications - fegarding
management of the India Electric Works Limnited, Caleatta,
under sub-section (2) of section 18A of the Industries (Develop-
ment and Regulation) Act, 1951: — :

"(a) S.0. 3278 published in Gazette of India dated the 10th
September, 1968. .

(b) S.0. 3896 published in Gazette of India dated
October, 1968. ° the $ix

(c) S.0. 3973 published in Gazette of India dated the lith
November, 1968. :

(d) S.0. 4100 published in Gazette of Indi S
November, I1)968. e of India dafsd the 15th

(e) S.O. 4200 published i -
November, 1968. in Gasette of India dated the 19th

(1) S.O. 4298 published in Gazette of Indic dases
November, 115968. yazette of  India deted . the 27th

(2) S.0. 4379 published i : e .
December, le.s ed in Gazette of India dated the 3rd

(i) NA oét&tm;g; showing reasons for' delay in laying the above

(6) ‘A copy each of the following Notifications issued under

section 2 of the Spirituous Pre i "
Commerce) Control Adk, 1955 Lore (Inter-State Trade and

() 8.0. 308 (English version) ang S.0 indi
308 ( ) 0. 312 (Hindi '
published in Gazette of India dated the 25th( J;x;uary‘:'elxgg'n )

(i) S.0. 311 (English version) g 15 (Hin
) 1 nd S.O. 315 . i i
published in Gazette of India dated the 25th Jandtlzal"r;rsllggs).
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(7) A copy each of the following Notifications issued under
section 12 of the Spirituous Preparations (Inter-State Trade
and Commerce) Control Act, 1955:—

(i) S.0. 309 (English version) and S.O. 313 (Hindi version)
published in Gazette of India dated the 25th January, 1969,

(ii) S.0. 310 (English version) and S.O. 314 (Hindi version)
published in Gazette of India dated the 25th January, 1969.
5. Report of Committee on Government Assurances
Shrimati Savitri Shyam presented the Fourth Report of the Committee
on Government Assurances.
6. Evidbelnce before Committee on Government Assurances—Laid on the
Table

Shrimati Savitri Shyam laid on the Table a copy of the Evidence
given before the Committee on Government Assurances in connection
with a representation from the President, Bela Road Refugee Ice Factories
Association, Delhi seeking relief under the “Gadgil Assurances”.

7. Motion Re: Thirty-First Report of Business Advisory Committee
Shri K. Raghuramaiah moved the following motion: —

“That this House 4o agree with the Thirty-first Report of the
Business Advisory Committee presented to the House on the
10th March, 1969.”

The motion was adopted.

8. The Budget (General)—1969-70
General Discussion on the Budget (General) for 1969-70 continued.
The following members took part in the debate:—
(1) Dr. P. Mandal
(2) Shri R. K. Amin
(3) Shri Prem Chand Verma
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.)
(4) Shri Humayun Kabir
(5) Dr. Sushila Nayar
(6) Shri Madhu Limaye
(7) Shri Prakashchand B. Sethi
(8) Shri Bhogendra Jha
(9) Shri Tulshidas Jadhav
(10) Dr. Surya Prakash Puri '
(11) Shri Hem Raj
(12) Shri Janardan Jagannath Shinkre
(13) Shri C. D. Gautam
(14) Shrimati Jyotsna Chanda
(15) Shri Naval Kishore Sharma (Speech unfinished)
The discussion was not concluded.
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 12th March, 1969).

S. L. SHAKDHER,
Secretary.
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'BULLETIN—PART 1
[Brief Record of Proéeedings} AR

Wednesday, Mareh 12, 106%Phalguna 21, 1890 (Saka) -

co Neo. 247
1. Obituary Reference

The Speaker; Shrimati Indira ‘Gandhi; Sarvashri N. G. Ranga, Atal
Bihari Vajpayee, Rabi Ray, S. Kandappan, Surendranath Dwivedy,
Yogendra Sharma and Mohammad Ismai made references to the passing

away of Shri N. R Ghosh, - who was a Member of the Second and Third
Lok Sabha.

‘Thereafter, Members stood in silence for a short while as a mark of
respect.

-2. Starred Questions

Starred Questions Nos. 421-423 and 437 were orally answered: Replus
to remaining questmns ‘were laid on the Tab e

3. Unstarred Questlons

Replies to Unstarred Questions Nos. 2850—2706 2708——2728 2730—
‘2780, 2782 2783, 2785—2791, 2793-——2804 2306——-2829 and 2831—
2849 were 1aid on the Table.

‘4 Siwt Notice Questlon

Short Notice Questlon No. 4 addressed to the Minister of Informa-
tion and Broadcasting and Communications regardmg Allotment ~f
Newsprint to Newspapers was orally answered - and supplementary
-guestions were also answered ther;epn

5. Papers laid on the Table
The following papers were 1did on the Table:—

(1) A copy of the Audit Report. Posts and Telegraphs, 1968, under
article 151(1) of the Constxtutlon

. (@ & copy olfsé\{ppropnatwn Accounts Posts and Teleg'raphs, for

N .‘\./

e year
. (3 A copy of the Jute Textiles (Control) Amendment Order, 1969
Yol - (Hindi and English wersions) published in Notification No. S.O.

768 in Gazette of India dated the 1st March, 1969, under sub-
section (6) of sectxon 3 of the Essentud Gommoditles Act 1955

‘P T O.
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(4) A copy of the Central Silk Board (Second Amendment) Rules,
1968, published in Notification No. G.S.R. 65 in Gazette of India
dated the 11th January, 1969, under sub-section (3) of section
13 of the Central Silk Board Act 1948.

(5) A copy of the Cotton Textiles .(Control) (Sixth Amendment)
Order, 1968, published in Notification No. S. O. 4326 in Gazette
of India dated the 7th December, 1968, under sub-section (6)
of section 3 of the Essential Commodltles Act, 1955.

6. Message from Rajya Sabha

Secretary reported a rnessa%ea from Rajya Sabha that at its sitting
neld on the 11th March, 1969. Rajya Sabha adopted a motion extending
the time for presentation of the Report of the Joint Committee of the
Houses on the Contempt of Courts Bill, 1968, upto the last day of the
Sixty-ninth Session of the Rajya Sabha.

7. Report of Committee on Private Members’ Bills and Resolutions

Shri R. K. Khadilkar presented the Forty-fifth Report of the Commit-
tee on Private Members’ Bills. and Resplutions.

. 6 Report of Commxttee on Publlc Undertakmgs

* Shri G.- 8. Dhillon presented the Twenty-sixth Report of the Com-
autee on Public Undertakings on Trombay Unit of Fertilizer Corporation
-of~_1ndi_la ‘Lib;gi.—‘—Paras in Section IT of Audit Report (Commercial), 1968.
9. Report of Joint Committee

Shri Shantilal Shah presented the Report of the Joint' Committee on
.3he Bill, further to amend the Constitution of India.

10 Evidence before Joint Committee—laid on the:’l‘abie
Shri Shantilal Shah laid on the Table— ’

(1) A copy of the vadence given before the Jomt Comm.lttee -on
the Bill further to amend the Copstitution of India. -

(2) Copies of Memoranda|RepresentationsjTelegrams- recewed by
the Joint Committee on the Bill furthet to amend the Consti-
" tution of India.

11. Matter Under Rnle 317 I

Shri Atal Bihari Vajpayee raised a mzatter regardmg constitutxonal
developments in Madhya Pradesh.

(Lok Sabha adjourned at 1 P. M and re-assembled at 2—03’ P.M

12. Motion ,’
Shri Madhu Limaye moved the followmg motmn —

“That this House dxsapproves the unconstmmenal act of the Gover-
nor of Madhya Pradesh in not inviting immediately the new
‘leader of the S V.D. to form a Government which “only very
reeentty had. pro\red its ma)onty on the ﬁaoor of the Assembly *

Fne A.mendments; were mpved. bv Sarvashrvs ‘M. Bam&rjee K. Lak-
kappa Nath Pai, George Fernandes and Shiva Chandra Jha.
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"The following members took part in the debate: —
(1) Shri N. G. Ranga
(2) Shri P. Venkatasubbaiah
(3) Shri Jagannath Rao Joshi
(4) Shrimati Sharda Mukerjee
(5) Shri Era Sezhiyan
(6) Shri Shashi Bhushan
(7) Shri H. N. Mukerjee
(8) Shrimati Sushila Rohatgi R
(9) Shri Nath Pai
(10) Shri Krishna Kumar Chatterjt
(11) Shri K. Ananda Nambiar
(12) Shri R. D. Bhandare
(13) Shri Tenneti Viswanatham
(14) Shri Y. B. Chavan
Shri Madhu Limaye replied to the debate.

The Amendments moved by Sarvashri S. M. Banerjee and K. Lakkappa
‘were withdrawn by leave of the House.

The Amendment moved by Shri Nath Pai was negatived.

The Amendments moved by Sarvashri George Fernandes and Shiva
‘Chandra Jha were barred.

The motion was negatived.
13. The Budget (General)—1969-70.
General Discussion on the Budget (General) for 1969-70 continued.

The following members took part in the debate:—

(1) Shri Naval Kishore Sharma

(2) Shri D. Balarama Raju

(3) Shri Prakash Vir Shastri

(4) Shrimati Jayaben Shah

(5) Shri K. Lakkappa

(6) Shri M. V Rajasekharan

(7) Shri Maddi Sudarsanam (Speech unfinished).
The discussion was not concluded.

14. Half-an-Honr Discussion on Matters Arising out of Answer to Question

Shri S. K. Tapuriah raised a half-an-hour discussion on points arising
out of the answer given on the 25th February, 1969 to Unstarred Question
No. 1047 regarding General Motors Corporation of U.S.

Shri Bhanu Prakash Singh replied to the discussion.
{Lok Sabha adjourned till 11 A-M. on Thursday, the 13th March, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART |
[Brief Record of Proceedings] .

Thursday, March 13, 1969|Phalguna 22, 1890 (Saka)

No. 248
1. Starred Questions

Stafred Questions Nos. 451—455 were orally answered. Replies to
remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 2850—2914 and 2916—3013 were
laid on the Table. )

3. Short Notice Question

Short Notice Question No. 5 addressed to the Minister of Information
and Broadcasting and Communications regarding Poetic Symposium on
Ghalib was orally answered and supplementary questions were also
answered thereon.

4. Calling Attention

Shrimati Suseela Gopalan called the attention of the Minister of
Home Affairs to the death of Shri J. B. D'Cruz, leader of the Communist
Party of India (Marxist) and Trade Unions, due to assault and torture
by the Police on the 6th March, 1969 in the Union Territory of Goa.

The Minister of State for Home Affairs made a statement in regard
thereto.

5. Papers Laid on the Table
" The following papers were !aid on the Table:—

(1) A copy of the Cinematograph (Censorship) Second Amend-
ment Rules, 1968 (Hindi and English versions), published in
Notification No. G.S.R. 2191 in Gazette of India dated the 21st
December, 1968, under sub-section (3) of section 8 of the

Cinematograph Act, 1952.

(2) A copy each of the following Notifications under sub-section
(6) of section 3 of the Essential Commodities Act. 1855:—

(i) The Roller Mills Wheat Products (Price Control) Third
Amendment Order, 1968, published in  Notification No.
G.S.R. 2239 in Gazette of India dated the 26th December,
1868.

(P.T.O.
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(i) The West Bengal Roller Mills Wheat Products (Price Con-
trol) Order, 1968, pubfished in Notification No. G.S.R.
2240 in Gazette of India dated the 26th December, 1968.

(iii) The Madhya Pradesh Rice Procurement (Levy) Amend-
ment Order, 1963, published in Notification No. G.S.R.
44 in Gazette of India dated the 6th January, 1969.

(iv) The Uttar Pradesh Foodgrains (Restrictions on Border
Movement) Order, 1969, published in  Notification No.
G.S.R. 90 in Gazette of India dated the 7th January, 1969.

(v) The Inter-Zonal Wheat and Wheat Products (Movement
Control) Amendment Order, 1989, published in Notifica-
tion No. G.S.R. 139 in Gazette of India dated the 13th
January, 1969.

(vi) The Wheat Rol'er Flour Mills (Licensing and Control)
Amendment Order, 1969 published in Notification
No. GS.R. 446 in Gazette of India dated the 2Ist
February, 1969 (English version) and G.S.R. 451 in Gazette
of India dated the 24th February, 1969 (Hindi version).

(vil) Notification No. G.SR. 448 published in Gazette of India
dated the 22nd February, 1969.

(3) A copy of Notification No. G.S.R. 111 published in Gazette
of India dated the 18th January, 1969, making certain am-
endments to Notification No. G.S.R. 1842 dated the 24th
December, 1964, under section 12A of the Essential Com-

modities Act, 1955

)/(4) A copy of the Main Conclusions of the Fifth Session of the
Industrial Committee on Mines other than Coal held at New
Delhi on the 7th November, 1968.

6. Statement by Minister

The Minister of State for Home Affairs made a statement regarding
the decisions taken by Government in regard to the Central Govern-
ment employees who participated in the strike of the 19th September,
1968.

7. The Budget (General)—1969-70
General Discussion on the Budget (General) for 1989-70 continued
The following members took part in the debate:—
(1) Shri Maddi Sudarsanam
(2) Shri Ram Charan
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-03 P.M.)
(3) Shri R. Umanath
(4) Shri Kashi Nath Pande;_ﬂy
(5) Shri S. Supakar *
(6) Shri S. Kandappan
(7) Shri R. S. Arumugam
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8)

9
(10)
(11)
12)
(13)
(14)
(15)
(16)
a7
(18)
(19)
(20)
(21)
(22)
(23)
(24)

Sirdarni Nirlep Kaur
Shrimati T. Lakshmikanthamma
Shri Kanwar Lal Gupta

Shri M. B. Rana

Shrimati Suseela Gopalan
Shri Kamalnayan Bajaj

Shri Virbhadra Singh

Shri Gangacharan Dixit

Shri N. P. C. Naidu

Shri Mudrika Sinha

Shri Tenneti Viswanatham
Shri Inder J. Malhotra
Shrimati Ila Pal Chaudhuri .-
Shri S. M. Solanki

Shri Vishwa Nath Pandey
Shri Baij Nath Kureel

Shri S. D. Patil

The discussion was not concluded.
(Lok Sabha adjourned till 11 AM. on Friday, the 14th March, 1968).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Friday, March 14, 1969{Phalguna 23, 1830 (Saka)
No. 249

1. Starred Questions
Starred Questions Nos. 481—484 were orally answered. Replies to re-
maining questions were laid on the Table.

2. Unstarred Questions .
Replies to Unstarred Questions Nos. 3014—8169 and 3171—3213 were

laid on the Table.

3. Short Notice Question

Short Notice Question No. 6 addressed to the Minister of Home Affairs
regarding Beri Commission Report was orally answered and supplemen-
tary questions were also answered thereon.

4. Calling Attention
Shri Samarendra Kundu called the attention of the Minister of
Defence to the recent visit of the Soviet Defence Minister to India and
his talks with the Government of India.
The Minister of Defence made a statement in regard thereto.
5. Papers Laid on the Table
The following papers were laid on the Table:—
(1) A copy of the Annual Report (Hindi and English versions) of
the University Grants Commission for the year 1967-68, under
section 18 of the University Grants Commission Act, 1956.
(2) A copy of the Uttar Pradesh Universities (Amendment) Act,
1969 (Hindi and English versions) (President’s Act No. 7 of
1968) published in Gazette of India dated the 13th January,
1969 under sub-section (3) of section 3 of the Uttar Pradesh
State Legislature (Delegation of Powers) Act, 1968.

(3) (a) A copy each of the followin%nNotiﬁcations under sub-sec-
tion (2) of section 3 of the All India Services Act, 1951:—

*(i) The Indian Police Service (Pay) Second Amendment Rules,
1968, published in Notification No. G.S.R. 2026 in Gazette of
India dated the 23rd November, 1968.

*(ii) The Indian Administrative Service (Pay) Fourth Amend-
ment Rules, 1968, published in Notification No. G.S.R. 2027
in Gazette of India dated the 23rd November, 1968.

*The notifications were previously laid on the Table on the 6th
gl?ggn&ber 1968 and were re-laid under Rule 234(2) of the Rules of
edure.

.T.O.
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*(iii) The Indian Forest Service (Released Emergency Commis-
sioned and Short Service Commissioned Officers) (Appoint-
ment by Competitive Examination) Amendment Regula-
tions, 1968 published in Netification No. G.S.R. 2031 in
Gazette of India dated the 23rd November, 1968. ‘

*¢(iv) The Indian Administrative Service (Pay) Fifth Amend-
ment Rules, 1968, published in Notification No. G.S.R. 2070 in
Gagette of India dated the 30th November, 1968.

**(v) The Indian Police Services (Pay) Third Amendment
Rules, 1968, published in Notification No. G.S.R. 2071 in

‘Gazette of India dated the 30th November, 1968.

##(yi) Phe All India Services (Provident) Fund Second Amend-
ment Rules, 1968, published in Notification Np. G.S.R. 2135
in Gazette of India dated the 7th December, 1968.

ss(vii) The Indan Civil Service Provident Fund (Second
Amendment) Rules, 1968, published in Notification No.
G.S.R. 2136 in Gazette of India dated the 7th December, 1968.

**(viji) The Indian Civil Service (Non-European Members)
Provident Fund (Second Amendment) Rules, 1968, pub-
lishéd in' Notification No. G.S.R. 2137 in Gazette of India
dated the 7th December, 1968.

"(ix)l The Secretary of States’ Services (Central Provident
‘Fund) Second Amendment Rules, 1968, published in Neoti-
fication No. G.S:R. 2138 in Gazette of India datéd the Tth
December, 1968.

@by A eopy of the Citizénship (Amendment) Rules, 1968, pub-
lished in Notification No. G.S.R., 2029 (English version) and
ﬁ;)%gh%g% l(gfgsndx vgrsion)b_in Gazette o ’If.ilﬂia dated the 23rd

mber, , under sub-section (4) of section of the
Citizenship Act, 1955. | (8) of section 18 o

‘4) A copy each of the following Notifications under sub-section
2) of section 3 of the All India Services Act, 1951:—

(i) The Second Amendient of 1969 to the Indian Administra-
tive Service (Pay) Rules, 1954, published in Notification
?9%9 G.S.R. 437 in Gazette of India dated the 22nd February,

-(ii) The Indian Administrative Service (Fiiéiidn

Ne indian nini v eIV 1 of Cadre

I%_trfngﬂl) First Amendment Regulations, 1969, published in

| Mgr cfatfggs No. GSR. 457 in Gazette of India dated the 1st
) 0

(i) The Pirst Amendment of 1969 to the Indian Administrative

Service (Pay) Rules, 1954, published i ificati
QR ) ) , published in Notification No.
w oo @SR 458 in Gezette of India dated the lst March, 1969.

‘*The notifications were previ id ' '
ber ) e previously laid on the Table on the 6th Decem-
» 1968 and were re-laid under Rule 234(2) of the Rules of Procedure.

. *The notifications w Y i oy
“Dedember, 1¢ Ons were previously laid on the Table on the 13th
Mgre;: 1968 and were re-laid under Rule 234(2) of the Rules of

... @The notification was i i
er. ] as previously laid on the Table on the 6th Decem-
» 1968 and was re-laid under Rule 234(2) of the Rules of Procedure.
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6. Report of Estimates Committee .

Shri P. Vénkatasubbiiah presented the Sixty-ninth Report of the
Estimates Committee on the Ministry of Education—National Az‘ch;vgs
of India. ‘
7. Statemeint Re. ‘Goveriimeént Business

The Minister of Parliamentary Affairs made a stafémerit régirding
Government biisiriéss for the week éommencing the 17th Mareh, 1869.
8. Statement under Direction 115 ‘

Shri R. K. Amin made a statément regarding certain information

iven by the Minister of Home Affairs in the Hquse on the 18th Decem-
glr, 1968 during Half-an-Hour discussion about I on-official ;nq&&y into

the incidents at Indraprastha Bhavan, Néw Delhi.
The Minister of Home Affairs made a statemient in teply theréto.
(Lok Subhd ddjourried at 1-20 P.M. and re-assembled at 2-30 P.M.)

9. Goveérnment Bills—Introduced
(1) The Unlawful Activities (Prevention) Amendment Bill, 1969
The motion for leave to introduce the Bill moved by Shri Y. B.

Chavan was opposed. The motion was adopted and the Bill was
introduced

(2) The Chartered Accountants (Amendment) Bill, 1969,
10 The Budget (General)—1969-70 -
General Discussion on the Budget (Getleral)for 1969-70 continued.
The following members took part in the debite:—
(1) Shri J. B. Kripalani ~
(2) Shri N. G. Ranga.
Shri Morarji R. Desai replied to the debate.
The discussion was concluded.
11. The Budget (General) 1969-70—Demands for Grants onh Actount

All the Demands for Grants on Account -(Nos. 1 to 135) in respect of
the Budget (General) for 1969-70, as shown under eslumin 3 .4f the
printed List of Demands for Grants on Account in respect of the Biidget
(General) for 1969-70, were voted in full, '

12. Government Bill—Introduced
The Appropriation (Vote on Account) Bill, 1969.
13. Governimetit Bill—Passed
The Appropriation (Vote on Account) Bill, 1969
The motion for consideration of the Bill was moved by Shri-Morerji R.

‘The motion for consideration was adopted and clause-by-clause consi-
deration was taken up.
Clitises 2 and 3 and the Schedule were adopted,
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Clause 1, the Enacting Formula and the Long Title were also adopted.
DesThe motion that the Bill be passed was moved by Shri Morarji R.
ai.
The motion was adopted and the Bill was passed.
14. Motion Re: Fourty-Fifth Report of Committee on Private Members’
Bills and Resolutions
Shri Bhaljibhai Ravjibhai Parmar moved the following motion:—
“That this House do agree with the Forty-fifth Report of the Com-
mittee on Private Members’ Bills and Resolutions presented to
the House on the 12th March, 1969.”
The motion was adopted.
15. Private Member’s Resolution—Negatived

Shri P. P. Esthose concluded his speech on the folibwing Resolution
moved by him on the 27th February, 1969:—

“In view of the serious financial crisis facing all the States and the
fact that enormous debt charges of the States eat into their
capacity to launch development schemes, this House calls upon
the Government to immediately work out a scheme of amor-
tisation of debts in consultation with the States and to im-
plement it.”

Three Amendments were moved by Sarvashri C. K. Chakrapani,
E. K. Nayanar and J. M. Lobo Prabhu.
The following members took part in the dabate:—
(1) Shri S. R. Rane
(2) H. H. Maharaja Pratap Keshari Deo
(3) Shri Onkar Lal Bohra
(4) Shri S. S. Kothari
(5) Shri K. Narayana Rao
(6) Dr. Ranen Sen
(7) Shri Bhola Nath Master
(8) Shri Era Sezhiyan
(9) Chaudhuri Randhir Singh
(10) Shri Shiva Chandra Jha
(11) Shri Samarendra Kundu
(12) Shri Prakshchand B. Sethi

Shri P. P. Esthose replied to the debate.

The Amendment moved by Shri E. K. N s with A
leave of the House. y =Aar ayanar was withdrawn by

The remaining Amendments were negatived.
The Resolution was also negatived.
16. Private Member’s Resolution—Under consideration
Shri Vikram Chand Mahajan moved the following Resolution:-

“This House is of opinion that the Union territory of Himachal
Pradesh be raised to Jhe status of a State.”

His speech was not congluded.
The discussion was not concluded.

(Lok Sabha adjourned till 11 A.M. on Monday, the 17th March, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

'BULLETIN—PART 1
[Brief Record of Proceedings]

Monday, March 17, 1969|Phalguna 26, 1890 (Saka)

No. 250

1. Starred Questions
~ Starred Questions Nos. 512, 516—518 were orally answered. Replies
'to remaining questions were laid on the Table.

2 Unstarred Questions

Replies to Unstarred Questions Nos. 3214—3219, 3221-—-3224,
I3226—3309 3312—3328, 3330—3334, 3336—3354 and 3356—3401
Fwere laid on the Table,

3. Calling Attention

Shri Madhu Limaye called the attention of the Minister of Home Affairs
‘to the urgent need to restore the Fundamental Rights to the people of
Jammu and Kashmir by not further extending the life of the Presidential
Order of 1954 in so far as it relates to the saving of the Preventive Deten-
tion Act of Jammu and Kashmir from being declared void as it is incon-
sistent with the provisions of Part III of the Constitution.

' The Minister of Home Affairs made a statement in regard thereto.

4. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following Papers under sub-section (1) of
section 619A of the Companies Act, 1956:—

(i) Review by the Government on the working of the Hindustan
Housing Factory Limited, New Delhi for the year 1967-68.

(ii) Annual Report of the Hindustan Housing Factory Lumted
New Delhi for the year 1967-68 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor

General thereon.

[P.T.O.
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(2) A copy each of the following papers under sub-section (1)
of section 619A of the Companies Act, 1956:—

(i) (a) Review by the Government on the working of the Indian
Drugs and Pharmaceuticals Limited, New Delhi for the
year 1967-68.

(b) Annual Report of the Indian Drugs and Pharmaceuticals
Limited, New Delhi for the year 1967-68 along with the
Audited Accounts and the comments of the Comptroller
and Auditor General thereon.

(ii) (a) Review by the Government on the working, of the Hin-
dustan Organic Chemicals Limited,” Rasayani for the year
1967-68. -

(b) Annual Report of the Hindustan Organic Chemicals
Limited, Rasayani for the year 1967-68 along with the
Audited Accounts and the comments of the Comptrolier
and Auditor General thereon.

(3) A copy of the Kerosene (Fixation of Ceiing Prices) Amend-
ment Order, 1969, published in Notification No. G.S.R. 759 in
Gazette of India dated the 3rd March, 1969, under sub-

section (6) of section 3 of the Essential Commodities Act,
1955.

(4) A copy of Notification No. S.0. 766 published in Gazette of *
India dated the ist March, 1969, under sub-section (1) of

section 28 of the Mines and Minerals (Regulation and
Development) Act, 1957,

<%~

(5) A copy each of the following Notifications under section 159
of the Customs Act, 1962:—

(1) G.S.R. 491 published in Gazette of India dated the 1st March,.
1969 . (Hindi version).

(ii) G.S,R. 492 published in Gazette of India dated the Ist March, ¢
1969 (Hindi version).

(iii) G.S.R. 493 published in Gazette of India dated the 1st March,
1969 (Hindi version). ¢

(iv) G.S.R. 494 published in Gazette. of India dated the 1st March,
1969 (Hindi version). '

(v) GS.R. 495 published in Gazette of India dated the 1st March,
1969 (Hindi version).

(vi) G.S.R. 496 published in Gazette of India dated the 1st

March, 1969, together with an explanatory ~memorandum
(Hindi version). :

tvii) G.S.R. 497 publish#d in Gazette of  India dated the 1st

March, 1969, together with an explanat memorandum
(Hindi version). C P id
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(viii) G.S.R.. 498 published in Gazette of India dated. the 1st
March, 1969 (Hindi version).
(ix) The Passengers (Nem-Tourist) Baggage (Amendment) Rules.
‘1969, published in Notification No. G:S.R. 499 in Gazetle
of India dated the 1st March, 1969.

(x) G.S.R. 507 published in Gazette of India dated the 26th
February, 1969, together with an explanatory memorandum.

(xi) G.S.R. 508 published in Guzette of India dated the 26th
February, 1969, together with an explanatory memarandum.

(xit) G.S.R. 509 published in Gazette of India: dated the 26th
February, 1969, together with an explanatocy memaorandum.

(xiii) G.S.R. 510 pubtished in Gazette of India dated the 26th
February, 1969, together with an explasatory memorandum.

(xiv) G.S.R. 511 published in Gazette of India dated the 26th
February, 1969, together with an explanatory memorandum.

(xv) G.SR. 512 published in Gazette of India dated the 26th
February, 1969, together with an explanatory memorandum.

(xvi) G.S.R. 513 (English version) and G.S.R. 514 (Hindi

version) published in Garzette of India. .dated the 26th
February, 1969, together with an explanatory memoranduim.

(xvii) G.S.R. 572 (English version) and G.SR. 587 (Hindi
version) published in Gazette of India dated the 1st March.

1969.

(xviii) G.S.R. 573 (English version) and G.SR. 588 (Hindi
version) published in Gazette of India dated the -1st March,
1969.

(xix) G.S.R. 574 (English version) and G.S.R. 589 (Hindi

~ version) published in Gazette of India dated the 1st March,
1969.

(xx) GS.R. 575 (English version) and G.S.R. 590 (Hindi
version) published in Gazette of India dated the 1st March,
1969.

(xxi) G.S.R. 576 (English version) and  G.S.R. 591 (Hindi
version) published in Gazette of India dated the 1st March.
1969.

(xxii) G.S.R. 577 (English version) and G.S:R. 592 (Hindi
version) published in Gazette of India dated the 1st March.
1969.

(xxiii) G.S.R. 578 (English version) and G.S.R. 593 (Hindi ver-
sion) published in Gazette of India dated the 1st March, 1969.

(xxiv) G.SR. 579 (English version) and G.S.R. 594 (Hindi ver-
sion) published in Gazette of India deted the 1st March, 1969.

, [P.T.O.
1192



(xxv) G.S.R. 580 (English version) and G.S.R. 595 (Hindi ver-
sion) published in Gazette-of India dated the 1st March, 1969.

(xxvi) G.S.R. 581 (English version) and G.S.R. 596 (Hindi ver-
sion) published in Gazette of India dated the 1st March, 1969.

(xxvii) G.S.R. 582 .( English version) and G.S.R. 597 (Hindi ver-
sion) published in Gazette of India dated the 1st March, 1969

‘(xxviii) G.S.R. 583 ( Enghsh version) and G.S.R. 598 (Hindi ver-
sion) published in Gazette of India dated the 1st March, 1969.

“(xxix) G.S.R. 584 (English version) and G.S.R. 599 (Hindi ver-
sion) published in Gazette of India dated the 1st March, 1969.

(xxx) G.S.R. 585 (Enghsh version) and G.S.R. 600 (Hindi ver-
sion) published in Gazette of India dated the 1st March, 1969.

(xxxi) G.S.R. 586 (English version) and G.S.R. 601 (Hindi ver-
sion) published in Gazette of India dated the 1st March, 1969.

Report of Estimates Committee

Shri P. Venkatasubbaiah presented the Sixty-eighth Report of the
Estimates Committee on the Ministry of Irrigation and Power—Kosi
Project.

6. Report of Joint Committee on Offices of Profit

Shri S. R. Rane presented the Fourth Report of the Joint Committee
on Offices of Profit.

7. Government Bill—Passed

The Public Employment (Requiremeni as to Residence) Amendment Bill,
" 1969 as passed by Rajva Sabha

The motion for consideration of the Bill. as passed by Rajya Sabha,
was moved by Shri Vidya Charan Shukla.
“(Lok Sabha adjourned at | P.M. and re-assembled at 2-05 P.M.)

The following members took part in the debate:—
(1) Shri N. G. Ranga
(2) Dr. G. S. Melkote
(3) Major Ranjeet Singh
(4) Shri N. P. C. Naidu
(5) Shri Yogendra Sharma
" (6) Shrimati Sangam Laxmi Bai
(7) Shri S. ‘M. Joshi
__ (8) Shri P. Venkatasubbaiah
<.~ (9) Shri E. K. Nayanar
(10)- Shri-Hem Raj *
1 ly Shri Dinkar -Desai. -
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- Shri Vidya Charan Shukla replied to the debate.

~ The motion for consideration was adopted and clause-by-clause consi-
gration was taken up.

. Clauses 2 and 3 were adopted.
~ Clause 1, the Enacting Formula and the Long Title were also adopted.

h "Il'he motion that the Bill be passed was moved by Shri Vidya Charan
ukla )

The following members took part in the debate:—
(1) Shri J. Ramapathi Rao
(2) Shri R. Umanath
(3) Dr. G. S. Melkote
(4) Shri Bakar Ali Mirza
(5) Shri K. Narayana Rao
(6) Shri G. S. Reddi
(7) Shri N. P. C. Naidu
(8) Shri N. K. Somani
(9) Shri Om Prakash -‘Tyagi
(10) Shri Vidya Charan Shukla.
The motion was adopted and the Bill was passed.
). The Budget (Railways) 1969-70—Demands for Grants
Discussion on Demands for Grants Nos. 1 to 11, 11A, 12 to 18 and
20 in respect of the Budget (Railways) for 1969-70 commenced.
Seven hundred and Seventy-six cut motions were moved.
The discussion was not concluded. -
9. Half-an-Hour Discussion on Matters Arising out of Answer to Qnesﬁdm'

Shrimati Tarkeshwari Sinha raised a half-an-hour discussion on pomts
arising out of the answer given on the 5th March, 1969 to Starred Question
No. 272 regarding Wagon Industry.

5 Dr. Ram Subhag Singh replied to the discussion.
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 18th March, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN_PART 1
[Brief Record of Proceedings]

Tuesday, March 18, 1969/Phalguna 27, 1880 (Seks)

No. 251

1. Starred Questions
"~ Starred Questions Nos, 541—544 were orally answered. Replies to
remaining questions were laid on the Table.

2. Unstarred Questions

 Replies to Unstarred Questions Nos. 3402-—3446, 3448——3477; 3479—
3505, 35073523 and’ 35253680 were laig,l oh the Table.

3, Cnlling Attention

Shri G. G. Swell called the attention of the Minister of Defence to
the recent clashes between China-trained Nagas and the Indian security
forces in Tuensang District on the Burmese border, the entry of China-
-trained-and-armed Nagas into Nagaland and the arrest of the Naga
Tebel military chief ‘General’ Mowu Angami within Nagaland by Indian
security forces. ' C

- The Minister of Defence made a statement in regard thereto.
4, Question of Privilege
___Shri P. Venkatasubbaiah raised a ot}uestion of privilege against the
Editor of the “Organiser” in r an article published in the said
m“klbi dated the 15th March, 1969 allegedly casting reflections on the
embers.

_The House agreed that in the first instance the Editor of the weekly
might be asked to state what he had to say in the mmtter. ‘

5. Pni)ers Laid on the Table

The following papers were laid on the Table:—

(1)- A copy each of the following ers under sub-section (1) of
section 619A of the Companilo)e:pAct, 1956:— )

(i) (a) Review by the Government on the working of the Hind
stan Cables Limited, for the year 1967-08:.‘2 ot the Hindu
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Report of the Hindustan Cables Limited, for the
® Ax;x;:: : 1967p-6°8 along with the Audited Accounts and the
comments of the Co’mptroller and Auditor General

thereon.

ii) (a) Review by the Government on the working of the
(1) (gharat Hea\yy Electricals Limited, New Delhi for the

year 1967-68.

b) Annual Rego rt of the Bharat Heavy Electricals Limited,

®) - New Delhi for the year 1967-68 along with the Audited
Accounts and the comments of the Comptroller and
Auditor General thereon.

. (2) A copy of Notification No. $.0. 638 (English version) and

‘ §.0. 641 (Hindi version) published in Gazette of India dated

the 22nd February, 1969, issued under .section 27 of the
Forward Contracts (Regulation) Act, 1952. :

(3) A copy -of - Natification .No. S.0. 639 ('Engﬁslx. version) " and
S.0.” 642 (Hindi version) published in Gazette of India
‘dated the 22nd February, 1969, issued under section 18 of
. the Ferward Contracts (Regulation) Act, 1952,
8. Intimation Re: arrest and conviction of Member

The S%elaker informed the House of two wireless messages dated
the 17th March, 1969, from the Commissioner of Police, Bangalore,
intimating that— :

(1) Shri J. H. Patel, Member, Lok Sabha, was arrested at about
12.30 P.M. on the 17th March, 1969 for obstructing traffic
and behaving in a disorderly manner in public and that
he was lodged in Qubbon Park, Police Station, Bangalore
and was being produced before the Additional First Class
Magistrate, Civi] Area, Bangalore;

(2) the Member was produced before the Additional First Class
Magistrate, Civil Area, Bangalore and was convicted under
section 92(0) of the Mysore Police Act and sentenced to
pay a fine of Rs. 15 and in default to undergo simple im-
prisonment for a period of three days. The Member did
not pay the fine amount and therefore was sent to Central
Jail, Bangalore, to undergo the imprisonment,

7. The Bnget (Railways) 1969-70—Demands for Grants

Discussion on the Demands. for Grants Nos. 1 to 11, 114, 12 to 18 and
20 u% l::dPeCt of the Budget (Railways) for 1969-70 continued and was
concluded.

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.)
The cut motions moved on the 17th March, 1969, were negatived.

All the Demands for Grants in respect of the Budget (Railways) for
1969-70 as shown under column .3 of the printed List of ’Demangs) for
Grants (Railways) for 1969;.?0, were voted in full.

8. Govermnent Bill—Introduced
The Appropriation (Railways) Bill. 1969.
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9. Government Bill—Passed
The Appropriation (Raiiways_) Bill, 1969.
% The motion for consideration of the Bill
Subhag Singh.
* Shri Madhu Limaye took part in the debate.

_ Dr. Ram Subhag Singh replied to the debate.
%  The motion for consideration was adopted and . clause-by-clause
i consideration was taken up.
i Clauses 2 and 3 and the Schedule were adopted.
i Clause 1, the Enacting Formula and the Long Title were also adopted.
. 'ghhe motion that the Bill bé passed was moved by Dr. Ram Subhag
: 1ngn.

The motion was- adopted and the Bill was passed.
(Lok Sabha adjourned till 11 A M. on Wednesday, the 19th March, 1969)

S. L. SHAKDHER,
. Secretary.

was moved by Dr. Ram

: 1197
GMGIPND—LS I—3640 D 1.S—18-3-69—810,



LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Wednesday, March 19, 1969/Phalguna 28, 1890 (Saka)

No. 252
1. Starred Questions

Starred 'Questions. Nos. 571—574, 577 and 582 were orally answered.
Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 3582—3585, 3588-—3698, 3700—
3707, 3709—3712 and 3714—3721 were laid on the Table,

3. Calling Attention

Shri George Fernandes called the attention of the Minister of Home
Affairs to tHe reported despatch of a telegram to the Chiness Communist
Party, the Government of China and to the people of China by the
Naxalites through the Chinese Embassy in Delhi condemning the “armed
attack on the Chinese frontier by the Soviet imperialists.”

The Minister of Home Affairs made a statement in regard thereto.
4. Report of Commitiee on Public Undertakings

Shri G. S. Dhillon presented the Twenty-seventh Report of the Com-
mittee on Public Undertakings on Hindustan Cables Limited, [Paras in
Section II of Audit Report (Commercial), 1968].

5. Report of Public Accounts Committee

Shri M. R. Masani presented the Fifty-fourth Report of the Public
Accounts Committee on Appropriation Accounts (Civil), 1868-67 and
Andit Report (Civil), 1968 relating to the Ministry of Petroleum and
Chemicals and Mines and Metals .(Department of Mines and Metals).

6. Report of Committee on Absence of Members

Chaudhuri Randhir Singh presented the Ninth rt of the Com-
mittee on Absence of Members from the Sittings of the House.

1. Snpplementary Demands for Grants (Railways) for 1968-69

Discussion. on the Supplementary Demands for Grants Nos. 2 to 8
and 16 in r;:g.ect of the Budget (Railways) for 1968-68 commenced and
was conclu :

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.)

{P.T.O.
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ere moved and withdrawn by leave of the House.

Supplementary Demands for Grants Nos. 3, 7, 8 and 16 as shown under

lumn 3 of the printed List of Supplementary Demands for Grants
?%:ilv;lays)o for 1958-69 were voted in full and the Demands for Grants

Nos. 2, 4, 5, 6 and 9 were voted for reduced amounts as proposed by the
Minister of Railways.

8. Demands for Excess Grants (General) for 1966-67

- Discussion on the Demands for Excess Grants Nos. 1, 8, 8, 12 to 14, 2.1,
45, 58, 62, 63, 71, 77, 78, 85, 86, 89, 92, 94, 104, 121, 130, 137, 144 and 145 in
respect of the Budget (General) for 1966-67 commenced and was con-

cluded.
All the Demands for Excess Grants in respect of the Budget (Gene-

ral) for 1966-67 as shown under column 3 of the printed List of Demands
for Excess Grants (General) for 1986-87, were voted in full

Four cut motions w

9. Government Bill—Introduced
The Appropriation Bill, 1969.

10. Government Bill—Passed

The Appropriation Bill, 1969.

The motion for consideration of the Bill was moved by Shri Prakash-
chand B. Sethi.

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up.

Clauses 2 and 3 and the Schedule were adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri Prakash-
chand B. Sethi.

The motion was adopted and the Bill was passed.

11. Supplementary Demands for Grants (General) for 1988-89

Discussion on the Supplementary Demands for Grants Nos. 1, 3 to
8, 13 to 15, 18, 20, 21, 23, 24, 27, 30, 34, 35, 38, 41, 45, 46, 48,
49, 52 to 58, 60, 66, 69, 70, 72, 75 to 77, 79 to 81, 84, 85, 93, 96, 110, 113,
115, 118, 121, 123 to 125, 129, 130, 132 and 134 in respect of the Budget
(General) for 1968-69 commenced and was concluded. ‘

Twenty-one cut motions were moved.

. On Cut Motion No. 11 moved By Shri M. R. Masani, the House
divided, Ayes 28; Noes 63. The Cut Motion was accordingly negatived.

The remaining cut motions were also negatived.

All the Supplementary Desands for Grants in respect of the Budget
(General) for 1968-69 as shown under column 3 of t?lee printed Lis(tigof
iiugplllt‘&mentar_v Demands for Grants (General) for 1968-69, were voted

u
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12. Government Bill—Introduced

" The Appropriation (No. 2) Bill, 1969.
13 Government Bill—Passed

" The Appropriation (No. 2) Bill, 1969.

¢ The motion for consideration of the Bill was moved by Shri Prakash-
chand B. Sethi.

The following members took part in the debate:—
(1) Shri Madhu Limaye
(2) Shri Bibhuti Mishra
(3) Shri N. G. Ranga
(4) Shri Kanwar Lal Gupta
Shri Prakashchand B. Sethi replied to the debate.

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up.

Clauses 2 and 3 and the Schedule were adopted.

Clause 1, the Enactmg Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri Prakash-
chand B. Sethi.

The motion was adopted and the Bill was passed.
14. Half-an-hour Discussion on matters arising out of Answer to Question

Shri N. P. C. Naidu raised a half-an-hour discussion on points arising
out of the answer given on the 18th February, 1969 to Unstarred Ques-
tion No. 11 regarding completion of Bokaro Steel Project.

Before Shri Naidu's speech was finished, the House was adjourned
for want of quorum.

(Lok Sabha adjourned till 11 A.M. on Thursday, the 20th March, 1969).

i S. L. SHAKDHER,
Secretary.
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LOK SABHA

- BULLETIN—PART I
e [Brief Record of Proceedings)

Thursday, March 20, 1969{Phalguna 29, 1890 (Saka)

- No. 253
-31: ‘Starred Questions

~ Starred Questions Nos. 601—605 were orally answered. Replies- to
remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 3722—3813, 3815—3830, 3882~
3838, 3841, 3842 and 3844—3869 were laid on the Table.

3. Short Notice Question

Short Notice Question No. 7 addressed to the Minister of Health and
Family Planning and Works, Housing and Urban Development regard-
ing Spurious Drugs Racket in Delhi was orally answered and supple-
-mentary questions were also answered thereon.

4. Calling Attention

Shri Pattiam Gopalan called the attention of the Minjster of Mome
Affairs to the reported refusal to administer the oathjafirmation ‘to
some members of the Uttar Pradesh Legislative Asgembly in the Urdu
language.

.. The Minister of State for Home Affairs made a statement in regard
thereto. ;

5. Papers lnid on the Table
The following papers were laid on the Table:— o

1) A nog*v each of the following Notification under sub- ‘:A‘tio'n
(6) section 3 of the Essential Commodities Act, 1954~
¢) The Roller Mills Wheat Produets (Pricge Conirol) Amend-
ment Order, 1969, published in Notification No, G.S.R. 760
in Gazette of India dated the 8rd March, 1969.

(ii) The Bihar Roller Mills Wheat Products (Price Control)
- Order, 1969, published in Notification No. G.SR. 761 in
Gazette of India dated the 3rd March, 1969.

(2) A copy of the Annual Report of the Haryana Agro-Industries
Co?oration Limited, Chandigarh for the year 1987-68 along
with the Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon, under sub-section (1)
of section 619A of the Companies Act, 1956. o

{P.T..
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i i i b-section
3) Ac each of the following Notifications under su
® (5 cc,;Ef’ryvsection 7 of the Indian Telegraph Act, 1885:—

i) The Indian Telegraph (Fourth Amendment) Bules, 1969,
® pu%h‘shed in No%irﬁcation No. G.SR. 280 (English version)
and G.S.R. 282 (Hindi version) in Gazette of India dated the
15th February, 1969. Bl 1080
ii) The Indian Telegraph (Third Amendment) ules, X
@ published in Notification No. G.SR. 281 (English version)
and G.SR. 283 (Hindi version) in Gazette of India dated

the 15th February, 1969.
6. Report of Public Accounts Committee

Shri M. R. Masani presented the Fifty-sixth Report of the Public
Accounts Committee on Para 16(ii) of Audit Report (Civil) on Revenue
Receipts 1968, regarding over-invoicing of value of Imported Hides and
Skins.

(Lok Sabha adjourned at 1-10 P.M. and re-assembled at 2-15 P.M.)
7. Statement by Minister

The Minister of State for Labour and Rehabilitation made a state-
ment regarding rescue of 4 loaders in Ratibati Colliery.
*8. Statutory Resolution—Negatived

Shri Shri Chand Goyal moved the following Resolution:—

“This House disapproves of the Customs (Amendment) Ordin-
ance, 1969 (Ordinance No. 1 of 1969) promulgated by the
President on the 3rd January, 1969.”

The Resolution was negatived after discussion as indicated under
para 9 below.
*9. iGovernment Bill—Under Consideration

The Customs (Amendment) Bill, 1969

The motion for consideration of the Bill was moved by Shri Prakash-
chand B. Sethi. o

Two Amendments for circulation of the Bill for the purpose of elicit-

ing opinion thereon, were moved by Sarvashri Shiva Chandr, d
Ramavatar Shastri. Y va Chandra Jjha an

_'I‘he following members took part in the combined debate on the Reso-
lution (vide para 8 above) and the motion for consideration of the Bill.
(1) Shri J. M. Lobo Prabhu
(2) Shri Bedabrata Barua
(3) Shri Madhu Limaye
(4) Shrimati Sharda Mukerjee.
(5) Dr. Ranen Sen
(6) Shri Amrit Nahata
(7) Shri Jyotirmoy Bosﬁ‘
(8) Shri Prabhu Dayal Himatsingka
(9) Shri Srinibas Mishra

*Discussed together.
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(10) Shri S. R. Damani

(11) Shri N. K. Somani

(12) Shri Sitaram Kesri

(13) Shri Tenneti Viswanatham

(14) Shri Onkar Lal Bohra

(16) Shri S. Kandappan

(18) Chaudhuri Randhir Singh

Shri Prakashchand B. Sethi replied to the debate.

. tiShl)'i Shri Chand Goyal Spoke (by way of reply to the Statutory Reso-
ution).

The Amendments for circulation of the Bill for the purpose of elicit-
ing opinion thereon, were negatived.

The motion for consideration of the Bill was adopted. The House was
adjourned for want of quorum.

The discussion on the Bill was not concluded.
**10. Report of Business Advisory Committee

Shri K. Raghuramaiah presented the Thirty-second Report of the
Business Advisory Committee.

(Lok Sabha adjourned till 11 AM. on Friday, the 21st March, 1969)

S. L. SHAKDHER.
Secretary.

**Presented at 6-35 P.M.

1203
GMGIPND—L § 1—3693 (D) L $—20-3- 69—3810,



LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceédings]

Friday, March 21, 1969|Phalguna 30, 1890 (Saka}

No. 254
1. Starred Questions

Starred Questions Nos. 631, 632, 634, 635 and 637 weré orally ans:
wered. Replies to remaining questions were laid on the Table:

2. Unstarred Questions

Replies to Unstarred Questions Nos. 3870—3889, 3891—3976, 3976—
4004, 4006—4024 and 4026—4051 were laid on the Table.

3. Short Notice Question

Short Notice Question No. 8 addressed to the Minister of Finance
regarding Gold Seized in a B.O.A.C. Aircraft at Palam Airport, New
Delhi was orally answered and supplementary questions were also ans-
wered thereon.

4. 'Question of Privilege
Shri Samar Guha raised a question of privilege against the Editor
of “Basumati”, a Bengali daily, in respect of an editorial published in

the said daily dated the 18th March, 1969, allegedly casting reflections
on the Member. ' ) '

The House agreed that in the first instance the Editor of the news-
paper might be asked to state what he had to say in the matter.

5. Papers laid on the Table
The following papers were laid on the Table:—

(1) A statement (Hindi and English versions) of decisions of
Government on certain recommendations of the Adminis-
trative Reforms Commission in their Report on “Finance,
Accounts and Audit”.

(2) A copy of the Report on the activities of the Central Institute
of English, Hyderabad, for the year 1967-68 along with the
Audited Accounts.

6. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that Rajya

had no recommendations to ;sl‘:ie to Lok Sabha in regard to é&‘ o-

ﬁﬁaﬁgnl g’s ote on Account) Bill, 1969, passed by Lok Sabha, g sheqdfh
arch, . '

[P.T.O.
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7. President’s Assent to Bill

t laid on the Table the Public Employment (Requirement
as tSOec Il;s?:lznce) Amendment Bill, 1969 passed by the Houses of Parlia-
ment during the current session and assented to by the President.

8. Leave of Absence

The following Members were- granted leave of absence from the
Sittings of the I-%ouse for the perieds mentioned against each:—

(1) Shri Erasmo de Segueira 11th, November to 20th December,
o 1968 (Sixth Session).
2) Shrimati Vijaye Baje 11th November to 20th December,
@ o At ’ 1968 (Sixth Session).
(3) Shri V. Y. Tamaskar 11th November to 20th December,
1968 (Sixth Session).
(4) Shri Abdul Ghani Dar 19th February to 14th March, 1969
' (Sevently Session).
(5) Maulana Ishaq Sambhali 19th February to 15th March, 1969
(Seventh Session).
(6) Shri Mchammad Yusuf 19th February to 11th March, 1960
‘ (Seventh Session).
(7) Shri Ram Sewak Yadav 17th February to 18th April, 1069

(Seyenth Session).

(8) Miaharani Vijayamala Rejaram 17th. February to 18th March, 1969
Clihutrapati Bhonsale (Séventh Session).

(9) Shri Mahadevappa Rampure 18th February to, 1st April, 1969
(Seventh Seéssion).

(10) Shri Pilpo Mody 25th February to 28th March, 19869
(Seventh Session).
(11) Shri Pashabhaj Patel 17th February to 22nd March, 1968

(Seventh Session).
9. Statement  under. Direction. 115

Shri E. K. Nayanar made a statement regarding certain. statements
made in the House by the Deputy Minister of Social Welfare on the 5th
August and 12th December, 1968 alleging that Kerala Government was
misusing the funds meant for Harijan Welfare.

The Minister of Law and Social Welfare made and laid on the Table
a statément in reply thereto.

10. Motion re: Thirty-second Report, of Business Advisory Committee
Shri. K. Raghuramaiah moved the following motion:—
“That Bthia; House do agree with the Thirty-second Report of the
thl:emggté}f ﬁg:;}sl?ri/ %ggymlttw presented: to. the Heuse on:
The: motion. was adopted. #
(Liok Sabha adjcurned at 1-10 P.M. and re-assembled at 2-20 P.M.).
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11. Government Bill—Introduced

The Appropriation (Railways) Ne. 2 Bill, 1969.
12. Government Bill—Passed

The Appropriatien (Railways) No. 2 Bill, 1969,

The motion for comsideration of the Bill was moved by Dr. Rem
Subhag Singh. ‘

The following members took part in the debate:—

(1) Shri Madhu Limaye
(2) Shri G. G. Swell
(3). Shri Ganesh Ghosh
(4) Shri S. M. Banerjee
(5) Shri N. K. Somani *~
(6). Shri Beni Shanker Sharma
(7) Shri Nathu Ram Ahirwar
(8) Shri George Fernandes
(9) Chaudhuri Randhir Singh
(10) Shri Nana Ramchandra Patil:
(11) Dr. Ranen Sen
(12) Shri Piloo Mody
(13) Shri G. S. Mishra
(14) Shri S. Kandappan R
(15) Shri K. Narayana Rao e
Dr. Ram Subhag Singh replied to the debate.
The motion for consideration was adopted and
consideration was taken up.
Clauses 2 and 3 and the Schedule were adopted. N
Clause 1, the Enacting Formula and the Long Title were also
adopted.
The motion that the Bill be passed was moved by Dr. Ram Sﬁﬁhag

Singh.
The motion was adopted and the Bill was passed.

clause-by-clause

13. Government Bill—Under Consideration
The Customs (Amendment) Bill, 1969
Clause-by-clause consideration of the Bill was-taken up.
Consideration of Clause 2 was taken up but not concluded.
The discussion on the Bill was not concluded.

14. Private Member's Bill—Introduced
The Constitution (Amendment) Bill, 1969 (Amendment of article

280) by Shri Shiva Chandra Jha.
[P.T.O.
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15, Private Member’s Bili—Withdrawi .
The Publication of Political Party Accounts Bill, 1968 by Shri Shri
Chand Goyal

_ Discussion on the motion for consideration of the Bill moved by
Shri Shri Chand Goyal on the 7th March, 1969, continued.

Shri P. Govinda Menon took part in the debate.
Shri Shri Chand Goyal replied to the debate.
The Bill was withdrawn by leave of the House.
16. Private Member's Bill—Motion for Circulation—Under Comsidera-
tion
The Central Universities (Students’ participation) Bill, 1969 by Shr
Madhu Limaye
The motion for circulation of the Bill for the purpose of eliciting
opinion thereon by the 1st October, 1969, was moved by Shri Madhu
Limaye. 1
The following members took part in the debate: —
(1) Chaudhuri Randhir Singh
(2) Shri Bal Raj Madhok
(3) Shri Jaipal Singh
(4) Shri S. Kandappan
(8) Shrimati Tarkeshwari Sinha D
(6) Dr. M. Santosham
(7) Shri Shashi Bhushan
(8) Shri Jharkhande Rai
(9) Shri Yamuna Prasad Mandal
(10) Shri Raghuvir Singh Shastri
(11) Shri Sheo Narain (Speech unfinished)
The discussion was not concluded.

17. Half-an-hour Discussion on Matters arising out of Answer to

Shri Shri Chand Goyal raised a half-an-hour discussio oi
arising out of the answer given on the 21st February, 19169n tgnSt;}rmeti
Question No. 116 regarding students’ unrest in India.

Dr. V. K. R. V. Rao replied to the discussion.
(Lok Sabha adjourned till 11 AM. on Saturday, the 22nd March, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Saturday, March 22, 1969/Chaitra 1, 1891 (Saka)

No. 255

)

1. Calling Attention

Shri Atal Bihari Vajpayee called the attention of the Minister of
Home Affairs to the reported decision of the Congress Party to consult
the Attorney-General about the legal imnplications of the orders passed
by Madhya Pradesh High Court in respect of Shri D. P. Mishra,

The Minister of Home Affairs made a statement in regard thereto.
2. Quwﬁon of Puvnlege

The Speaker informed the House that in his reply dated the 2l1st
March, 1969, the Editor of the “Organiser” had expressed regret for
certain comments about Shri P. Venkatasubbaiah, M.P., published in the
“Organiser” dated the 15th March, 1969. The House agreed that in vmw
of this, the matter might be dropped

3. Statement Re: Government Business

The Minister of Parliamentary Affairs made a statement regarding
Government business for the week comimencing the 24th March, 1069.

4. Government Bills—Passed

(i) The Customs (Amendment) Bill, 1969

Clause-by-clause consideration of the Bill continued.

Clause 2 was adopted, as amended.

Clauses 3 to 7 were adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.

' The motion that the Bill, as amended, be passed was moved by Shri
Prakashchand B. Sethi,

The following members took part in the debate:—

(1) Shri Shiva Chandra Jha o
(2) Dr. Ranen Sen

(3) Shri Sitaram Kesri

(4) Shri Madhu Limaye

(5) Shri Prakashchand B. Sethi

The motion was adopted and the Bill, as amended, was passed.
[P.T.O.
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(ii) The Delhi Motor Vehicles Taxation (Amendment) Bill, 1969
The motion for consideration of the Bill was moved by Sardar Igbal
Singh. ’ '
The motion for consideration was adopted and clause-by-clause con-
sideration was taken up.
Clauses 2 and 3 were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.
- The motion that the Bill be passed was moved by Sardar Igbal Singh.

“(Lok_Sabha adyourned at 1-05-P.M. and re-assembled at 2-05 P.M.)
“Thie folIowmg membérs fook part in the debate:—

(1) Shri A. S. Saigal _

(2) Shri M. Meghachandra

(3) Chaudhuri Randhir Singh
(4) Shri George Fernandes

(5)- Shri Vikram Chand Mahajan
(6) Shri Hardayal Devgun.

».T). Sardar Igbal Singh.

’I‘he motion was adopted and the Bill was passed:
* ¥5. Statutory Resolution—Negatived.
"Shri Shri €hand ‘Goyal moved the following Resolution:—

“This House disapproves of the Payment of Benus (Amendment.
" Ordinance, 1969 (Ordinance No. 2 of 1869) promulgatEd by
the President on the 10th January, 1969.”

The Resolutmn was negatived after diseussion as indicated under para
6 below.

8. Government Bill—Passed

The Payment of Bonus (Amendment) Bill, 1969, as pamed by..
. Rajya Sabha

.The motion for. consideration of the Bill, as passed by Rajya Sabha
was moved by Shri Jai Sukh Lal Hathi.

The following members took part in the combined debate on the

}gelslolutaon (vide para 3 abave) .and the motion for consideration of the
1L — .

(1y Shri D. N7 Patodia
(2) Shri Vikram Chand Mahajan
(3) Shri S. M. Banerjee

. (4) Shri- K.-M. Abraham

o..5 . (8) Shri Hukam Chand Kachwai
(6) Shri George Fernandes
(7) Shri Samarendra Kundu.

Shri Jai Sukh Lal Hathi replied to the debate.

Shri Shri Chand Goyal spoke (by way of reply to the Statutory
Resolution).

The motion for consxdi?hm of the Bill was adopted and clause-by-
clause consideration was tiken up.

lauses 2 to 4 were adopted.
Clausé 1, the Enactmg Formula and the Long Title were also adopted

""stcussed together
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The motion that the Bill be passed was moved by Shri Jai Sukh Lal
Hathi.
The following members took part in the debate: —
(1) Shri S. M. Banerjee
(2) Shri George Fernandes,
The motion was adopted and the Bill was passed.

*7. Statutory Resolution—Negatived

Shri Shri Chand Goyal moved the following Resolution:—

“This House disapproves of the Public Wakfs (Extension of Linuta-
tion) Amendment Ordinance, 1968 (Ordinance No. 13 of
1968) promulgated by the President on the 31st December,
1968.”

The Resolution was negatived after discussion as indicated under para

8 below. - .
*8. Government Bill—Passed
The Public Wakfs (Extension of Limitation) Amendment Bill, 1968,
as passed by Rajya Sabha

The motion for consideration of the Bill, as passed by Rajya Subha,
was moved by Shri Mohammad Yunus Saleem.

The following members took part in the combined debate on the
Resolution (vide para 7 above) and the motion for comsideration of the
-Bill: —

(1) Shri J. M., Imam

(2) Shri N. P. C. Naidu

(3) Shri Ghayoor Ali Khan
(4) Shri Kanwar Lal Gupta
(5) Chaudhuri Randhir Singh
(6) Shri S. M. Banerjee

(7) Shri Shashi Bhushan.

Shri Mohammad Yunus Saleem replied to the debate.

‘The motion for consideration of the Bill was adopted and clause-by-
clause consideration was taken up.

Clauses 2 and 3 were adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shri Mohammad
Yunus Saleem.

The motion was adopted and the Bill was passed.

(Lok Sabha adjourned till 11 A.M. on Monday, the 24th Msrch, 1869).

S. L. SHAKDHER,
Secretary.

*Discussed together.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Monday, March 24, 1969|Chaitra 3, 1891 (Saka)

No. 256

I. Starred Qﬂesﬂ()n ins

Starred Questions Nos. 661 and 664—667 were orally answered.
Replies to remaining questions were laid on the Table.

Replies to Unstarred Questions Nos. 4052—4087, 4089—4203,
#205—4226, 4229, 4230 and 4232—4234 were laid on the Table.
3. C‘. m ‘i' "4 I’ iv, . .

- Shri Samar Guha called thie attefition of the Minister of Home Affairs
© the reported statement by the Chief Minister of Kerala in the Assembly
hat a Malayalam Weekly printed at Calicut has been receiving advertise-
nents from the Peking Radio.

N The Minister of State for Home Affairs made a statement in regard
ereto.

|. Statement by Minister
The Minister of Petfoleum and Chemicals and Mines arid Metals made
| statement regarding feasibility of second oil refinery in Assam.
Papers Inid on the Tsble
The following papérs were laid on the Table:—
(1) A copy each of the following papers under shBéscction‘ (1) of
section 619A of the Companies Act, 1956:—
() Réview by the Government on the working of the Engineers
India Limited, New Delhi for the year 1967-68.
(ii) Annual ,Rei,_vort of the Engineers India Limited, New Delhi for

the year 1967-68, along with the Audited Accounts and the
comments of the Comptroller and Auditor General thereon.

- [P.T.O.
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(2) (i) A copy of the Calcutta Metropolitan Wafer and Sanitation
Authority (Amendment) Act, 1969, (President’s Act No. 6
of 1969) published in Gazette of India dated the 7th February,
1969, under sub-section (3) of section 3 of the West Bengal
State Legislature (Delegation of Powers) Act, 1968.

(i) A statement showing reasons for delay in laying the above Act.

*(3) A copy of Notification No. G.S.R. 2107 published in Gazette
of India dated the 7th December, 1968, under sub-section (1)
of section 28 of Mines and Minerals (Regulation and Develop-
ment) Act, 1957. )

(4) A copy each of the following papers under sub-section (1)
of section 619A of the Companies Act, 1956:—

(i) Review by the Goavernment on the working of the
Pyrites, Phosphates and Chemicals Development Com-
pany Limited, for the year 1967-68.

(iiy Annual Report of the Pyrites, Phosphates and Chemicals
Development Company Limited for the year 1967-68
along with the Audited Accounts and the comments of
the Comptroller and Auditor General thereon.

(5 A copy of the Mineral Concession (Second Amendment)-
Rules, 1969, published in Notification-No. G.S.R. 791 in
Gazette of India dated the 15th March, 1969, under sub-
section (1) of section 28 of the Mines and Minerals (Regu-
lation and Development) Act, 1957.

**(6) A copy each of the following Notifications under sub-section (1)
of section 28 of the Mines and Minerals (Regulation - and
Development) Act, 1957:—

(i) G.S.R. 2053 published in Gazette of India dated the 23rd
November, 1968 making certain-amendment to the Second
Schedule to the Mines and Minerals (Regulation and Develop-
ment) Act, 1957. E

(i) S.0. 4118 published in Gazette of India dated the 23rd Nov '
ember, 1968, making certain amendment to Notification No.

?9062 1923 published in Gazette of India dated the 23rd June,

“The notification was previously laid on the ~Table on the 20th

December, 1968 and was  re-l#id under Rule 234(2) of the Rules of
Procedure. ¥

**The notifications were previously laid on the Table on the 10th Decem-
:l)er, 1968 and were re-laid under Rule 234(2) of the Rules of Proce-
ure,
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(7) A copy each of the following Notifications under section 38
of the Central Excises and Salt Act, 1944:—

(i) The Central Excise (Second Amendment) Rules, 1969, pub-
lished in Notification No. G:S.R. 775 in Gazette of India
dated the 15th March, 1969.

(ii)) The Central Excise (Third Amendment) Rules, 1969, pub-
lished in Notification No.- G.S.R. 776 in Gazette of India
dated the 15th March, 1969.

(iii) G.S.R. 777 published in Gazette of India dated the 15th
March, 1969.
(8) A copy each of the following Notifications under section 159 of
the Customs Act, 1962:—

(i) G.S.R. 548 published in Gazette of India dated the 8th
March, 1969 (Hindi version).
(ii) G.S.R. 549 published in Gazette of India dated the 8th
March, 1969 (Hindi version).
(ili) G.S.R. 550 published in Gazette of India dated the 8th
March, 1969 (Hindi version).
(iv) G.S.R. 551 published in Gazette of India dated the 8th
March, 1969 (Hindi version).
(v) G.S.R. 552 published, in Gazette of India dated the 8th
March, 1969 (Hindi version).
(vi) G.S.R. 553 published in Gazette of India dated the 8th
March, 1969 (Hindi version). ]
(vii) G.S.R. 554 published in Gazette of India dated the 8th
March, 1969 (Hindi version).
(viii) G.S.R. 555, published in Gazette of India dated the 8th
March, 1969 (Hindi version).
(ix) G.S.R. 556 published in -Gazette of India dated the 8th
March, 1969 (Hindi version).
(x) G.S.R. 557 published in Gazette of India dated the 8th
March, 1969 (Hindi vgrsion).
(xi) G.S.R. 558 published in Gazette of India dated the 8th
March, 1969 (Hindi version).
(xii) G.S.R. 559 published in Gazette of India dated the 8th
March, 1969 (Hindi version).
(xiii) G.S.R. 560 published in Gazette of India dated the 8th
March, 1969 (Hindi version).
(xiv) G.S.R. 561 published in Gazette of India dated the 8th
March, 1969 (Hindi version).

[P.T.O.
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(xv) G.SR. 562 published in Gazette of India dated the 8th
March, 1969 (Hindi version). o
(xvi) G:S.R. 563 published in Gazette of India dated the 8th
March, 1969 (Hindi version). |
(xvi)) G.S.R. 564 published in Gazette of India dated the 8th
March, 1969 (Hindi version).
(xvii) G.S.R. 565 published in Gazette of India dated the 8th
March, 1969 (Hindi version).
(xix) G:.S.R. 566 published in Gazette of India dated the 8th
March, 1969 (Hindi version).
(xx) G.S:R. 567 published in Gazette of India dated the 8th
March, 1969 (Hindi version).
(xxi) G.S.R. 568 published in Gazette of India dated the 8th
Miirch, 1969 (Hindi version).
(xxii) G.S.R. 569 published in Gazette of India dated the 8th
March, 1969 (Hindi version).

(xxiii) G.S.R. 570 published in Gazette of India dated the 8th
March, 1969 containing corrigendum to G.S.R. 1084
dated the 5th June, 1968 (Hindi version).

(xxiv) G.S.R. 571 published in Gazette of India dated the 8th
March, 1969 containing corrigendum to G.S.R. 2019
dated the 16th November, 1968 (Hindi version).

6. Report of Estiiates Commitiee

.. Shri P. Venkatasubbaiah presented the Seventy-first Report of the
Estimates Committee on action taken by Government on the recommenda-
tions contained in the Twelfth Report of the Estimates Committee on the
Ministry of Defence—Defence Research and Development Organisation.
7. Personal Explanation under Rule 357

Shrimati Sharda Mukerjee made a personal explanation régarding
certain statement relating to her made by Shri S. M. Banerjee in the House
o the 20th March, 1969.

8. Government Bills—Passed

(i) The Limitation (Amendment). Bill, 1969, as pdssed by Rajya Sabha
- The motion for consideration of the Bill, as passed by Rajya Sabha,
was moved by Shri Mohammad Yunus Saleem.

The motion for . consideration was adopted and clause-by-clause
consideration was taken up.

Clauses 2 and 3 were adopted. »

Clause 1, the Enacting Fgrmula and the Long Title were also adopted.

_ The motion that the Biil be passed was moved by Shri Mohammad
Yunus Saleerh.

The motion was adopted and the Bill was passed.
(Eo% Sabha adjourned at 12-40 P.M. and re-assembled at 2-05 P.M.)
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(it) The Armed Force (Special Powers) Continuance Bill, 1969
as passed by Rajya Sabha

The motion for consideration of the Bill, as passed by Rajya Sabha,
was moved by Shri Surendra Pal Singh.

The following members took part in the debate:—

(1) Shri M. Meghachandra
(2) Shri Bedabrata Barua
(3) Major Ranjeet Singh
(4) Shri Chandrajeet Yadava
(5) Shri S. Kandappan
(6) Shri Virbhadra Singh
(7) Shri Samar Guha
(8) Shri C. K. Bhattacharyya
(9) Shri Shiva Chandra Jha
(10) Shri D. Basumatari
(11) Shri Prakash Vir Shastri
(12) Shri Jaipal Singh
(13) Shri H. N. Mukerjee
(14) Shri G. G. Swell
(15) Shri Onkar Lal Bohra
(16) Shri N. G. Ranga

Shri Surendra Pal Singh replied to the debate.

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up.

Clause 2 was adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shri Surendra Pal
Singh.

The motion was adopted and the Bill was passed.
9. Government Bill—under consideration

The Constitution (Twenty-second Amendment) Bill, 1968, as reported
by Joint Committee

The motion for consideration of the Bill, as reported by the Joint
Committee, was moved by Shri Y. B. Chavan.

Shri Om Prakash Tyagi took part in the debate. His speech was not
concluded.

The discussion was not concluded,

[P.TO.
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10. Half-an-hour discussion on matters arising out of answer to question

Shri 8. R. Damani raised a half-an-hour discussion on points arising
out of the answer given on the 18th February, 1969 to Starred Question
No. 7 regardmg grant of rchstratlon certificates and mdustnal hccnces to
ﬁw BRI PR0 S P SAEK RS T

Shri Fakhruddin Ali Ahmcd rephed to the discussion.
(Lok Sabha adjourned till 11"AM. on Tuesday. the 25th March 1969)

S. L. SHAKDHER,
. - Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Tuesday, March 25, 1969/Chaitra 4, 1891 (Saka).

‘No. 287
‘1. Starred Questions

Starred Questions Nos. 691, 692, 694 and 695 were orally answered.
Replies to remaining questions were laid on the Table.

2. Unstarred Questions

~ Replies to Unstarred Questions Nos. 4235—4314, 4316—4387 and 4389—
4408 were laid on the Table. '

3. Short Notice Question

Short Notice Question No. 9 addressed to the Minister of Food and
Agriculture regarding rise in prices of vanaspati ghee was orally answer-
ed and supplementary questions were also answered thereon.

4. Calling Attention

Shri Surendra Kumar Tapuriah called the attention of the Minister of
Law to the resolution passed by the West Bengal Legislative Assembly
to abolish the west Bengal Legislative Council.

The Minister of Law made a statement in regard thereto.
5. Question of Privilege

The Speaker informed the House that in his reply dated the 22nd
March, 1969, the Editor of the “Maharashtra Times” had explained the
circumstances under which in the editorial of the said daily dated the
20th February, 1969, certain reflections on Shri P. Ramamurti, M.P. had
crept in. The Editor had also stated that he had no intention to misre-
present any Member or to attribute any false motives to him. The House
agreed that in view of this, the matter ‘might be dropped and the Editor
be asked to publish the factual position in the next issue of his paper.

6. Papers laid on the Table ' B
The- foubwing papers were laid on the Table:—
(1) A copy of the Annual Report (Hindi and English versions) on
the working and administration of the Companies Act, 1956, for'

the year ended the 31st March, 1968, under section 638 of the
said Act ‘
el : [P.T.O.
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2) (i) A copy each of the following papers under sub-section (i)
¢ of section 619A of the Companies Act, 1956:—

(a) Review by the Government on the working of the National
Industrial Development Corporation Limittd, New Delhi
for the year 1956-67. )

(b) Annual Report of the National Industrial Development
Corporation Limited, New Delhi for the year 1966-67, along
with the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon.

(ii) A statement showing reasons for delay in laying the above
documents.

(3) A copy of the Annual Report of the Khadi and Vil'age Indus-
tries Commission, Bombay, for the year 1967-68 under sub-
section (3) of section 24 of the Khadi and Village Industries
Commission Act, 1956, along with the Statistical Statements.

7. Messages from Rajya Sabha
Secretary reported the following messages from 'Rajya Sabha:—

(i) That Rajya Sabha had no recommendations to make to Lok
Sabha in regard to the Appropriation (Railways) Bill. 1969,
‘passed by Lok Sabha on the 18th March, 1969. -

(i) That Rajya Sabha had no recommendations to make to Lok
Sabha in regard to the Appropriation (Railways) No. 2 Bill,
1969, passed by Lok Sabha on the 21st March, 1969. o

(iii) That Rajya Sabha had no recommendations to make to Lok
Sabha in regard to the Appropriation Bill, 1969, passed by Lok
Sabha on the 19th March, 1969. ' ‘ o '

(iv) That Rajya Sabha had no recommendations to- make to Lok
bha in regard to the Appropriation (No. 2) Bill, 1969, passed
by Lok Sabha on the 19th March, 1959.

8. Report of Estimates Committee

Shri P. Venkatasubbaiah presented the Sixty-fifth Report of the Esti-
mates Committee regarding action taken by Government on the recom-
mendations contained in the Forty-eighth Report of the Committee on the
Ministry of Petroleum and Chemica's—Petro-Chemicals. o

9. Report of Public Accounts Committee

Shri D. K. Kunte presented the Forty-fourth Report of the Public
Accounts Committee on action taken by Government on the recommenda-
tions of the Public Accounts Committee contained in their Eighteenth
Report on Audit Report (Civil) 1967 relating to the Border Roads Orga-
nisation.

0. Report of Joint Committge

Shri N. C. Chatterjee presented the Report of the Joint Committee on
the Bill to define and amend the law with respect to the liability of the
Government in tort and to provide for certain matters connected there-
with.
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11. Evidence before Joint Committee—Laid on the Table

8hri N. C. Chatterjee laid on the Table—

(I) A copy of the Evidence given before the Joint Committee on
the Bill to define and amend the law with respect to the
liability of the Government in tort and to provide for: certa.in
matters connected therewith;

(2) Copies of the Memoranda received by the Joint Committee on
the Bill to define and amend the law with respect to the
liability of the Government in tort and to prowde for certain
matters. connected therewith.

12. Government Bill—not Passed

The. Constitution (Twenty-second Amendment) Bill, 1968, as reported
by Joint Committee

" Discussion on the motion for consideration of the Bill, as reported by
the. Joint Committee, moved on the 24th March, 1969, contmued
The following members took part in the debate:
(1) Shri Om Prakash Tyagi
(2) Shri Biswanarayan Shastri .

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M )
(3) Shri Ganesh Ghosh
(4) Shri Rajendranath Barua
(5) Shri S. M. Joshi
(6) Shri J. N. Hazarika
(7) Shri N. G. Ranga
(8) Shri Bedabrata Barua
(9) Shri Dhireswar Kalita
(10) Shri D. Basumatari
(11) Shri Hem Barua
(12) Shri P. Venkatasubbaiah
(13) Shri G. G. Swell
(14) Shri Jaipal Singh
(15) Shri J. M. Lobo Prabhu
(16) Shri Abdul Ghani Dar.
Shri Y. B. Chavan replied to the debate.
On the motion for consideration of the Bl.ll the House divided, Ayes
265; Noes 19. The motion was adopted by a ma]orxty of the totel mem-
bershlp of the House and by a majority of not less than two-thlrds of
the members present and voting.
Clause-by-clause consxderatxon was then taken up.

N On ;he motion for adoption of Clause 2. the House divided, Ayes 948,
oes 1 {

The motion -was declared as not carried by the required majority.
~ ’I‘he‘glll was not proceeded with further.

. o | [P.T.O.
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13. Motion Re. Joint Committee on Government Bill—Adopted -
The Indian Medicine and Homoeopathy Central Council Bill, 1968

. The motion for concurrence in the recommendation of Rajya Sabha
for reference of the Bill to a Joint Comimittee of the Houses was moved
by Shri B. S. Murthy.

The motion was adopted as follows:—

“That this House do concur in the recommendation of Rajya Sabha
that the House do join in the Joint Committee of the
Houses on the Bill to provide for the constitution of a Cen-
tral Council of Indian Medicine and Homoeopathy and the
maintenance of a Central Register of Indian Medicine and
Homoeopathy and for matters connected therewith, made
in the motion adopted by Rajya Sabha at its sitting held on
the 25th February, 1969 and communicated to this House on
the 26th February, 1969 and do resolve that the following
twenty-two members of Lok Sabha be nominated to serve
on the said Joint Committee, namely:—

(1) Shri Arjun Singh Bhadoria
(2) Shri B. N. Bhargava

(3) - Shrimati Jyotsna Chanda

(4) Shri P. P. Esthose

(5) Shri M. Kamalanathan

(6) Nawabzada Syed Zulfiquar Ali Khan
(7) Shri G. P. Mangalathumadam
(8) Shri Kamla Misra ‘Madhukar®
(9) Shri B. S. Murthy

(10) Shri Nardeo Snatak

(11) Shri Partap Singh

(12) Shri Mritunjay Prasad

(13) Shri P. Ganga Reddy

(14) Shri S. C. Samanta

(15) Shri A. T. Sarma

(18) Shri Shambhu Nath

(17) Pandit Shiv Sharma

(18) Shri Yajna Datt Sharma

(19) Shri S. K. Tapuriah

(20) Shri Venkatarao Tarodekar
(21) Shri M. G. Uikey

(22) Shri Ram Chander Veerappa”

(leok Sabha adjourned till 11 ,A.Ilwg.sgd)n Wednesday, - the 26th March,

S. L. SHAKDHER,
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Wednesday, March 26, 1969/Chaitra 5, 1891 (Saka)

¢ No. 258

1. Starred Questions

Starred Questions Nos. 723, 724 and 727 were orally answered. Replies
to remaining questions ‘were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 4409—4431, 4434—4501, 4503—4513,
4515-—4521, 4523—4526 and 4528—4538 were laid on the Table.

3. Short Notice Question

Short Notice Question No. 10 addressed to the Minister of Railways
regarding Gherao of General Manager of South Eastern Railway was
orally answered and supplementary questions were also answered there-
on.

4. Calling Attention

Shri S. M. Banerjee called the attention of the Minister of Home
Affairs to the firing by Central Reserve Police on the Security Personnel
of Durgapur Steel Plant resulting in death of three persons and serious

injuries to many.
The Minister of Home Affairs made a statement in regard thereto.

5. Pa_pers laid on the Table .
The following papers were laid on the Table:—

(1) A copy of the Trade and Merchandise Marks (Judicial Pro-
ceedings, Madras) Rules, 1968, published in Notification No. S.0.
4327 in Gazette of India dated the Tth December, 1968, under

section 134 of the Trade and Merchandise Marks Act, 1858.
[P.T.O.
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(2).A copy of the Indian. Telegraph. (Fifth Amendment) Rules,
1869, published in Notification No. G.S.R. 417 (English version)
and G.SR. 418 (Hindi version) in Gazette of India dated the
22nd February, 1969, under sub-section (5) of section 7 of the
Indian Telegraph Act, 1885.

(3) A copy each of the following Notifications (Hindi version)
-under sub-section (3) of section 26 of the Rubber Act, 1947.—

(i) The Rubber (Third Amendmtent) Rules, 1968, published in
Notification No. G.S.R. 546 in Gazette of India dated the
8th March, 1969.

(ii) The Rubber (Second Amendment) Rules, 1968, published
in Notification No. G.S.R. 547 in Gazette of India dated the
8th March, 1969.

(4) A copy of the Passports (Amendment) Rules, 1969, published
in Notification No. G.S.R. 212 in Gazette of India dated the
28th January, 1968, under sub-section (3) of section 24 of the
Passports Act, 1867.

6. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that Rajya Sabha
had no recommendations to make to Lok Sabha in regard to the Delhi
Motor Vehicles Taxation (Amendment) Bill, 1969, passed by Lok Sabha
on the 22nd March, 1969.

7. Report of Committee on Private Members’ Bills and Resolutions

‘Shri R. K. Khadilkar presented the Forty-sixth Report of the Commit-
tee on Private Members’ Bills and Resolutions.

8. Report of Estimates Committee

Shri P. Venkatasubbaiah presented the Seventy-eighth Report of the

Estimates Committee on the Ministry of Home Affairs—Central Bureau
of Investigation.

9. Report of Joint Committee

Shri M. B. Rana presented the Report of the Joint Committee on the
Bill to make provision for the appointment and functions of certain
authorities for the investigation of administrative action taken by or on
behalf of the Government or certain public authorities in certain cases
and for matters connected therewith:

10. Evidence before Joint Committea—Laid on the Table
Shri M. B. Rana laid on the f'able—
(1) A copy of the evidence given before the Joint Committee on

the Bill to make provision for the appointment and func-
tions of certain authorities for the investigation of adminis-

. 1222



‘trative action taken by or on behalf of the Government or
certain public authorities in certain cases and for matters
connected therewith, along with a copy of the statement
containing a gist of main points made by witnesses in their
evidence before the Joint Committee;

(2) Copies of Memoranda|Representations received by the Joint
mmittee on the Bill to make provision for the appoint-
ment and functions of certain authorities for the investiga-
tion of administrative action taken by or on behalf of the
Government or certain public authorities in certain cases

and for matters connected therewith.

11. The Budget (General) 1969-70—Demands for Grants

Discussion on the Demands for Grants Nos. 43 to 57, 119 and 120 for
which the Ministry of Home Affairs is responsible commenced.

(Lok Sabha adjourned at 1-05 P.M. and re-assembled at 2-05 P.M.)
One hundred and seven cut motions were moved.
The discussion was not concluded.

12. Half-An-hour Discussion on matters arising out of Answer to Question

Shri Beni Shanker Sharma raised a half-an-hour discussion on points
arising out of the answer given on the 11th March, 1969 to Starred
Question No. 392 regarding Income-tax Appellate Tribunal for Mysore.

Shri Mohammad Yunus Saleem replied to the discussion.
(Lok Sabha adjourned till 11 A.M. on Friday, the 28th March, 1869).

S. L. SHAKDHER,
" Secretary,
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. BULLETIN—PART 1
[Brief Record of Proceedings]

¢ riltoiday,Marci\26, 088/Cunitra T, 1691 (Seka)

No. 259 .

1. Stesred Questiens

w Questions” Nos. 751755 were orally answered. Replies to
«emalning questions were 1zid on the Table, ®

2. Unstarred Questions
Replies to Unstarred Questions Nos. 45394738 were laid on the Table.

3. Short Natice :Question

.. Bhort WNotice:Question-No. 11 :addressed. to the Minister of Teurism and
Civil Aviation regarding Decision of International Airlines to Overfly
Dum Dum Airport was orally answered and supplementary guestions
\were. also_answered thereon,

4. Calling Attention

~ Shri -Piloo,,Mo,.dy called the attention of the Minister of External
4Affairs to'the recent. political developments in Pakistan and the reaction
-ofithe Geoverament - of India thereto.

The Minister of External Affairs made a statement in regard thereto.

5. Papers laid on the Table

The following papers: were laid on the Table:—
(1) A copy of the Ammual Report of the Indian Institute of’ Tech-
smolegy, Delhi for the year 1867-68.

(2) A copy of the Annual Report of the Indian Institute of Tech-
; nelogy, Madras, for the year 1967-68.

3 A copy of the Arms (Second Amendment) Rules, 1969, publish-

ed in Notification. No. G.SR. 431 (English version). and G.SR.

434 (Hindi version) in Gazette of Indxa dated the 22nd Febru-

ary, 1969, under sub-section (3) of section 44 of the Arms Act,
1959.

[P.TO.
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4) A copy of the Indian Forest Service (Pay) Amendment Rules,

@ 1969,p}1;ublished in Notification No. G.S.R. 770 in Gazette of
India dated the 15th March, 1969, under sub-section (2) of
section 3 of the All India Services Act, 1951.

6. Message from Rajya Sabha

Secre reported a message from Rajya Sabha that at its sitting
held on ttaﬁery%th March, 1969, Rajya Sabha agreed without any amend-
ment to the Customg (Amendment) Bill, 1969, passed by Lok Sabha on
the 22nd March, 1969. :

7. President’s assent to Bill

Secretary laid on the Table the Appropriation (Vote on ‘Account) Bill,
1969, passed by the Houses of Parliament during the current session and
assented to by the President.

. 8. Report of Estimates Committee

Shri P. Venkatasubbaiah presented the Seventy-second Report of
the Estimates Committee on the Ministry of Health and Family Plan-
ning and Works, Housing and Urban Development (Department of
Works, Housing and Urban Development)—Department of Printing and
Stationery (Stationery Wing).

9. The Budget (General) 1969-70—Demands for Grants

Discussion on the Demands for Grants Nos. 43 to 57, 119 and 120 for
which the Ministry of Home Affairs is responsible continued.

(Lok Sabha adjourned at 1-05 P.M. and re-assembled at 2-05 P.M.)
The discussion was not concluded.

10. Motion Re: Forty-sixth Report of Committee on Private Members’
Bills and Resolutions

8hri Bhaljibhai Révjibhai Parmar moved the following motion:—

“Phat this House do agree with the Forty-sixth Report of the
Committee on Private Members’ Biils and Resolutions pre-
sented to the House on the 26th March, 1969.”

The motion was adopted.

11. Private Member’s Resolution—Withdrawh

:Bhri Vikram Chand Mahajan concluded his speech .
Resolution moved by him onjthe auded b 198(% ed on the following

“This House is of opinion that the Union territo. of Himachal
Pradesh be raised to the status of a Si;ate."ry

Two Amendments were moved ke ;
S. C. Samanta, oved by Sarvashri Partap Singh and

The following members' took part in the debate:—
(1) Shri J. M. Lobo Prabhu
(2) Shri Prem Chand Verma
(3) Shri Bal Raj Madhok

1225



(4) Shri Onkar Lal Bohra
(5) Shri S. Kandappan
(6) Shri Jaipal Singh
(7) Shri P. Ramamurti
(8) Shri S. Supakar
(9) Shri S. C. Samanta
(10) Shri Paokai Haokip
(11) Shri Erasmo de Sequeira
(12) Shrimati Tarkeshwari Sinha
(13) Shri Ramavatar Shastri
(14) Shri Sheo Narain
(15) Shri Janardan Jagannath Shinkre
(16) Shrimati Sharda Mukerjee
(17) Shri Shiva Chandra Jha
(18) Shri G. G. Swell
(19) Shri Bhola Nath Master
(20) Shri Partap Singh
(21) Shri Tulshidas Jadhav
(22) Shri Vidya Charan Shukla

Shri Vikram Chand Mahajan replied to the debate.
The Amendments were withdrawn by leave of the House.
The Resolution was also withdrawn by leave of the House.

12. Private Member’s Resolution—Under Consideration
Shrimati Sushila Rohatgi moved the following Resolution:—

“In view of the recent controversy regarding the powers and
functions of the Governors, and in the context of smooth
Centre-State relations, this House is of opinion that a Com-
mittee of 30 Members of Parliament be constituted to

consid,er the necessary amendments in the Constitution of
India” :

Her speech was not concluded.
The discussion was not concluded.
13. Hal-An-Hour Discussion on Matters Arising out of Answer to
Question :
Shri Om Prakash Tyagi raised a half-an-hour discussion on points

arising out of the answer given on the 24th February, 1969 to Unstarred
Question No. 832 regarding labels on soaps.

Shri D. R. Chavan replied to the discussion.
(Lok Sabha adjouned till 11 A.M. on Monday, the 31st March, 1969)
S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
‘ =+ o:0[Brief Record of Proceedings]

. Monday, March 31, 1969|Chaitra 10, 1891 (Saka)

No. 260

1 Stured Questlons
Starred Questxons Nos. 781786 were orally answered Replies to
remmmng questions were laid on the Table.
2. Unstarred Questions
". Replies to Unstarred Questlons Nos. 4739—4817 and 4819—4897 were
laid on the Table.
3. Calling Attention

Shri Atal Bihari Vajpayee called the attention of the Minister of
External Affairs to the reported news that Russian planes carrying arms
for North Vietnam are flying from Moscow to Hanoi via India and the
reaction of the Government of India thereto.

The Minister of External Affairs made a statement in regard thereto.

4. Papeis laid on the Table
The. iollowing papers were laid on the Table:—

(1) Supplement to Demands for Grants for 1969-70 (Vols. I—III)
(Hindi and English versions).

(2) A copy of the Audit Report, Defence Services, 1989 under arti-
cle 151(1) of the Constitution. -

(3) A copy of Appropriation Accounts of the Defence Services for
.- the year 1967-68 and Commercial Appendix thereto.
" (4) A copy of the Report of the Administrative Reforms Commijs-
slon on Central Direct Taxes Administration.

* (5) A copy each of the following Notifications under section 159
of the Customs Act, 1962:— -

(i) GS.R. 771 published in.Gazette of India dated -the 15th
March, 1969 together with an explanatory memorandum
(Hindx version).

P.T..
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(ii) G.S.R. 772 p;xblished in Gazette of India dated the 15th
March, 1969 together with an explanatory memorandurmr
(Hindi version).

(iii) G.S.R. 773 published in Gazette of India dated the 15th
March, 1969 together with an explanatory memorandum

(Hindi version).

(iv) G.S.R. 781 published in Gazette of India dated the 15th
) March, lmg’u containing corrigendum to G.S.R. 240 dated

the 8th February, 1969.

(6) A copy each of the following Notificatians under sub-section
(4) of section 280W of the income-tax Act, 1961:—

(i) S.0. 1152 published in Qazette - of India dated the 19th
March, 1969 making certain amendment to the Annuity
Deposit Scheme, 1964.

"(ii) S.0. 1153 published in Gazette of India dated the 18th March,
1969 making certain amendment to the Annuity Deposit
Scheme, 1966.

(iii) 8.0. 1161 published in Gazette of India dated the 2lst
March, 1969 making certain amendment to the Annuity
Deposit Scheme, 1966.

(7) A copy of Notification No. G.S.R. 780 published in Gazette of
India dated the 15th March, 1969, eontaining corrigendum to
G.SR. 239 dated the 8th February, 1969, under section 150 of
"the Customs Act, 1962 and section 38 of the Central Excises
and Salt Act, 1944. '

(8) A copy each of Notification Nos. G.S.Rs. 602 to 678 (English
version) and G.S.Rs. 680 to 757 (Hindi version) published in
Gazette of India dated the 1st March, 1969, issued under the
Central Excise Rules, 1944, together with an explanatory
memorandum. (English and Hindi versions).

(9) A copy of Notification No. G.S.R. 839 (English version) and
G.8R. 840 (Hindi version) published in Gazette of Indla dated
;:324 22nd March, 1969, issued under the Central Fxe¢ise Rules,

(10) A copy of the Delhi Sales Tax (Ninth Amendment) Rules,
1968 (Hindi and English versions) published in Notification
No. F. 4(173)|68-Fin.(G) in Delhi Gazette dated the 9th De-
cember, 1968, under sub-section (4) of section 26 of the Bengal

Finapce (Sales Tax) Act, 1§41 as in force in the Union territory
of Delhi. ra

*(11) A copy of the Import Trade Control Palicy for the year April
© 1969—Match, 1970 (Volumes 1 and. 7). v to - year Aprt,

*Laid at 440 PM,
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5. Motion Re: Report of Joint Committee
Shri Rajendranath Barua moved the following motion:—

“That this House do further extend the time appointed for the
presentation of the Report of the Joint Committee on the Bill
to amend and consolidate the law relating to patents upto the
last day of the next session.”

The motion was adopted.
6. Statement Re: Government Business

The Minister of Parliamentary Affairs made a statement regarding
postponement of the discussion and voting on the Demands for Grants.
in respect of the Ministry of Industrial Development, Internal Trade and
Company Affairs.

7. Government Bill—Introduced
The Estate Duty (Distribution) Amendment Bill, 1969

The motion for leave to introduce the Bill moved by Shri Prakash-
chal;((il BédSethi was opposed. The motion was adopted and the Bill was
introduced.

8. The Budget (General) 1969-70—Demands for Grants

(i) Discussion on the Demands for Grants Nos. 43 to 57, 119 and 120
for vlvhégg the Ministry of Home Affairs is responsible continued and was
concluded.

(Lok Sabha adjourned at 1-05 P.M. and re-assembled at 2-05 P.M.)
The cut motions moved on the 26th March, 1969, were negatived.

On the Demands, the House divided, Ayes 172; Noes 60. Al] the
Demands for Grants for which the Ministry of Home Affairs is respon-
sible, as shown under column 4 of the printed List of Demands for
Grants—Budget (General) 1969-70, were voted in full

(ii) Discussion on the Demands for Grants Nos. 65 to 67, 123 and 124
{for which the Ministry of Irrigation and Power is responsible commenced.

Thirty-four cut motions were moved.
The discussion was not concluded.
9. Report of Business Advisory Committee

Shri K. Raghuramaiah presented the Thirty-third Report of the
Business Advisory Committee.

10. Half-an-Hour Discussion on matter arising out of Answer to Question

Shri Onkar Lal Bohra raised a half-an-hour discussion on points
arising out of the answer given on the 10th March, 1969 to Starred
Question No. 363 regarding Hindustan Zinc Limited.

Shri Jaganath Rao replied to the discussion.
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 1st April, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Procesdings]

Tuesday, April 1, 1969|Chaitra 11, 1891 (Saka)

No. 261

1. Starred Questions

Starred Questions Nos. 811—814. were orally answered. Replies to
remaining questions were laid on the Table.

Replies to Unstarred Questions Nos, 48084953, 49544960, 4962, 4964—
4983, 49855037 and 5039—5053 were laid on the tabl.

3. Shert Notice Question

Short Notice Question No. 12 addressed to the Minister of Tourism and
Civil Aviation regarding Conference of South Asia Travel Commission
was orally answered and supplementary questions were also answered

4. Calling Attention

Shri Raghuvir Singh Shastri called the attention of the Minister of
Food, Agriculture, Community Development and Cooperation to the
announcement made by the Agricultural Price Commission regarding
procurement of more quantity of wheat as compared to that procured in
the last year and to fix less price therefor.

The Minister of State for Food, Agriculture, Community Development
and Cooperetion made a statement in regard thereto.
5. Papers lxid on the Table

The following papers were laid on the Table:—

(1) A copy each of the following papers under sub-section (1) of

section 619A of the Companies Act, 19356

(a) {i) Review by the Government on the working of the Bokaro
Steel Limited for the year 1987-68. .

(ii) Annual Report of the Bokaro Steel Limited for the year
1967-68 along with the Audited Aoccounts and the conmments
of the Comptroller and Auditor General thereon.

.T.O,
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(b) (i) Review by the Government on the working of the Hindus-
tan Steel works Construction Limited, Calcutta for the year

1967-68.

(ii) Annual Report of the Hindustan Steel works Construction
Limited, Calcutta for the year 1967-68 along with the Audit-
ed Acounts and the comments of the Comptroller and Auditor
General thereon. S

(2) A copy each of the follbwing:;-xé;;exi-s- under sub-section (1) of
section 619A of the Companies Act, 1956:==

(i) (a) Review by the Gavernment on the working of the Orissa
Road Transport Company Limited, Berhampur for the year
1964-65. " ’ T toTmET

(b) Annual Report of the Orissa Road Transport Company °
Limited, Berhampur for the year 1964-65 along with the
Audited Acounts and the comments of the Comptroller and
Auditor General thereon.

__ . (i) (a) Review by the Government. on the working of the Orissa
{%g%as% érransport Company Limited, Berhampur for the year

(b) Anual Report of the Orissa Road Transport Company Limited,
. Berhampur for the year 1965-66 along with the Audited
Accounts and the comments of the Comptroller and Auditor
General thereon. o S ) -

A

(8) A statement showing reasons for delay in-laying the above"
_ .. papers.

1 '=%(4) ‘A copy of the Delhi Motor " Vehicles (Second  Amendment)-

~=v ~Rules, 1968, published in Notification No. F. 3(39)|66-68-Tpt. in’
Delhi Gazette dated the 31st October, 1968, under sub-section
(3) of section 133 of the Motor Vehicles Act, 1939.

__(8) A copy of the ‘Performance Budgets of Selected Organisations—
. 1969-70’. (Hindi and English versions). s -

(6) A copy of Notification No. S.0. 753 (English version) published .

in Gazette of India dated the 1st March, 1969 and S.0. 918

(Hindi version) published in Gazette of India dated the 8th

‘~--- -~ March, 1969 containing corrigenda to the Punjab Khadi and
Village Industries Board (Reorganisation) Order 1969 published >

in Notification No. S.0. 379 (English version) and S.0. 380

{g]égldl Xersior};) in Gazette fof India;’d%tg;l‘ the -25th January,”

, under sub-sectign (5) of section 4 of the Inter-State.
tions Act, 1857." (8) of section er-Rtate Garpo-

6. Report of Estimates Cammittes . 1T
. Shri P, .Venkatasubbajah .zfresented,.the Seventy-fifth Report-: of the

g’t’i‘:&tes Committee on the Ministry. of Irrigation and Power—Gandak
roject.

-~ #The motifiéation was previously laid on the Tablé he 20th Decem-
ber, 1968 and was-re-laid under Rule 234(2) of the Riflgsf of Procedure.
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7. Reports of Public Accounts Committee =~ s %

Shri M. R. Masani presented the followi ‘ i
Ao M. 1 ’ttee:—pr e following Reports of the Public

(1) Fifty-fifth Report of the Public Accounts Committee on Finance
Accqunts of Central Government, 1966-67—Chapters I and II of
Audit Report (Civil), 1968. ’

@) Fifty-seventh Report of the Public. Accounts Committee on
Audit Report (Civil), 1968 relating to the Ministry of Foreign
Trade and Supply (Department of Supply). ‘

8. Statement by Minister

The Minister of Defence laid on the Table a statement regarding further
development in Nagaland.

9. Motion re: Thirty-third Report of Business Advisory Committee
Shri K. Raghuramaiah moved the following motion:—

“That this House do agree with the Thirty-third Report of the
Business Advisory Committee presented to the House on the

31st March, 1969.”
The motion was adopted.
(Lok Sabha adjourned at 1 p.M. and re-assembled at 2.05 p.M.)
10. The Budget (General) 1969-70—Demands for Grants

Discussion on the Demands for Grants Nos. 65 to 67, 123 and 124 for
which the Ministry of Irrigation and Power is responsible continued and
was concluded.

Fifty-eight cut motions were moved and negatived.

The cut motions moved on the 31st March, 1968, were also negatived.

All the Demands for Grants for which the Ministry of Irrigation and
Power is responsible, as shown under column 4 of the printed List of
Demands for Grants—Budget (General) 1969-70, were voted in full.

11. Discussion Under Rule 193

Shri N. G. Ranga raised a discussion on the recent developments in
Telengana and other areas of Andhra Pradesh.

The following members took part in the debate:—
(1) Shri M. Thirumala Rao
(2) Shri Jagannath Rao Joshi
(3) Shri P. Venkatasubbaiah
(4) Shri Era Sezhiyan
(5) Shri J. B. Kripalani
(6) Shri Bakar Ali Mirza

.
(87
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(7) Shri Y. Eswars Reddy

(8) Shrimati T. Lakshmikanthamma
(9) Shri P. Ramamurti

(10) Shri Tenneti Viswanatham

(11) Shri Madhu Limaye

(12) Shri P. Ganga Reddy

(13) Shri M. Narayana Reddy

(14) Shri S. M. Krishna

(16) Shri Shashi Bhushan

(16) Shri Tulshidas Jadhav
(17) Shri Krishna Kumar Chatterji
(18) Shri Kommareddi Suryanarayana.

The discussipn was not concluded.
(Lok ‘Sabhe: adjourned till 11 A.M. on Wednesday, the 2nd April, 1969)
S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Wednesday, April 2, 1969|Chaitra 12, 1891 (Saka)

No. 362

1. Starred Questiois

Starred - Questions. Nos. 842—846 were orally answered. Replies to
‘remaining questions were laid on the Table.
2. Unstarred Questions

Replies to Unstarred Questions Nos. 5054—5068, 50705000, 85092—
5098, 5100—5110 and 5112—5152 were laid on the Table.
3. Calling Attention

‘S4ari Narendra Kumar Salve called the attention of the Minister of
Hom:= Affairs to the reported statement of Shri Shankaracharya of Puri
on Miarch 29,-1989 at' the session of the World Hindu Conference at Patna
that untouchability was in harmony with the tenets of Hinduism and no
kajvlvhcould ‘stand in its way and his reported insult to the National
Anthem.

The Minister of Home Affairs made a statement in regard thereto.

4. Poper Laid en the Table

A cop}/ of the Annual Report of the Export Inspection Council for the
year 1967-68 along with the Audited Accounts, was laid on the Table.

5. Report of the Public Accounts Committee

Shri M. R. Masani presented the Fifty-ninth Report of the Public
Accounts Committee on Audit Report (Civil), 1968 relating to the Cabinet
Secretariat (Indian Statistical Institute). '

6. Statement Under Direction 115

Shri Madhu Limaye made a statement regarding certain information
given by the Deputy Minister of Foreign Trade and Supply on the 19th
March, 1969 in answer to Unstarred Question No. 3715 regarding removal
of Control on Prices of B Twill

The Minister of Foreign Trade and Supply laid on the Table a state-
ment in reply thereto.

{P.TO.



7. Motion Under Rule 3838
Shri Y. B. Chavan moved the following motion:—

“That clause (c) of the rule 110 of the Rules of Procedure and
Conduct of Business in Lok Sabha in its application to the
motion for withdrawal of. the Constitution (Twenty-second
Amendment) Bill, 1968, as reported by the Joint Committee,
be suspended in so far as that clause requires inclusion of addi-
tional provisions in the Bill to replace the said Constitution
(Twenty-second Amendment) Bill, 1968.”

The motion was adopted.
8. Government Bill—Withdrawn -
The Constitution (TWenty-second Amendrient) Bill, 1968, as reported
by the Joint Committee. - - -
(Lok Sabha adjourned at 1-05.P.M.a.nd re-assembled at 2-05 P.M.)
9. The Budget (General) 1969-70—Demands for Grants

Discussion on the Demands for Grants Nos. 58 to 61 and 121 for which
the Ministry of Industrial Development, Internal Trade and Company
Affairs is responsible commenced. ~°© =

One hundred and fifty-one cut motions were hoved.
The discussian was not concluded.
10. Discussion Under Rule 193

Shri Y. B. Chavan replied to the discussion on the
ments in Telengana and other areas of Andhra Pradesh.recent develop-

11. Half-an-Hour Discussion on Matters arising out of Answer to Question

~ Shri Prakash Vir Shastri raised a half-an-hour discussi
a:ismﬁ out of the answer given on the 19th March, 1969 to Sotgrx?:d Ia)tix%gf
tion No. 594 regarding assignment of miscellaneous jobs to Jawans.

Shri M. R. Krishna replied to the discussion.
(Lok Sabha adjourned till 11 A.M. on Thursday, the 3rd April, 1969)

S. L. SHAKDHER,
Secretary.
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i LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Thursday, April 3, 1969|Chaitra 13, 1891 (Saka)

No. 263

1. Starred Questions

Starred Questions Nos. 875, 877—881 and 889 were orally answered.
Replies to remaining questions were laid on the Table. =~ '

2. Unstarred Questions

Replies to Unstarred Questions Nos. 5153—5213, 5215—5262, and
5264—5352 were laid on the Table. ’

Two statements by the Minister of Information, Broadcasting and
Communications correcting the replies given to the following Questions
were also laid on the Table:—

(i) Unstarred Question Nos. 6272 on the 3rd April, 1868 and 523
on the 13th November, 1968, regarding loans sanctioned by the
Film Finance Corporation; and

(ii) Unstarred Question No. 318 on the 19th February, 1969 regard-
ing loans given by the Film Finance Corporation.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Dock Workers (Advisory Committee) First
Amendment Rules, 1969 published in Notification No. S. O, 222
in Gazette of India dated the 18th January, 1969 (English
version) and S.O. 1020 in Gazette of India dated the 15th
March, 1969 (Hindi version), under sub-section (3) of section
8 of the Dock Workers (Regulation of Employment) Act, 1948.

(2) (i) A copy of the Minimum Wages (Central) Amendment
Rules, 1968, published in Notification No. G.S.R. 2201 in Gazette
of India dated the 21st December, 1968, under section 30-A of
the Minimum Wages Act, 1948,

; P.T.O.
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(il) A statement showing reasons for delay in laying the above
Notification.

(3) A copy each of 12 letters exchanged between Shri Madhu
Limaye and the Prime Minister/Deputy Prime Minister regard-
ing gold seized from a BOAC aircraft at Palam Airport, New

Delhi, in pursuance of an assurance given by the Deputy -

Prime Minister in the House on the 21st March, 1969.

(4) A copy each of the following Notifications under sub-section
(6) of section 3 of the Essential Commodities Act, 1955:—

(i) The Madhya Pradesh Rice Procurement (Levy) Second
Amendment Order, 1969 published in Notification No. G.S.R.
797 (English version) and G.S.R. 801 (Hindi version) in
Gazette of India dated the 15th March, 1969.

(i) The Bihar Roller Mill Wheat Products (Price Control) Order,
1969 published in Notification No. G.S.R. 798 in Gazette of
India dated the 15th March, 1969 (Hindi version).

(iii) The Roller Mill Wheat Products (Price Control) Amend-
ment Order, 1969 published in Notification No. G.SR. 799 in
Gazette of India dated the 15th March, 1969 (Hindi version).

(5) A copy each of the following Notifications under section 12A
of the Essential Commodities Act, 1955:—

(i) G.SR. 796 (English version) and G.S.R. 800 (Hindi version)
published in Gazette of India dated the 15th. March, 1969
making certain amendments to Notification No. G.S.R. 1842
dated the 24th December, 1964.

(ii) G.S.R. 847 (English version) and G.S.R. 848 (Hindi version)
published in Gazette of India dated the 22nd March, 1969.
making certain amendments to Notification No. G.S.R. 1842
dated the 24th December, 1964,

(6) A copy of the Arms (Amendment) Rules, 1969 publiched in
Notification No. G.S.R. 767 in Gazette of India dated the 15th
March, 1969 (Hindi version) under sub-section (3) of section
44 of the Arms Act, 1959.

(7) A copy of the Indian Telegraph (Sixth Amendment) Rules,
1969, published in Notification No. G.S.R. 536 (English version)
and G.SR. 537 (Hindi version) in. Gazette of India dated the
8th March, 1969, under sub-section (5) of section 7 of the
Indian Telegraph Act, 1885,

4. President’s Assent to Bills

: Secretary laid on the Table following nine Bills passed by the Houses .

of ‘Parliament during the current session and assented to by the
President:— #

(831 Thef Armed Forces (Special Powers) Continuance Bill, 1969
2) %e Appropriation Bill, 1969
1237
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(3) The Appropriation (No 2) Bill, 1969

(4) The Appropnatxon (Rallways) Bill 1969

(5) The Appr.qpnatlon (Railways) No. 2 Bill, 1969 ‘
(6) The Payment of Bonus (Amendment) Bill, 1969

(7) The Public Wakfs (Extension of Limitation) Amendment Bill,
1969

(8) The Limitation (Amendment) Bill, 1969.
(9) The Delhi Motor Vehicles Taxation (Amendment) Bill, 1969.

5. Report of Estimates Committee

Shri P. Venkatasubbaiah presented the Seventy-sixth Report of the
Estimates Committee on the Ministry of Food, Agriculture, Community
Development and Cooperation: (Department of Agriculture)—Forestry.

6. Report of Public Accounts Committee

Shri M. R. Masani presented the Fifty-eighth Report of the Public
Accounts Committee on Audit Report (Civil), 1968 relating to the Depart-
ment of Agriculture (Central State Farm, Suratgarh)

7. Statement by Prime Minister

The Prime Minister made g statement regarding her recent visit to
Burma and also laid on the Table a copy of Joint Communique issued
by the Governments of India and Burma at the end of her visit.

8. Statement under Direction 115

Shri R, Umanath made a statement regarding certain information
gwen by the Minister of Information, Broadcasting and Communications
on the 19th February, 1969 in answer to Starred Question No. 47 regard-
ing Tamil Nadu Government’s protest against the change in ALR. News
Bulletin’s timings.

The Minister of Information, Broadcasting and Communications
made a statement in reply thereto and also laid on the Table a copy. each
of the two letters exchanged between the late Chief Minister of Ta"nﬂ
Nadu and the Prime Minister. -

9. Motions for Elections to Committees

(i) Shri P. Venkatasubbaiah moved the following motion:— , |

“That the members of this House do proceed to elect in the man-
-ner required by sub-rule (1) of Rule 311 of the Ru'es of Pro-
cedure and Conduct of Business in Lok Sabha, thirty members
from among themselves to serve as members of the Committee
on Estimates for the term beginning on the 1st May, 1969
and endirg on the 30th April. 1970.”

The motion was adopted.
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(ii) Shri M. R. Masani moved the following motion:—

“That the members of this House do proceed to elect in the manner
required by sub-rule (1) of Rule 309 of the Rules of Procedure
and Conduct of Business in Lok Sabha, fifteen members from
among themselves to serve as members of the Committee on
Public Accounts for the term beginning on the 1st May, 1969
and ending on the 30th April, 1970.”

The motion was adopted.
(iii) Shri M. R. Masani moved the following motion:—

“That this House do recommiend to Rajya Sabha that Rajya Sabha
do agree to nominate seven members from Rajya Sabha to
associate with the Committee on Public Accounts of the House
for the term beginning on the lst May, 1969 and ending on
the 30th April, 1970, and do communicate to this House the
names of the members so nominated by Rajya Sabha.”

The motion was adopted.
(iv) Shri G. S. Dhillon moved the following motion: —

“That the members of this House do proceed to elect in the manner
required by sub-rule (1) of Rule 312B of the Rules of Proce-
dure and Conduct of Business in Lok Sabha, ten members
from among themselves to serve as members of the Committee
on Public Undertakings for the term beginning on the 1st May,
1969 and ending on the 30th April, 1970.”

The motion was adopted.
(v) Shri G. S. Dhillon moved the following motion:—

“That this House do recommend to Rajya Sabha that Rajya Sabha
do agree to nominate five members from Rajya Sabha to asso-
ciate with the Committee on Public Undertalldngs of the House
for the term beginning on the 1st May, 1969 and ending on the
30th April, 1970, and do communicate to this House the names
of the members so nominated by Rajya Sabha.”

The motion was adopted.

10. The Budget (General) 1969-70—Demands for Grants

(i) Discussion on the Demands for Grants Nos. 58 to 61 and 121 for
which the Ministry of Industrial Development, Internal Trade and Com-
pany Affairs is responsible continued and was concluded.

(Lok Sabha adjourned at 1 p.M. and re-assembled at 2.05 p.M.)

The cut motions moved oﬂ‘ the 2nd April, 1969, were negatived.

All the Demands for Grants for which the Ministry of Industrial ~
Development, Internal Trade and Company Affairs is responsible, as
shown under column 4 of the printed List of Demands for Grants—
Budget (General) 1969-70, were voted in full.
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(ii) Discussion on the Demands for Grants Nos. 12 and 13 fot which
the Ministry of External Affairs is responsible commented. . .

Lt
e T

One huntred and nineteen cut motions were moved. -~

This discussion was not concluded.

£,

11. Statement by Minister

The Minister of Health and Family Planmng and Works Housing and
Urban Development made a statement regarding the: strike by ‘House
Surgeons and other doctors and nurses of the Irwip Hospatal, Naw Dalhl

(1) The Modern Cottage Industries Develepment’ Corporation
Bill, 1969 by Shri Maharaj Singh Bharti.

(2) “The Indian 'I‘elegraph {Amendment) Bill, 1969 (Sﬂbstztutw'n of
2% 277 section 6y by Shri Madhu Limaye. .

(3) The Constitution (Amendment) Bill, 1969 (Amendment of
Eighth Scheduley by Shri Shiva“ Chantira Jha.

"(4) The Prevention of Cow Slaughter Bill, 1969 by Shri Hardayal
Devgun. '

(5" The Constitution. (Amendment) Bill, 1989  (Amendment of
?fﬁde 19 and substitution of article 326) by ‘Shri- Madhu
imaye. . Y ‘

18; Private Mentber's Bill-Motion for- Cnrcuhtion—Adnptod as -Amended

The Central Urniversities (Students’ Participation) Bill, 1969 by Shri
Madhu Limaye.

Discussion on the motion for circulation of the Bill for the purpose
of eliciting opinion thereon by the 1st October, 1969, moved by Shri
Madhu Limaye on the 21st March, 1969, continued.

An Amendment to the motion for circulation of the Bill was moved
by Dr. V. K. R. V. Rao.

The following members took part in the debate: —

(1) Shri Chintamani Panigrahi
(2) Shri D. N. Patodia

(3) Shri Bedabrata Barua

(4) Shri Kanwar Lal Gupta
(5) Shri Onkar Lal Bohra

(6) Shri S. M. Banerjee
(7) Shri Bhola Nath Master

ron : . N D B U—"r.v e L
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(8) Shri Erasmo te Sequeira

(9) Shri Tulshidas Jadhav

(10) Shri George Fernandes

(11) Shri Janardan Jagannath Shinkre

(12) Shri R. D. Bhandare

(13) Shri Om Prakash Tyagi

(14) Dr. V. K. R. V. Rao
Shri Madhu Limaye replied to the debate.
The Amendment moved by Dr. V. K. R. V. Rao was adopted.
The motion was adopted in the following amended form:—

“That the Bill to constitute Students’ Unions and to provide for
their representation in Central Universities bodies, be circula-
ted for the purpose of eliciting opinion thereon by the 2nd
March, 1970.

14. Private Member's Bill—Under Consideration

The Enlargement of the Appellate (Criminal) Jurisdiction of the
Supreme Court Bill, 1968 by Shri Anand Narain Mulla.

The motion for consideration of the Bill was moved by Shri Anand
Narain Mulla. His speech was not concluded.

The discussion was not concluded.

"(Lok Sabha edjourned till 11 A.M. on Monday, the Tth April, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1

[Brief Record of Proceedings]

Monday, April 7, 1969|Chaitra 17, 1891 (Saka)

No. 264

1. Starred Questions

Starred Questions Nos. 901, 903 and 904 were orally answered. Replies
to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 5353—5335, 5357—5411, 54135427,
54295478, 5480—5504, 5506—5522 and 5524—5532 were laid on the Table.

Statement by the Minister of Health and Family Planning and Works,
Housing and Urban Development correcting the reply given on the 24th
March, 1969 to Unstarred Question No. 4187 regarding incomplete fittings
in four-storey quarters in Sector XII, Ramakrishnapuram, New Delhi was
also laid on the Table.

3. Short Notice Question

Short Notice Question No. 13 addressed to the Minister of Food and
Agriculture regarding per Capita consumption of cereals in West Bengal
1;1{:::;12?3:1137 answered and supplementary questions were also answered

n. : -

4, Calling Attention
Shrimati Tla Pal Chaudhuri called the attention of the Minister of
Education to the scandalous attack on Mahatma Gandhi and Pandit

Jawaharlal Nehru in the Souvenir published from Jadavpur Universi
by Anupam Mukhopadhaya and Samit Ghosh. P v

The Minister of Education made a statement in regard thereto.
(Lok Sabha adjourned at 1-05 P.M. and re-assembled at 2 P.M.)
5. Question of Privilege

Shri Madhu Limaye asked for leave of the House to raise a question
qf privilege against the Chief Minister of Andhra Pradesh for hn:l report-
ed statement that the appointment of a Parliamentary Committee to study
:ggts;t;?gon in Telengana would amount to interference in the affairs of

On objection taken to leave being granted, the uty Speaker asked
‘members who were in favour of leave being g?':gtetg topx?ise in their

[P.T.O.
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places. As not less than twenty-five members rose, the Deputy Speaker
informed the House that the leave was granted.
Shri Madhu Limaye then moved the following motion:—

“That the question of privilege against the Chief Minister of Andhr.a
Pradesh be referred to the Committee of Privileges for investi-
gation and report.”

The following members took part in the debate:—

(1) Shri P. Govinda Menon

(2) Shri C. C. Desai

(3) Shri Shivajirao S. Deshmukh

(4) Shri Atal Bihari Vajpayee

(5) Shri N. P. C. Naidu

(6) Shri K. Anbazhagan

(7) Shrimati Tarkeshwari Sinha

(8) Shri S. A. Dange

(9) Shri K. Narayana Rao

(10) Shrimati T. Lakshmikanthamma
(11) Shri Samarendra Kundu
Shri Madhu Limaye replied to the debate.
The motion was negatived.

6. Paper laid on the Table
A copy of the Industrial Finance Corporation of India (Payment of
Gratuity to Employees) Regulations, 1968 (Hindi and English versions)
published in Gazette of India dated the 22nd March, 1969, was laid on the
Table under sub-section (3) of section 43 of the Industrial Finance Corpo-
ration Act, 1948.
7. Presentation of Petition .
Shri George Fernandes presented a petition from Shri Hemraj Vershi
Haria and others regarding the Prevention of Food Adulteration Act, 1954
and Rules made thereunder. ' s
8. The Budget (General) 1369-79—Demands for Grants
Discussion on the Demands for Grants Nos. 12 and 13 for which the
Ministry of External Affairs is responsible continued.
The discussion was not concluded.
9. Report of Business Advisory Committee
Shri K. Raghuramaiah sented the Thirty-fourth R t
Business Advisory Committzt.a irty-fourth  Repor Of th?:
10, Half-an-Hour Discussion on mafers arising out of Answer to Qlleshon
Shrimati Suseela Gopalan gaised a half-an-hour discussion on peints
erising out of the answer gi¥en on the 18th February, 1969 to . Starred
Question No. 10 regarding coir industry in Kerala. '
Shri Bali Ram Bhagat replied to the discussion.
{(Lok Sabha adjourned till 11 A.M. on Tuesday; the 8th April, 1969).
S. L. SHAKS?HER,
cretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings)

Tuesday, April 8, 1969/Chaitra 18, 1891 (Saka)

. No. 265
1. Starred Questions

Starred Questions Nos. 931, 832, 934 and 935 were orally answered.
Repl}i)es toblStarred Questions Nos. 933, 936—944 and 946—960 were laid
an the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 5533—5540, 5542—5581, 5583—5585,
55875632, 5634, 5636-—-5653, 5655—5698, 5700—5708 and 5710—5722 were
laid on the Table.

3. Calling Attention

Shri Madhu Limaye called the attention of the Minister of Health and
Family Planning and Works, Housing and Urban Development to the
strike by doctors and nurses in Delhi hospitals.

The Minister of State for Health and Family Planning and Works,
Housing and Urban Development made and laid on the Table a state-
ment in regard thereto.

4. Report of Estimates Comymittee

Shri P. Venkatasubbaiah presented the Seventy-Third Report of the
Estimates Committee on the Ministry of Shipping and Transport—Coastal
Shipping.

5. Report of Committee on Public Undertakings

Shri G. S. Dhillon presented the Twenty-ninth Report of the Com-
mittee on Public Undertakings on action taken by Government on the
recommendations contained in the Thirty-seventh Report of the Com-
mittee on Public Undertakings (Third Lok Sabha) on Hindustan Ship-
yard Limited.

6. Motion re. Thirty-fourth Report of Business Advisory Committee

Shri K. Raghuramaiah moved the following motion:—

“That this House do agree with the Thirty-fourth Report of the
Business Advisory Committee presented to the House on the
7th April, 1969.”
The motion was adopted.
‘(Lok Sabha adjourned at 1-15 P.M. and re-assembled at 2-15 P.M.)

[P.T.O.
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7. The Budget (General) 1969-70—Demands for Grants

Discussion on the Demands for Grants Nos. 12 and 13 for which the
Ministry of External Affairs is responsiblé continued and was concluded.

The cut motions moved on the 3rd April, 1969, were negatived.

All the Demands for Grants for which the Ministry of External
Affairs is responsible, as shown under column 4 of the printed List of De-
mands for Grants—Budget (General) 1969-70, were voted in full.

8. Motion L - : _
Shri Atal Bihari Vajpayee moved the following motion:—

“That this House do appoint a Committee consisting of 21 mem-
bers, to be elected by the Hbuse from among the members
of the House in such manner as the Speaker may direet, to
visit Andhra Pradesh and have .an on-the-spot st of the
Tbl'enﬁ\"a situation in all its aspects and submit théir re-

&bﬂ t gshgdin}‘; recommendations to this House by the 18th

ay, 1969.” )

Three Amendments were moved by Sarvashri J. M. Tmam and X.
Lakkappa. .

The following members took part in the debate:—
(1) Shri C. C. Desai
(2) Shrimati Sucheta Kripalani
(3) Shri K. Anbazhagan
(4) Shri M. Thirumala Rao
(5) Shri P. K. Vasudevan Nair
(6) Shri P. Venkatasubbaiah
(7) Shri E. K. Nayahar
(8) Shri Anantrao Patil
(9) Shri Rabi Ray
(10) Shri N. P. C. Naidu
{11) Shri K. Lakkappa
(12) Shrimati T. Lakshmikanthamma
(13) Shri Prakash Vir Shastri P
(14) Shri Kommareddi Suryanarayana
(15) Shri Tenneti Viswanatham
(18) Shri J. B. Kripalani
(17) Shri Y. B. Chavan
Shri Atal Bihari Vajpayee replied to the.debate.
The amendments were withdrawn by leave of the House.
The motion was also withdfawn by leave of the House.
(Lok Sabha adjourned till 11 A:M. on Wednesday, the 9th April, 1969).
S. L. SHAKDHER.,
Secrétary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings)

Wednesday, April 9, 1969|Chaitra 19, 1891 (Seka)

. No. 266
1. Announcement by the Speaker
The Speaker made an announcement reiterating the procedure laid

down by him on the 31st May, 1967 in regard to allegations against
Members or Ministers.

2. Starred Questions

Starred Questions Nos. 961, 962, 965, 967 and 968 were orally answered.
Replies to remaining questions were laid on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 5723—5734, 5736—5754, 5756—-
5764, 5766—5776, 5778—5830 and 5832—5855 were laid on the Table.

4. Calling Attention

Shri H. N. Mukerjee called the attention of the Minister of Defence
to the reported firing on the employees of Gun and Shell Factory, Cos-
sipore, Calcutta, by Defence Security Corps on the 8th April, 1969
resulting in death of five employees.

The Minister of State for Defence made a statement in regard thereto.

5. Question of Privilege

The Speaker informed the House that in regard to the question of
privilege raised by Shri Samar Guha on the 21st March, 1969, against
the Editor of the ‘Basumati’, the Editor of the said daily in his rePCIK
dated the 31st March, 1969, had explained the circumstances under which
the editorial dated the 18th March, 1969 had been published. The Editor
had also expressed regret. The House agreed that in view of this, the
matter might be dropped and the Editor be asked to publish the factual
position in the next issue of his paper.

6. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Annual Report of Bharat Electronics Limited,
Bangalore, for the year 1967-68 along with the Audited
Accounts and the comments of the Comptroller and Auditor
General thereon, under sub-section (1) of section 618A of
the Companies Act, 1956,

[P.T.O.
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(2) A copy each of the following papers under sub-section (1) of
section 619A of the Companies Act, 1956:—

(i) (a) Review by the Government on the working of the
Minerals and M #&lﬁé[‘;&l#g Corporatxon of India Limit-
or

ed, New Delhi, 1967-68
(b) Annual Report.of. the iMmer 5, and Metals Trading Cor-
poration of Limited;"Néw Delhi, for the year 1967-

68 aloigﬁwiﬂﬂ&eiAudmﬂjtcew and the comments of
the Comptroller and Auditor General thereon.

(ii) “¥EF Re¥idw Yy thio: Government .qn. themw: N;kg%of the State
Trading Corporation of Indxa lexted, ethi, for the

year 1967-68.

(b) Annual Report of the gtate Trading Corporation of India

Limited, New Delhi, for*the:y®ar'i1964-88-along aviks. the

{3”-‘@ ‘%’““4 Giotsty Audlhid :Aecmntaz.ané the comments of the Comptroller
JZ’,HISQS el ““"hm Audltbn&neral #ﬁgrqgn S ; “:J ‘l;‘

7
(3) (i) A copy of the Central Silk Board. -(Amendmema | udes,
1968, published in Notification No. G.S.R, 2038 in Gazette
Besgwars i 0k Indla dated the 23rd November, 1988, ifider sibuskgtitn
T 8y bifﬁé‘ct'?éh 13‘ of O&hetCentml Silk. Boar‘d Act, 1948.

Wi i

(ii)) A staten;.ent showmg i'easons for delay in iaying ithe!uleVe
Notification. 'y RS BN
! qué‘r& ‘of 4 Cohm‘niﬁee o Private Members’ B;ua lm mlmm

......

Shri R. K. Khadilkar presented the For’cy-seventh Repott‘""cifdthe@omv-
mlttee on Private Members’ Bills and Resolutions. .. " .,z .00,y -

rt of coﬂtéﬁttee ‘6n ‘Public. Undertakings -

ASMMNTIH
BRI

iy Skri4d. SiiDhillon presented the Thirtieth Report of‘tglj
on Public Undertakings on action’ taken b “Government:
Wt '8‘ contamed in the Twenty-second Réport of the’ Gﬂmbn
rcfertakifigd (Third Tok: Sabha): on Indiap Drugs.and Pharma-
ceuticals Limited, New Delhi.

1. The. Budgot. (Geperal) 1969-70—Demands for @m&‘ Lot svilzand 2
*Discuasién. on-the: Demanda for Grants Nos. 20 to "*ffﬁ?% 414 for
;ich“’ ewnntatry ‘of i?ood, Agricylture Commumty Dev l’o b

T abha q&&p;nggj'gf"L-QM. and re-dssembled @ m&,mu
L ’ﬁ‘w‘&”hﬁﬁd‘té& and eightyssix ot mOtmns weve moved.‘ s

The discussion was not concludéd: SR St f'.‘z”co’r
10. Motion Re. Contempt of the House Wlid ol re Bist oreqed B
o m‘[l'x!l'l K. Raghuramzﬂamh mbvéd t}ué ’fbﬂow‘lng ibtioniu i odT
banmA “Piris House maalbes tiai tha 005 s Calkis@ themielves (1)

; “é,g w @%g Dhiréndré Kumar Sharma,

rostlas s Do o hws B&mbungi _
phlefs fro xq “thé ‘Visitm‘é”@tméry on the Floor

‘o APIR neirsavhe threw:;

of the House at 2.23 pa1 today and whernt:the Watch and

e Ward Officer took into c\i z’l‘mﬁﬁé‘taly, ‘Have committed

T a grave offence and are guilty of the contempt of this House.
— e, Ape
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This House further resolves that they be sentenced to simple
imprisonment till 7 p.m on Thursday, the 10th April, 1869
and sent to Tihar Jail, Delhi.”

The motion was adopted.
11. Half-an-hour Discussion on Matters Arising out of Answer to Ques-
tion

Shri Kanwar Lal Gupta raised a half-an-hour discussion on points
arising out of the answer given on the 19th March, 1969 to Starred Ques-
tion No. 590 regarding Russian arms to Pakistan.

Sardar Swaran Singh replied to the discussion.
(Lok Sabha adjourned till 11 A.M. on Thursday, the 10th April, 1968).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Thursday, April 10, 1969/Chaitra 20, 1891 (Saka)

No. 267
1. Starred Questions

Starred Questions Nos. 991—993 and 995—997 were orally answered.
Replies to remaining questions were laid on the Table.

‘4. Unstarred Questions

Replies to Unstarred Questions Nos. 5856—5946 and 5848—5984 were
laid on the Table. ‘ :

3. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Report of the Committee on Untouchability,
- Economi¢ and Educational Development of the Scheduled
i - - Castes (Part I-V) along with connected documents.

(2) Ac of Notification No. G.S.R. 765 (English version) and
Gg . 766 (Hindi version) published in Gazette of India
dated the 6th March, 1969, under section 12A of the Essen-
tial Commodities Act, 1955.

4. Statement by Minister

The Minister of Health and Family Planning and Works, Housing
and Urban Development made a statement regarding strike by doctors
in Delhi hospitals and also laid on the Table a copy each of the follow-
ing Notifications: —

(1) S.O. 1417 published in Gazette of India dated the 10th April,
1968 under sub-section (2) of section 2 of the Essential
Services Maintenance Act, 1868.

(2) S.0. 1418 published in Gazette of India dated the 10th April,

1969 issued under section 3 of Essential Services Mainten-
ance Act, 1968,

8. Motion Under Rule 388

Shri Y. B. Chavan moved the following motion:—

“That Rule 338 of the Rules of Procedure and Conduct of Busi-
ness in Lok Sabha in its application to the motions for
leave to introduce, and taking into consideration of, the
Constitution (Twenty-second Amendment) Bill, 1869, be
suspended.”

[P.T.O.
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After discussion, the motion was adopted in the following amended
form:— '

“That Rule 338 of the Rales of Procedure and Conduct of Busi-
ness in Lok Sabha in its application to the motion for
leave to introduce the Constitution (Twenty-second Amend-
ment) Bill, 1969, be suspended.”

6. Government Bill—Introduced
The Constitution (Twenty-second Amendment) Bill, 1969

The motion for leave to introduce the Bill moved by Shri Y. B.
?havgn vo(/las opposed. The motion was adopted and the Bill was
ntroduced.

1. The Budget (General) 1969-70—Demands for Grants

Discussion on the Demands for Grants Nos. 20 to 33, 113 and 114 for
which the Ministry of Food, Agriculture, Community Develapment and
Cooperation is responsible continued. '

" (Lok Sabha adjourned at 1 PM. and re-assembled at 2-05 P.M.)
The discussion was not concluded.
(Lok Sabha adjourned till 11 AM. on Friday, the 11th April, 1969).

S. L. SHAKDHER,
Secretary.

o
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LOK SABHA

BULLETIN—PART 1|
[Brief Record of Proceedings]

Friday, April 11, 1969|/Chaitra 21, 1891 (Saka)

No. 268

1. Starred Questions
Starred Questions Nos. 1021—1025 were orally answered. Replies to

I3

remaining questions were laid on the Table :

2. Unstarred Questions
Replies to Unstarred Questions Nos. 5985—6048, 8050—6115, 6117—
6153 and 6155—6184 were laid on the Table.

3. Short Notice Question

Short Notice Question No. 14 addressed to the Minister of Education
and Youth Services regarding National Board for School Text Books
v;r‘:s orally answered and supplementary questions were also answered
thereon,

4. Calling Attention

Shri N. P. C. Naidu called the attention of the Minister of Home
Affairs to the reported statement made by Shri J. B. Muthyal Rao,
Union Deputy Minister, that the Chief Secretary to the Government of
Andhra Pradesh might be replaced and autonomy given to Telengana
and to the reported comments thereon by the Home Secretary to the
Government of India.

The Minister of Home Affairs made a statement in regard thereto.

5 Question of Privilege

Shri George Fernandes raised a question of privilege in respect of
an article entitled “Success Story of Trombay Fertiliser” published in
the Financial Express Bombay, dated the 1st April, 1969.

_The Speaker directed the Minister of Petroleum and Chemicals and
Mines and Metals to make a statement in the matter on a later date,

6. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Annual Re&rt (Hindi and English versions)
of the National Research Development Corporation of Indis,
New Delhi, for the year 1967-68 along with the Audited
Accounts and the comments of the Comptroller and Auditor-
General thereon, under sub-section (1) of section 619A of

the Companjes Act, 1856.
[P.T.O.
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2) A cooy of the Report of the National Institute of Foundry
@ and ggrge Techncﬁogy, Ranchi for the years 1966-67 and
1967-68.

3) A copy of the Aircraft (Second Amendment) Rules, 1969, pub-

@ lishegyin Notification No. G.S.R. 544 in Gazette of India dated
the 8th March, 1969, under section 14-A of the Aircraft Act,
1934 together with an explanatory note.

(4) A copy each of the following papers under sub-section (1) of
section 619A of the Companies Act, 1956:—

(i) Review by the Government on the working of the Shipping
Corporatien of India Limited, Bombay, for the year 1967-
68 (Hindi and English versions).

(ii) Annual Report of the Shipping Corporation of India Limited,
Bombay, for the year 1967-68 along with the Audited
Accounts and the comments of the Comptroller and Auditor
General thereon.

(5) Following statements showing the action taken by Govern-
ment on various assurances, promises and undertakings n

by the Ministers during the various sessions of Lok abha
shown against each:— '

(i) Statement No. I Seventh Session, 1969. (Fburth .
Lok Sabha) ‘
(ii) . Supplementary Statement Sixth  Session, 1968 (Fourth
No. 11 and III . Lok Sabha)
(iil) Supplementary Statement Fifth Session, 1968 (Fourth Lek
No. IX ang X Sabha)
(iv) Supplementary  Statement  Fourth Session, 1888 (Feurth Lok
- Ne. XVI Sabha).
(v) Supplementary  Statement  Third Session, 1967 (Fourth Lok
No. X1 Sabha)
(vi) Supplementary Statement Second Sessibn, 1967 (Fourth Lok
No. XVvil1 Sabha)

(vii) Supplementary Statement First Session, 1967 (Feurth Lok
No. XVI Sabha)

(viii) Suppiementary Statement No.  Fourteenth Session, 1966 (Third
XVIIL ‘Lok - Sabha)

(6) A copy of Notification No. F. 4(1)-W&M|69 published in
Gazette of India dated the 10th April, 1969 regarding Market
Loans floated by the Central Govermment in 196070 (¥Hindi
and English versions).

(M A cggy each of %;e *ollowin ‘Notifications and references
issued under the“Inter-State Water Disputes Act, 1956:—

(i) No. 8.0. 1419 (English version) and S.0. 1420 (Hindi ver-
' sion) published in the Gazette of India dated the 10th April,
1989 constituting ‘the Krishna Water utes Tribunal’ and
Reference No. DW. 1I-32 (18)68 dated the. 10th April, 1869
to the Chairman of the said Tribunal.
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... () No, S.0. 1421 (English version) and S.O. 1422 (Hindi ver-
D ‘sion) published in the Gazette of India dated = the 10th
April 1969 constituting ‘the Godavari Water Dl:sutes Tri-
bunal’ and Beference No. DW. II-32 (19)|68 dated the 10th

April, 1969 to the Chairmian of the said Tribunal.

7. Statement Re: Government Business

The Minister of Parliamentary Affairs made a statement regarding
Government business for the week commencing the 14th April, 1969.
8. Statement by Minister

The Minister of State for Home Affairs made a statement correcting
the answers given on the 7th March, 1969 to supplementaries on Starred
Question No. 335 by Sarvashri Manibhai J. Patel and Yajna Datt Sharma
{:egarding Delhi Municipal Corporation’s dues outstanding against the

entre.

(Lok Sabha adjourned at 1-10 P.M. and re-assembled at 2-20 P.M.)
9. The Budget (General) 1969-70—Demands for Grants

(1) Discussion on the Demands for Grants Nos. 29 to 33, 113 and 114
for which the Ministry of Food, Agriculture, Community Development and
Co-operation is responsible continued and was concluded.

The cut motions moved on the 9th April, 1969, were negatived.

All the Demo~ds for Grants for which the Ministry of Food, Agri-
culture, Mommuuty Development and Co-operation is respon..ble, as
shown under column 4 of the printed List of Demands for G ints—
Budget (General) 1969-70, were voted in full.

(if) Discussion on the Demands for Grants Nos. 97 and 98 for which
the Department of Social Welfare is responsible commenced.

Ninty-eight cut motions were moved.
The discussion was not concluded.

10. Motion re: Forty-seventh Report of Committee on Private Members’
Bills and Resolutions

Shri Bhaljibhai Ravjibhai Parmar moved the following motion:—

“That this House do agree with the Forty-seventh Report of the
Committee on Private Members’ Bills and Resolutions, pre-
sented to the House on the 9th April, 1969.”

The motion was adopted.

11. Private Member’s Resolution—Under Consideration

Shrimati Sushila Rohatgi concluded her speech on the following
Resolution moved by her on the 28th March, 1969:—

“In view of the recent controversy regarding the powers and
functions of the Governors, and in the context of smooth
Centre-State relations, this House is of opinion that a Com-
mittee of 30 Members of Parliament be constituted to consider
the necessary amendments in the Constitution of India.”

[P.T.O.
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Two Amendments were moved by ‘Sarvashri Janardan Jagannath
Shinkre and Samar Guha.

‘The following members took part in the debate:—

(1) Shri J. M. Lobo Prabhu

(2) Shri Chintamani Panigrahi

(3) Shri Yajna Datt Sharma

(4) Shri Bedabrata Barua

(5) Shri P. K. Vasudevan Nair

{6) Shri Mrityunjay Prasad

(7) Shri Ganesh Ghosh

(8) Shri K. Narayana Rao

(9) Shri Samar Guha

(10) Shri Madhu Limaye

The discussion was not concluded.

12. Statement by Prime Minister

The Prime Minister made a statement regarding Telengana.
13. Statement by Minister

The Minister of Home Affairs made a statement regarding the
strike in West Bengal on the 10th April, 1969.

(Lok Sabha adjourned till 11 AM. on Monday, the 14th April, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

——— s

BULLETIN-PART I
(Brief Record of Proceedings)

Monday, April 14, 1969|Chaitra 24, 1891 (Saka)

No. 269
1. Starred Questions

Starred Questions Nos. 1051—1055 and 1057 were orally answered. Replies
to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 6185—6251 and 6253—6364 were laid
on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A statement correcting the answer given on the 10th April, 1969
to Starred Question No. 1018 by Sarvashri Yajna Datt Sharma ant
Hardayal Devgun regarding allegations against the son of a
Union Minister.

(2) A copy of the All India Institute of Medica! Sciences (Amendment)
Rules, 1969, published in Notification No. §.0. 1108 in Gazette ol
India dated tﬁe 22nd March, 1969, under sub-section (3) of section
28 of the All India Institute of Medical Sciences Act, 1956.

(3) A copy of Notification No. G.S.R. 841 published in Gazette of
India dated the 22nd March, 1969, issued under the Central Excise
Rules, 1944, together with an explanatory memorandum.

(4) A copy each of the following Notifications under section 159 of the
Customs Act, 1962:—

(i) G.S.R. 861 published in Gazette of India dated the 29th March,
1969 together with an explanatory memorandum (Hindi version).

(ii) G.S.R. 862 published in Gazette of India dated the 20th March,
1969 together with an explanatory memorandum (Hindi version).

(ili) G.S.R. 863 published in Gazette of India dated the 29th March,
1969 together with an explanatory memorandum (Hindi version.)

(iv) G.S.R. 911 published in Gazette of India dated the 3lst Mar:h,
1969 together with an explanatory memorandum.

(v) G.S.R. 912 published in Gazette of India dated the 31st March,
1969 together with an explanatory memorandum.
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(vi) G.S.R. 918 published in Gazette of India dated the lst April,
1969 together with an explanatory memorandum.

(vii) G.S.R. 924 (English version) and G.S.R. 925 (Hindi version)
published in Gazette of India dated the 7th April, 1969 together
with an explanatory memorandum.

(5) A copy each of the following Notifications under sub-section (2) of
section 3 of the All India Services Act, 1951:—

(i) The Indian Administrative Service (Regulation of Seniority)
Amendment Rules, 1969, published in Notification No. G.S.R.
856 in Gazette of India dated the 29th March, 1969.

(ii) The Indian Police Service (Regulation of Seniority) Amendment
Rules, 1969, published in Notification No. G.S.R. 857 in Gazette
of India dated the 29th March, 1969.

(6) A copy of the Union Public Service Commission (Exemption from
Consultation) Supplementary Regulations, 1969, published in
Notification No. G.S.R. 855 in Gazette of India dated the 29th
March, 1969, under clause (5) of article 320 of the Constitution
together with an explanatory note.

|. Statement by Minister

The Minister of Industrial Development, Internal Trade and Company
Affairs laid on the Table a statement regarding certain decisions taken by the
Government relating to the cement industry.

5. The Budget (General) 1969-70—Demands for Grants

Discussion on the Demands {or Grants Nos. 97 and 98 for which the
Department of Social Welfare is responsible continued.

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.)
The discussion was not concluded,
6. Discussions under Rule 193

*(1) Shri 8. M. Banerjee raised a discussion on the statement made by the
Minister of Defence Production on the 9th April, 1969 regarding firing on
the employees of Gun and Shell Factory, Cossipore, Calcutta, by Defence
Security Corps on the 8th April, 1969.

_*(2) Shri Hem Barua raised a discussion on the statement made by the
Minister of Home Affairs on the 11th April, 1969 regarding the strike in
West Bengal on the 10th April, 1969.

The following members took part in the combined debate:—
(1) Shri S. A. Dange

(2) Shrimati Sucheta Kripalani
(8) Shri N. G. Rang;*. '

(4) Shri A. K. Sen

(6) Shri Kanwar Lal Gupta
(6) Shri J. B. Kripalani

*Discussed together.
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(7) Shrimati Sharda Mukerjee
(8) Shri P. Ramamurti
(Y) Shri Prakash Vir Shastri
(10) Shri S. M. Joshi
Sardar Swaran Singh and Shri Y. B. Chavan replied to the discussions.
7. Half-an-hour Discussion on matters Arising out of Answer to Questions

Shri Sitaram Kesri raised a half-an-hour discussion on points arising o it
of the answer given on the 2nd April, 1969 to Starred Question No. 813
regarding import of yarn by the State Trading Corporation.

Before Shri Sitaram Kesri's speech was finished, the House was adjourned
for want of quorum.

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 15th April, 1969).

S. I.. SHAKDHER,
Secretary.
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LOK SABHA

o e e e . *

BULLETIN—PART I
f (Brief Record of Proceedings)

Tuesday, April 15, 1969Chaitra 25, 1891 (Saka)

No. 270
1. Starred Questions

Starred Questions Nos. 1031-1085 were orally answered. Replies 1o
remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 6365—6374, 6876—6414, 6116, 6417,
. 6419—6472, 64746486, 6488—6490, 6492—6496, 6498—6504 and 6506—6540
| were laid on the Table.

*3. Papers Laid on the Table
The following papers were laid on the Table:—

(I) (i) A copy of the Registration and Licensing of Industrial Under-
takings (Amendment) Rules, 1968, published in Notification N».
G.S.R. 2187 in Gazette of India dated the 2lst December, 1948,
under sub-section (4) of section 30 of the Industries (Development
and Regulation) Act, 1951. ' .

(ii) A statement showing reasons “for delay in laying the above
Notification.

(2) A copy each of the following papers (Hindi and English versions)
under sub-section (1) of section 619A of the Companies Act,
1956:—

(i) Review by the Government on the working of the National Coal
Development Corporation Limited, Ranchi, for the year 1967-68.

(ii) Annual Report of the National Coal Developn)ent Corpqrat.mn
Limited, Ranchi for the year 1967-68 along with the Audited
Accounts and the comments of the Comptroller and Auditor
General thereon.

" 4. Paper Relating to Estimates Committee

Shri P. Venkatasubbaiah laid on the Table a Statement showing final
replies to recommendations included in Chapter V of the Sixty-third Report
of the Estimates Committee which were not turnished by Government in time
for inclusion in the Report.

- (P.T.O.
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5. Report of Public Accounts Committee

Shri M. R. Masani presented the Forty-fifth Report of the Public Accounts
Committee on action taken by Government on the recommendations of the
Public Accounts Committee contained in their Thirty-fourth Report on
Wasteful Expenditure on Government Publications.

6. Report of Committee on Public Undertakings

Shri G. S. Dhillon presented the Thirty-first Report of the Committee on
Public Undertakings on action taken by the Government on the recommenda-
tions contained in the Twenty-eighth Report of the Committee on Public

Undertakings (Third Lok Sabha) on the Head Oftice of Hindustan Steel
Limited.

7. Motion under Rule 388
Shri Y. B. Chavan moved the following motion:—

“That Rule 338 of the Rules of Procedure and Conduct of Business mn
Lok Sabha in its application to the motion for taking into consi-
deration of the Constitution (Twentysecond Amendment) Bill,
1969, be suspended.”

The motion was adopted.
8. Government Bill—Passed
The Constitution (Twenty-second Amendment) Bill, 1969.

The motion for consideration of the Bill was moved by Shri Y. B. Chavan.

An Amendment for circulation of the Bill for the purpose of eliciting
opinion thereon was moved by Shri Abdul Ghani Dar.

The following members took part in the debate:—
(1) Shri Abdul Ghani Dar
(2) Shri N. G. Ranga
(3) Shri H. N. Mukerjee
(4) Shri Shri Chand Goyal
(5) Shri Krishna Kumar Chatterji

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.)
(6) Shri G. G. Swell
(7) Shri K. Ananda Nambiar
(8) Shri Jaipal Singh
(9) Shri S. M. Joshi
(10) Shri Surendranath Dwivedy
(11) Shri Kartik Oraon #
(12) Shri Prakash Vir Shastri
(13) Shri Benoy Krishna Daschowdhury.

~8hri Y. B. Chavan replied to the debate

The Amendment moved by Shri Abdul Ghani Dar was negatived.
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On the motion for consideration of the Bill, the House divided, Avyes 365;
Noes 30. The motion was adopted by a majority of the total membership of
the the House and by & majority of not less than two-thirds of the Members
present and voting.

Clause-by-clause consideration was then taken up.

On the motion for adoption of Clause 2, the House divided, Aves 361;
Noes 33.

Clause 2 was adopted by a majority ol the total membership ol the House
and by a majority of not less than two-thirds of the members present and
voting.

On the motion for adoption of Clause 3, the House divided, Ayes 372;
Noes 30.

Clause 3 was adopted by a majority of the total membership of the House
and by a majority of not less than two-thirds of the members present  and
voting.

On the motion for adoption of Clause 4, the House divided, Ayes 374;
Noes 31. '

Clause 4 was adopted by a majority of the total membership of the House
and by a majority of not less than two-thirds of the members present and
voting.

Clause 1, the Enacting Formula and the Long Title were adopted.
The motion that the Bill be passed was moved by Shri Y. B. Chavan.
The following members took part in the debate:—

(1) Shri Kanwar Lal Gupta.

(2) Shri S. M. Banerjee.
On the motion the Housc divided, Ayes 369; Noes 28.

The motion was adopted by a majority of the total membership of the
House and by a majority of not less than two-thirds of the members pre-
sent and voting and the Bill was passed.

9. Statement by Minister

The Minister of Food and Agriculture made a statement regarding price
policy for rabi cereals for 1969-70 marketing season.

10. The Budget (General) 1969-70—Demands for Grants

Discussion on the Demands for Grants Nos. 97 and 98 for which the
Department of Social Welfare is responsible continued.

The discussion was not concluded. The House was adjourned for want
of quorum.

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 16th April, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Wednesday, April 16, 1969|Chaitra 26, 1891 (Saka)

No. 271

1. Starred Questions

Starred Questions Nos. 1113 and 1115—1118 were orally answered.
Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 6541—6588 and 6590—8624 were
laid on the Table.

3. Question of Privilege

The Minister of Petroleum and Chemicals and Mines and Metals
made a statement on the question of privilege raised by Shri George
Fernandes on the 11th April, 1969 in respect of an article entitled “Suc-
cess Story of Trombay Fertiliser” published in the Financial Express,
Bombay, dated the 1st April, 1969.

A motion moved by Shri George Fernandes that the whole matter
be referred to the Committee of Privileges was adopted.

4. Paper laid on the Table

A copy of Notification No. S.0. 922 (Hindi and English versions)
published in Gazette of India dated the 3rd March, 1968, was laid on
the Table under sub-section (2) of section 18A of the Industries (Deve-
lopment and Regulation) Act, 1951 regarding management of the Pratap
S&inning, Weaving and Manufacturing Company Limited, Amalner
(Maharashtra).

5. The Budget (General) 1969-70—Demands for Grants

(i) Discussion on the Demands for Grants Nos. 97 and 98 for which
the Department of Social Welfare is responsible concluded.

(Lok Sabha adjourned at 1-15 P.M. and re-assembled at 2-20 P.M.)
The cut motions moved on the 11th April, 1968, were negatived.

All the Demands for Grants for which the Department of Social
Welfare is responsible, as shown under column 4 of the printed List of
Demands for Grants—Budget (General) 1969-70, were voted in full.

[P.T.O.
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(ii) Discussion on the Demands for Grants Nos. 34 to 37 and 115 for
whichdthe Ministry of Foreign Trade and Supply is responsible com-
menced.

Seventy cut motions were moved.
The discussion was not concluded.

6. Half-an-Hour Discussion on Matters arising out of Answer to
Question. -

Chaudhuri Randhir Singh raised a half-an-hour discussion on points
arising out of the answer given on the 17th March, 1969 to Starred
Question No. 519 regarding development and regularisation of unautho-
rised colonies in Delhi.

Shri XK. K. Shah replied to the discussion.
(Lok Sabha adjourned till 11 A.M. on Thursday, the 17th April, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Thursday, April 17, 1969|Chaitra 27, 1891 (Saka)

Nq. 272

1. Starred Questions
Starred Questions Nos. 1141, 1142, 1146 and 1148 were orally answer-
ed. Replies to Starred Questions Nos. 1144, 1145, 1147 and 1149—1170

were laid on the Table.

2. Unstarred Questions .
Replies to Unstarred Questions Nos. 6625—6652, 6654—6716 and 6718—
6741 were laid on the Table.
3. Calling Attention
Shri M. L. Sondhi called the attention of the Minister of Home
Affairs to the recent incidents in Leh necessitating the despatch of Cen-
tral Reserve Police thereto.
The Minister of State for Home Affairs made a statement in regard
thereto.
4, Papers laid on the Table
The following papers were laid on the Table:—
(1) A copy each of the following Notifications under sub-section
(4) of section 26 of the Bengal Finance (Sales Tax) Act, 1941,
as in force in the Union territory of Delhi:—

*(i) Notification No. F.4(125)|68-Fin.(G) published in Delhi
Gazette dated the 7th November, 1968 containing corrigen-
dum to Notification No. F(4) (125)|68|Fin.(Genl) dated the
27th September, 1968. '

*#* (ii) The Delhi Sales Tax (Eighth Amendment) Rules, 1968 (Hindi
and English versions) published in Notification No. F|4(120)|
68-Fin.(G) in Delhi Gazette dated the 15th November, 1868,

(2) A copy of the Produce Cess Rules, 1969, (Hindi and English

versions) published in Notification No. G.S.R. 888 in Gazette
of India dated the 28th March, 1969, under section 22 of the
Produce Cess Act, 1966.

5. Report of Public Accounts Committee

S{:rimati Sushila Rohatgi presented the Sixty-ninth Report of the
Public Accounts Committee on Appropriation Accounts (Defence
Services), 1966-67 and Audit Report (Defence Services), 1968.

*The notification was previously laid on the Table on the 25th Novem-
ber, 1968 and was re-laid under Rule 234(2) of the Rules of Procedure.

**The notification was previously laid on the Table on the 9th Decem-
ber, 1968 and was re-laid under Rule 234(2) of the Rules of Procedure.

.T.O.
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6. The Budget (General) 1969-70—Demands for Grants )

(i) Discussion on the Demands for Grants Nos. 34 to 37 and 115 for
which the Ministry of Foreign Trade and Supply is responsible continued
and was concluded.

The cut motions moved on the 16th April, 1969, were negatived.

All the Demands for Grants for which the Ministry of Foreign Trade
and Supply is responsible, as shown under column 4 of the printed List
of Demands for Grants—Budget (General) 1969-70, were voted in full.

(Lok Sabha adjourned at 1-15 P.M. and re-assembled at 2-30 P-M.)

(ii) Discussion on the Demands for Grants Nos. 6 to 11 and 104 for
which the Ministry of Education and Youth Services is responsible
commenced and was concluded.

Two hundred and thirty-eight cut motions were moved and nega-
tived.

All the Demands for Grants for which the Ministry of Education
and Youth Services is responsible, as shown under column 4 of the
pritn'éeq Lfilsﬁl of Demands for Grants—Budget (General) 1969-70, were
voted in .

(Lok Sabha adjourned till 11 AM. on Friday, the 18th April, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—-PART 1

(Briet Record of Proceedings)

Friday, April 18, 1969|Chaitra 28, 1891 (Saka)
No. 273
I, Starred Questions
.~ Starred Questions Nos. 1171-1i74 and 1777 were orally ansewered
Replies to remaining questions were laid on the Table.
2. Unstarred Questions '

Replies to Unstarred Questions Nos. 6742—6750, 6752—6755, 6757—6805,
68076832, 6834—6906 and 6908—6940 were laid on the Table.

3. Short Notice Question

Short Notice Question No. 15 addressed to the Minister of Irrigation and
Power regarding Failures of Generator Units at Barauni was orally answered
and supplementary questions were also answered thereon.

4. Papers Laid on the Table
“The following papers were laid on the Table:—

(1) A copy of the Audit Report (Civil), 1969, under article 151(1) of
the Constitution.

(2) A copy of the Appropriation Accounts (Civil), 1967-68.

(3) A copy of Notification No. G.S.R. 919 published in Gazette of India
dated the 2nd April, 1969, under sub-section (6) of section 3 of the
Essential Commodities Act, 1955, rescinding the Madhya Pradesh
Coarse Grains (Export Control) Order, 196§.

(4) A copy each of the followin Notifications under sub-section (3) ot
section 4 of the Inter-State Corporations Act, 1957:—

(i) The Council of Homoeopathic System of Medicine, Punjab
(Reconstitution and Reorganisation) Order, 1969, published in
Notification No. §.0. 1301 ?inglish version) and S.0. 1304
(Hindi version) in Gazette of India dated the 31st March, 1969.

(ii) The Punjab Labour Welfare Board (Reconstitution and Reorga-
nisation) Order, 1969, gxublished in Notification No. $.0. 13502
(English version) and $.0. 1305 (Hindi version) in Gazette of
India dated the 31st March, 1969.

[P.T.0.
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(iii) The Punjab Bhudan Yagna Board (Reorganisation) Order, 1969,
published in Notification No. S.0. 1303 (English version) snd
S.0. 1806 (Hindi version) in Gazette of India dated the 2lst
March, 1969.

(5) A copy of the Annual Report of the School of Planning and Archi-
tecture, New Delhi, for the year 1967-68, along with statement of
accounts.

5 Reports of Public Accounts Committee

Shri D. K. Kunte presented the following Reports of the Public Accounts
Committee:— ' '

(1) Fortysixth Report on action taken by Government on the recom-
mendations contained in their Fifty-seventh Report (Third Lok
Sabha) on expenditure incurred by the External Publicity Division
of the Ministry of External Affairs.

(2) Fifty-first Report on action taken by Government on the recom-
mendations contained in their Fifteenth Report on Appropriation
Accounts (Defence Services) 1965-66 and Audit Report (Defence
Services) 1967. '

6. Report of Committee on Public Undertakings

Shri G. S. Dhillon presented the Forty-second Report of the Committee on
Public Undertakings on Mazagon Dock Limited, Bombay.
7. Statement Under Direction 115

Shri Hukam Chand Kachwai made a statement rcgarding certain infor-
mation given by the Minister of State for Railways on the 23rd April, 1968
in answer to supplementaries on Starred Question No. 1384.

The Minister of State for Railways made a statement in reply thereto.

8. The Budget (General) 1969-70—Demands for Grants

Discussion on the Demands for Grants Nos. 62 to 64 and 122 for which
the Ministry of Information and Broadcasting is responsible commenced.

(Lok Sabha adjourned at 1.05 P.M. and re-assembled at 2.05 P.M.)
Forty-one cut motions were moved.

The discussion was not concluded.

9. Private Member’s Bills—Introduced

(1) The Constitution (Amendment) Bill, 1969 [Amendment of
article 39 (Bill No. 33 of 1969)] by Shri Om Prakash Tyagi.

(2) The Constitution %mi‘-idmem) Bill, 1969 [Amendment of
article 39 (Bill No.732 of 1969)] by Shri Om Prakash Tyagi.

(3) The Identity Card Bill, 1969 by Shri Maharaj Singh Bharti.

(4) ‘The Salaries and Allowances of Members of Parliament (Amend-
ment) Bill, 1969 (Amendment of sections 4, 5 etc) by Shri
Panna Lal Barupal.
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The motion for leave to introduce the Bill moved by Shri Panna Lal
Barupal was opposed. On the motion the House drndet{ Ayes 24, Noes 19.
The motion was accordingly adopted and the Bill was introduced.

10. Private Member’s Bill—Amendment for Reference to Select Committee—
Adopted. '

The Enlargement of the Appellate (Criminal) Jurisdiction of the Supreme
Court Bill, 1968 by Shri Angnd Narain Mulla

. Shri Anand Narain Mulla concluded his speech on the motion for con
sideration of the Bill moved by him on the 3rd April, 1969.

The following members took part in the debate:—
(1) Shri N. C. Chatterjee.
(2) Shri K. Hanumanthaiya
(3) shri K. M. Koushik
(4) Chaudhuri Randhir Singh
(5) Shri Humayun Kabir.
(6) Shri Rabi Ray.
(7) Shri Tenneti Viswanatham
(8) Shri Shivajirao §. Deshmukh
(9) Shri M. Narayana Reddy
(10) Shri S. M. Krishna
(11) Shri Erasmo de Sequeira
(12) Shri George Fernandes.
(18) Shri P. Govinda Menon
Chaudhuri Randhir Singh moved the following motion under Rule 388:—

“That rule 75(2) (a) of the Rules of Procedure and Conduct of Business
in Lok Sabha in so for as it requires the moving of the amendment
that the Enlargement of the Appellate (Criminal) Jurisdiction of
the Supreme Court Bill, 1968 by Shri Anand Narain Mulla be re-
ferred to a Select Committee at an earlier stage, be suspended.”

The motion was adopted.

An Amendment for reference of the Bill to a Select Committee moved by
Chaudhuri Randhir Singh was adopted as follows:—

“That the Bill to enlarge the appellate jurisdiction of the Supreme
Court in regard to criminal matters by Shri Anand Narain Mulla,
be referred to a Select Committee consisting of 22 members,

namely:—
(1) Shri N. C. Chatterjee

(2) Shri Krishna Kumar Chatterji
(8) Shri C. C. Desai
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(4) Shri Shivajirao §. Deshmukh
- :(8) Shri Shri Chand Goyal
(6) Shri K. Hanumanthaiya
(7) shri . M. Joshi
... . (8) Shri S. M. Krishna
(9) Shri Krishna Manoharan
(10) Shri Vikram Chand Mahajan
(11) Shri Bhola Nath Master
(12) Shri P. Govinda Menon
(18) Shri Bakar Ali Mirza

(14) Shri H. N. Mukerjee
(15) Shrimati Sharda Mukerjee

(16) Shri Anand Narain Mulla
(17) Shri K. Ananda Nambiar

(18) Shri Mrityunjay Prasad

(19) Shri K. Narayana Rao.

(20) Shri Sheo Narain

(21) Shri Tenneti Viswanatham; and
(22) Chaudhuri Randhir Singh.

O
a3 ‘

with instructions to report by the first day of the next session.”
11. Private Member’s Bill-Under Consideration

The' Constitution (Amendment) Bill, 1968 (Amendment of articles 75, 164,
ctc)) by Shri Kameshwar Singh

~ The motion for consideration of the Bill was moved by Shri Kameshwar
Singh. His speech was not concluded.

-T-he discussion was not concluded.

(Lok Sabha adjourned till 11 A.mM. on Monday, the 2Ist April, 1969).

S. L. SHAKDHER,
Secretary.

#
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Monday, April 21, 1969|Vaisakha 1, 1891 (Saka)

No. 274

1. Starred Question

Starred Questions Nos. 1202, 1203, 1206, 1208 and 1209 were orally
answered. Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 6942—6954, 6956—6998, 7000—
7051, 7053—7060 and 7062—7126 were laid on the Table.

3. Calling Attention

Shri D. N. Patodia called the attention of the Minister of Steel and
Heavy Engineering to the serious mishap in Durgapur Steel Plant
resulting in the stoppage of blast furnace and the reported alarming
increase in indiscipline among the workers, which may lead to the
closure of the steel plant.

The Minister of Steel and Heavy Engineering made a statement in
regard thereto.

4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the “Fourth Five Year Plan 1969—74—Draft,” along
with a brief note.

(2) A copy of the Report of the Indian Delegation to the Twenty-
first World Health Assembly held at Geneva in May, 1968.

(3) A copy of the Coal Mines (Conservation and Safety) Amend-
ment Rules, 1969, published in Notification No. G.S.R. 938 in
Gazette of India dated the 12th April, 1969, under sub-section
Xlg of1 £§e§tion 17 of the Coal Mines (Conservation and Safety)

t, 1952.

(4) A copy of the Annual Report of the Damodar Valley Ccrpo-
ration and Audit Report on the accounts thereof for the
year 1967-68 under sub-section (5) of section 45 of the
Damodar Valley Corporation Act, 1948.

(5) A copy of Notification No. S.0. 1229 published in. Gazette of
India dated the 25th March, 1969 containing corrigendum
to S.O. 624 published in Gazette of India dated the 14th
fgeé‘.wlruary, 1969, under section 296 of the Income-tax Act,

(68) A copy each of Notification Nos, G.S.R. 920 to 922 published
in Gazette of India dated the 3rd April, 1969, issued under
the Central Excise Rules, 1944, together with an explana-
tory memorandum,

[P.T.O.
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(7) A copy each of the following Notifications under section 159
of the Customs Act, 1962:—

(i) G.SR. 160 published in Gazette of India dated the 25th
January, 1969 together with an explanatory memoran-
dum,

(ii) G.S.R. 923 published in Gazette of India dated the 3rd April,
1969 together with an explanatory memorandum.

(8) A statement showing reasons for delay in laying the Notifica-
tion mentioned at (7) (i) above.

5. Matter under Rule 377

Shri Surendra Kumar Tapuriah, raised a matter regarding Govern-
ment’s announcement of industrial licensing policy for the year 1969-70,
outside the House on the 16th April, 1969, when the House was in session.

The Minister of Industrial Development, Internal Trade and Company
Affairs made a statement on the subject.
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.)

6. The Budget (General) 1969-70—Demands for Grants

(i) Discussion on the Demands for Grants Nos. 62 to 64 and 122 for
vgh:lcgld the Ministry of Information and Broadcasting is responsible con-
cluded.

The cut motions moved on the 18th April, 1969, were negatived.

On the Demands, the House divided, Ayes 83; Noes 43. All the
Demands for Grants for which the Ministry of Information and Broad-
casting is responsible, as shown under column 4 of the printed List of
Demands for Grants—Budget (General) 1969-70, were voted in full.

(ii) Discussion on the Demands for Grants Nos. 1 to 5 and 103 for
which the Ministry of Defence is responsible commenced.

One hundred and seventy-four cut motions were moved.
The discussion was not concluded.
7. Half-an-Hour discussion on matters arising out of Answer to Question

Shri M. L. Sondhi raised a half-an-hour discussion on points arising
out of the ansewer given on the 14th April, 1969 to Unstarred Question
No. 6222 regarding revision of pension rules.

Shri Prakashchand B. Sethi replied to the discussion.
(Lok Sabha adjourned till 11 AM. on Tuesday, the 22nd April, 1969)

S. L. SHAKDHER,
‘Secretary.

COBRIGENDUM

In Bulletin—Part 1 dafed April 18, 1969, item 9,—Page 1267,
line 2 for “Ayes 24”, read “Ayes 84”.
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LOK SABHA o

‘BULLETIN—PART I E T
- [Brief Record'of Proceédings]

Tuesday, April 22, 1969|Vaisakha 2, 1891  {Stkt)

No. 275
1. Starred Quesntons

Starred. Questnens Nos. 1231—1234, 1236, 1238 and 1239 were orally
d. {Replies' to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 7127—7141, 7143—7182, 7184—
7188, 7190—7223, 7225—17232, 7234, 7235, T238—T247, T249—17255, 7257,
7259—7274 and 7276—7295 were laid on the Table.

3. Calling Attention

Shri S. M. Banerjee called the attention of the Minister of Defence
to the reported Court Orders regarding the arrest of Defence Security
Corps Sepoys who were responsible for firing in Gun and Shell Factory,

Cossipore, Calcutta, on the 8th April, 1969 and Government’s reaction
thereon.

The Minister of Defence made a statement In regard thereto,
4. Papers laid on the Table

(1) A copy each of the Annual Reports of the following Develop-
ments Councils for the year 1967-68, was laid on the table,
under sub-section (4) of section 7 of the Industries (Develop-
ment and Regulation) Act, 1951:—

(i) Development Council for Inorganic Chemical Industries.
(ii) Development Council for Heavy Electrical Industries.

5. Statement by Minister

The Minister of Tourism and Civil Aviation made a statement re
ing accident to Indian Airlines Fokker Friendship aircraft (No. VT-
on the 21st April, 1869 near Khulna (East Pakistan). .
P.T.O.
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6. The Budget (General) 1969-70—Demands for Grants

(i) Discussion on the Demands for Grants Nos. 1 to 5 and 103 for

which the Ministry of Defence is responsible continued and was con-
cluded.

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.)
The cut motions moved on the 21st April, 1969, were negatived.

All the Demands for Grants for which the Ministry of Defence is
responsible, as shown under column 4 of the printed List of Demands for
Grants—Budget (General) 1969-70, were voted in full.

(ii) Discussion on the Demands for Grants Nos. 68 to 72 and 125 for

which the Ministry of Labour, Employment and Rehabilitation is respon-
sibie commenced.

One hundred and three cut motions were moved.
The discussion was not concluded.

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 23rd April, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Wednesday, April 23, 1969/Vaisakha 3, 1891 (Saka)

No. 276
1. Starred Questions

Starred Questions Nos. 1261, 1264—1270 and 1272 were orally
answered. Replies to remaining questions were 1aid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 7296-7316, 7318—7396, 7398--7419
and 7421—7427 were laid on the Table.
3. Calling Attention

Shri Nath Pai called the attention of the Minister of Law and Social
Welfare to the reported use of official machinery by the Kashmir Gov-
ernment in the forthcoming bye-elections in Kashmir, in the interest of
the Congress candidates.

The Minister of Law and Social Welfare made a statement in regard
thereto.

4. Paper Laid on the Table

A copy of the Coal Mines (Amendment) Rerulations. 1969. pub’ished
in Notification No. G.S.R. %45 (English version) and GSR. 948 (Hindi
version) in Gazette of India dated the 12th April. 1969, was laid on the
Table, under sub-section (7) of section 59 of the Mines Act. 1952.

5. Report of Committee on Private Members’ Bills and Resolutions

Shri Ramavatar Shastri presented the Fortv-eighth Report of the
Committee on Private Members' Bills and Resolutions.

6. The Budget (General) 1969-76—Demands for Grants

(i) Discussion on the Demands for Grants Nos. 68 to 72 and 125 for
which the Ministry of Labour, Emnloyment and Rehabilitation is res-
ponsible continued and was concluded.

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 PM)
The cut motions moved on the 22nd April. 1969, were negatived.

All the Demands for Grants for which the Ministry of Labour, Em-
ployment and Rehabilitation is responsible, as shown under column 4
of the printed List of Demands for Grants—Budget (General) 1969-70,
were voted in full.

[P.T.O.
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7. Half-an-Hour discussion on matters arising out of Answer to Question

Shri Arangil Sreedharan raised a half-an-hour discussion on points
arising out of the answer given on the 24th February, 1969 to Starred
Question No. 121 regarding Fertilizers and Chemicals Travancore
Limited. .

Shri D. R. Chavan replied to the discussion.

(Lok Sabha adjourned till 11 A M. on Thursday, the 24th April, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN-PART 1
(Brief Record of Proceedings)

Thursday, April 24, 1969|Vaisakha 4, 1891 (Saka)

No. 277
1. Starred Questions

Starred Questions Nos. 1291—1298 were orally answered. Replies to
remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos, 7428—7460, 7462—7509 and 75117573
were laid on the Table.

3. Short Notice Question

Short Notice Question No, 16 addressed to the Minister of Food and
Agriculture regarding Shortage of Fodder and Drinking Water in Drought
Affected Areas of Rajasthan was orally answered and supplementary questions
were also answered thereon.

4. Papers Laid on the Table
The following papers were laid on the Table:— -
(1) A copy of the Report of the International Airports Committee. 1%

(2) A copy of the Annual Report (Hindi and English versions) on the
working of the Employees’ Provident Funds Scheme, 1952, for the
year 1967-68.

(8) (i) A copy of Notification No. G.S.R. 2023 (English version) and
G.S.R. 2024 (Hindi version) published in Gazette of India dated
the 12th November, 1968, under section 12A of the Essential
Commodities Act, 1955.

(ii) A statement showing reasons for delay in laying the above
Notification.
8. The Budget (General) 1969-70—Demands for Grants
Discussion on the Demand for Grant No. 99 for which the Planning Com-
mission is responsible commeneed and was concluded.
(Lok Sabha adjourned at 1 P. M. and re-assembled at 2-05 P. M.)
Thirty-four cut motions were moved and negatived.

The Demand for Grant for which the Planning Commission is responsible,
as shown under column 4 of the g‘rm ted List of Demands for Grants—Budget
(General) 1969-70, was voted in full

(Lok Sabha adjourned till 11 A. M. on Friday, the 25th April, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Friday, April 25, 1969|Vaisakha 5, 1891 (Saka)

No, 278
1. Starred Questions

Starred Questions Nos. 1322, 1325, 1328, 1329, 1331 and 1332 were
orally answered. Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 7574—7671, 7673--7697, 7699-
7754, 7756—7769, 7772 and 7773 were laid on the Table,

3. Short Notice Question

Short Notice Question No. 17 addressed to the Minister of Railways
regarding reported statement made by the Minister of Railways at
Chhapi (Gujarat) was orally answered and supplementary questinns
were also answered thereon.

4. Calling Attention

Shrimati I'a Palchaudhuri called the attention of the Minister of
External Affairs to Shah of Iran’s reported offer to India of two transit
routes to Europe through Iran as an alternative to the closed Suez Canal
and his reported statement criticising the Government of India in their
dealings with Iran.

The Deputy Minister of External Affairs made a statement in regard
thereto.

5. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Merchant Shipping (Fire Appliances) Rules,
1969, published in Notification No. G.S.R. 932 in Gazette of
India dated the 12th April, 1869, under sub-section (3) of sec-
tion 458 of the Merchant Shipping Act, 1958. )

(2) A copy each of the following papers in pursuance of an assu-
rance given by the Minister of State for Industrial Develop-
ment, Internal Trade and Company Affairs, on the 8th April,
1969 in answer to a supplementary on Starred Question
No. 935:—

(i) Memoranda Nos. I to III submitted by Shri Chandra Shekhar,
Member, Rajya Sabha, containing allegations against the
Birla Group of Industries.

(P.T.O.
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\/i);\ﬁpendices I to IX containing Government’s findings on the

egations contained in the above Memoranda.

(3) A copy of the High Court Judges Travelling Allowance
(Amendment) Rules, 1969, published in Notification No. G.S.R.
891 in Gazette of India dated the 5th April, 1969, under sub-
section (3) of section 24 of the High Court Judges (Conditions
of Service) Act, 1954.

(4) A copy of the Foreigners (Restrictions on Residence) Amend-
ment Order, 1969, published in Notification No. G.S.R. 858 in
Gazette of India dated the 29th March, 1969, under sub-section
(2) of section 3A of the Foreigners Act, 1946,

(5) A copy each of -the following Notifications under sub-section
(2) of section 3 of the All India Services Act, 1951:—

(i) The All India Services (Discipline and Appeal) Rules, 1969,
published in Notification No. G.S.R. 926 in Gazette of India
dated the 12th April, 1969.

(ii) The Indian Administrative Service (Pay) Third Amend-
ment Rules, 1969, published in Notification No. G.S.R. 927
in Gazette of India dated the 12th April, 1969.

(iii) The Fourth Amendment of 1969 to the Indian Administra-
tive Service (Pay) Rules, 1954 published in Notification
No. G.SR. 928 in Gazette of India dated the 12th April,
1969.

(iv) The ANl India Services (Commutation of Pension) Amend-
ment Regulations, 1969, published in Notification No. G.S.R.
929 in Gazette of India dated the 12th April, 1969.

6. Reports of Committee on Publie Undertakings

Shri Prem Chand Verma presented the following Reports of the
Committee on Public Undertakings:—

(1) Forty-fourth Report on Fertilisers and Chemicals Travancore
Limited.

(2) Forty-eighth Report on action taken by Government on the
recommendations contained in the Thirteenth Report of the
Committee on Public Undertakings (Third Lok Sabha) on
Management and Administration of Public Undertakings
(Planning of Projects).

7. Reports of Estimates Committee

Shri S. Kandappan presented the following Reports of the Estimates
Committee:—

(1) Seventy-seventh Report on action taken by Government on
the recommendations contained in the Tenth Report of the
Estimates Committee,on the Ministry of Railways—Commer-
cial and other cognate matters relating to Indian Railways.

(2) Eightieth Report on action taken by Government on the re-
commendations contained in the Eighty-third Report of the
Estimates Committee (Third Lok Sabha) on the Ministry of
Education—Visva-Bharati University.
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(3) Eighty-third Report on the Ministry of Health and Family
Planning and Works, Housing and Urban Development (De-
partment of Works, Housing and Urban Development)—
Department of Printing and Stationery (Printing Wing).

(4) Eighty-fourth Report on the Ministry of Home Affairs—Cen-
tral Vigilance Commission.

8. Paper relating to Etimates Committee

Shri S. Kandappan laid on the Table a Statement showing the final
replies of Government to recommendations included in Chapter V of
the Fifty-Second Report of the Estimates Committee which were not
furnished by Government in time for inclusion in the said Action Taken
Report relating to Ministry of Education—Aligarh Muslim University.

9. Statement re. Government Business

The Minister of Parliamentary Affairs made a statement regarding
Government business for the week commencing the 28th April, 1969.

10. The Budget (General) 1969-79—Demands for Grants

Discussion on the Demands for Grants Nos. 83, 84 and 130 for which
the Ministry of Steel and Heavy Engineering is responsible commenced.

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.)
Thirty-seven cut motions were moved.
The discussion was not concluded.

11. Motion re: Forty-eichth Report of Committee on Private Members’
Bills and Resolutions ‘

Shri Ramavatar Shastri moved the following motion:—
“That this House do agree with the Forty-eighth Report of the

Committee on Private Members’ Bills and Resolutions presen-
ted to the House on the 23rd April, 1969.”

The motion was adopted.

12. Private Member’s Resolution—Negatived

Discussion on the following Resolution moved by Shrimati Sushila
Rohatgi on the 28th March, 1969, and the amendments thereto moved on
the 11th April, 1969, continued:—

“In view of the recent controversy regarding the powers and
functions of the Governors, and in the context of smooth
Centre-State 'relations, this House is of opinion that a Com-
mittee of 30 Members of Parliament be constituted to consi-
der the necessary amendments in the Constitution of India.”

Shri K. S. Ramaswamy took part in the debate,

Shrimati Sushila Rohatgi replied to the debate.

The Amendment moved by Shri Janardan Jagannath Shinkre was
withdrawn by leave of the House.

The Amendment moved by Shri Samar Guha was negatived.
On the Resolution, the House divided, Ayes 53; Noes 102. The
Resolution was accordingly negatived.

’ [P.T.O.
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13. Private Member’s Resclution—Under Consideration
" 'Shri V. Viswanatha Menon moved the following Resolution:—

“Having regard to the seriousness of the charges that have been
levelled against the Birla Group of concerns by very respon-
sible persons including Members of Parliament, this House is
of opinion that a High Power Commission should be appointed
by the Government to go into those charges and recommend
appropriate action.”

- An Amendment was moved by Shri S. M. Banerjee,
' ‘_ The following members took part in the debate:—

(1) Shri Shantilal Shah

(2) Shri Madhu Limaye

(38) Shri R. D. Bhandare

(4) Shri J. M. Lobo Prabhu

(5) Chaudhuri Randhir Singh

(6) Shri S. Kandappan

(7) “Shri Amrit Nahata

(8) Shri H. N. Mukerjee

(9) Shri Tenneti Viswanatham (Speech unfinished). The discus-
sion was not concluded.

14. Half-an-Hour Discussion on Matters Arising out of Answer to
Question

Shri Benoy Krishna Daschowdhury raised a half-an-hour discussion
on points arising out of the answer given on the 18th April, 1968 to
Starred Question No. 1200 regarding recognition of past Government
service of displaced persons.

Before Shri Daschowdhury’s speech was finished, the House was
adjourned for want of quorum.

(Lok Sabha adjourned till 11 AM. on Monday, the 28th April, 1969).

S. L. SHAKDHER,
Secretary.
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_ BULLETIN—PART I .
[Brief Record of Proceedings]

Monday, April 28, 1969{Vaisakha 8, 1891 (Saka)

No. 279
1. Starred Questions

Starred Questions Nos. 1351—1354 were orally answered. Replies to
remaining questions were laid on the Table. :

2 Unstarred Questions

Replies to Unstarred Questions Nos. 7774—17787, 7789—7842, 7844—7943
and 7945—7949 were laid on the Table.

3. ‘Short Notice Question

Short Notice Question No. 18 addressed to the Minister of Irrigation
and Power regarding utility of Pong-Dam tfo Rajasthan was orally
answered and supplementary questions were also answered thereon.

4. Calling Attention
Shri S. Xavier called the attention of the Minister of Food and Agri-
culture to the reported sale in black market of 13,000 bags of American

It wl;qeatthmeant for free distribution in the drought affected areas of
adu.

The Minister of State for Food, Agriculture, Community Deveiepment
and Cooperation made a statement in regard thereto.

5. Papers Laid on the Table
The following papers were laid on the Table:—

/(1) {i) A copy of the Petroleum and Natura]l Gas (Amendment)
Rules, 1969, published in Notification No. G.S.R. 792 in Gazette
of India dated the 15th March, 1969, under section 10 of the
Oilfields (Regulation and Development) Act, 1948: "

(if) A statement showing reasons for delay in laying the above
‘Notification.

(2) A copy each of the following papers under sub-éectjon (1) of
- section 619A of the Companies Act, 1958:— -
1) Review by the Government on the working  of Hindustan
® Latex Idn};iud,‘ New Delhi, for the year 1967-68.

: [P.T.O.
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(ii) Annual Report of the Hindustan Latex Limited, New Delhi,
for the year 1967-68 along with the Audited Accounts and

the comments of the Comptroller and Auditor General there-
on.

(3) A copy each of the following papers under sub-section (1) of
section 619A of the Companies Act, 1956:—

(i) Review by the Government on the working of the C(ochin
Refineries Limited, for the year 1967-68.

(ii) Annual Report of the Cochin Refineries Limited, for the
year 1967-68 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon.

(4) A copy each of the following papers (Hindi and English ver-

sions) under sub-section (1) of section 619A of the Companies
Act, 1956:—

(i) Review by the Government on the working of the Neyveli
Lignite Corporation Limited, Neyveli, for the year 1967-68.

(ii) Annual Report of the Neyveli Lignite Corporation Limited,
Neyveli, for the year 1967-68 along with the Audited Ac-

counts and the comments of Comptroller and Auditor
General thereon.

(5) A copy of Notification No. G.S.R. 901 published in Gazette of
India dated the 5th April, 1969 making certain amendment
to Notification No. G.S.R. 436 dated the 1st June, 1958, under
sub-section (1) of section 28 of the Mines and Minerals (Regu-
lation and Development) Act, 1957.

(6) A copy of Notification No. G.S.R. 962 (English version) and
G.SR. 963 (Hindi version) published in Gazette of India

dated the 12th April, 1969 under section 159 of the Customs
Act, 1962.

{7) A copy of the Central Excise (Fourth Amendment) Rules, 1969,
published in Notification No. G.SR. 987 in Gazette of India

dated the 19th April, 1969, under section 38 of the Central
Excises and Salt Act, 1944

6. Reports of Public Accounts Committee

Shri D. K. Kunte presented the following Reports of the Public Ac-
counts Committee: —

(1) Forty-seventh Report on action taken by Government on the
recommendations contained in their Thirty-seventh Report
(Third Lok Sabha) on paragraphs 12, 13, 14 and 28 of Audit
Report (Defence Services) 1964.

(2) Forty-eighth Report on action taken by Government on the

recommendations contained in their Seventy-first Report:

(Third Lok Sabha) on the Appropriation Accounts (Defence
Services) 1964-65 and Audit Report (Defence Services) 1968.

(3) Fiftieth Report on action taken by Government on the Tecom-
mendations contained in their Eleventh Report relating to
‘New Service’/'New Instrument of Service’.
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(4) Fifty-second Report ‘'on action taken by Government on the
‘recommendations contained in their  Sixteenth Report on
Appropriation Accounts (Defence Services) 1965-66 and Audit
Report (Defence Services) 1967—Defence Production.

(5) Sixty-second Report on action taken by Government on the
recommendations contained in their Twenty-third Report on
Appropriation Accounts (Railways) 1965-66 and Audit Report
(Railways) 1967.

(6) Sixty-third Report on action taken by Government on the
recommendations contained in their Twenty-first Report on
Appropriation Accounts (Civil) 1965-66 and Audit Report
(Civil) 1967 relating to Department of Atomic Energy, Minis-
tries of Finance etc.

(7) Sixty-fifth Report on action taken by Government on the
recommendations contained in their Sixty-third Report (Third
Lok Sabha) on Appropriation Accounts (Civil) 1864-65 and
Audit Report (Civil) 1966 and Audit Report (Commercial)
1966 relating to Ministries of Transport and Shipping ete.

(8) Sixty-sixth Report on action taken by Government on the re-
commendations contained in their Sixty-second Report (Third
Lok Sabha) on Appropriation Accounts (Civil) 1964-65 and
Audit Report (Civil) 1966 relating to Ministries of Health,
Family Pfa‘;xm’ng etc.

(9) Seventieth Report on action taken by Government on the re-
commendations contained in their Twenty-fifth Report relating
to the Ministries of Home Affairs etc.

7. Reports of Committee on Public Undertakings

Shri G. S. Dhillon presented the following Reports of the Committee
on Public Undertakings: —

(1) Thirty-third Report on action taken by Government on the re-
commendations contained in their Twenty-ninth Report (Third
Lok Sabha) on Durgapur Steel Plant of Hindustan Steel Limit-
ed.

(2) Forty-third Report on Sindri Unit of Fertilizer Corporation of
India Igg;lted [Paras in Section II of Audit Report (Commer-
cial), 1968].

(3) Fiftieth Report on action taken by Government on the recom-
mendations contained in the Fifty-second Report of the Esti-
mates Committee (Third Lok Sabha) on personnel Policies of
Public Undertakings.

8. The Budget (General) 1969-70—Demands for Grants

(i) Discussion on the Demands for Grants Nos, 83, 84 and 130 for
which the Ministry of Steel and Heavy Engineering is responsible con-
tinued and was concluded. :

(Lok Sabha adjourned at 1-05 P.M. and re-assembled at 2-05 P.M.)
The cut motions moved on the 25th April, 1969, were negatived.
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All the Demands for Grants for which the Ministry of Steel and
Heavy Engineering is responsible, as shown under column 4 of the print-
ed List of Demands for Grants—Budget (General) 196970, were voted in
full

(ii) Discussion on the Demands for Grants Nos. 73 and 74 for which
the Ministry of Law is responsible commenced and was concluded.

Thirteen cut motions were moved and negatived.

All the Demands for Grants for which the Ministry of Law is respon-
sible, as shown under column 4 of the printed List of Demands for
-Grants—Budget (General) 1969-70, were voted in full

(iii) At 6-30 P.M. the following Demands for Grants as shown under
column 4 of the printed List of Demands for Grants—Budget (General)
1969-70, were submitted to the vote of the House and granted in full:—

(i) Demands Nos. 14 to 28 and 105 to 112 for which the Ministry
of Finance is responsible;

(ii) Demands Nos. 38 to 42 and 116 to 118 for which the Ministry
of Health and Family Planning and Works, Housing and
Urban Development is responsible;

(iii) Demands Nos. 75 to 77 and 126 for which the Ministry of
Piﬁrdléum and Chemicals and Mines and Metals is respon-
sible;

{iv) Demands Nos. 78 to 82 and 127 to 129 for which the Ministry
~ of Shipping and Transport is responsible;

(v) Demands Nos. 85 to 88, 131 and 132 for which the Ministry of
Tourism and Civil Aviation is responsible;

(vi) Demands Nos. 89, 90 and 133 for which the Department of
Atomic Energy is responsible;

(vii) Demands Nos. 91 to 95, 134 and 135 for which the Department
of Communications is responsible;

{viii) Demand No. 96 for which the Department of Parliamentary
Affairs is responsible;

(ix) Demand No. 100 for which Lok Sabha is responsible;
{x) Demand No. 101 for which Rajya Sabha is responsible; and

(xi) Demand No. 102 for which the Secretariat of the Vice-Presi-
dent is responsible. '

9. Government Bill—Imtroduced
The Appropriation (No. 3) Bill, 1969.
i0. Government Bill—Passed
The Appropriation (No. 3) Bill, 1969

R 'II‘)he:a‘;notion for considerg‘t‘ioﬁ'k of the Bill was moved by Shri Moerarji

The following members took part in the dabate:—
(1) Shri N. G. Ranga '

1288



(2) Shri Madhu Limaye
(3) Shri S. M. Banerjee
(4) Shri Surendranath Dwivedy
Shri Morarji R. Desai replied to the debate.

k q The mctiontaior consideration was adopted and clause-by-clause consi-
. deration was en up.

Clauses 2 and 3 and the Schedule were adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.
The motion that the Bill be passed was moved by Shri Morarji R.
Desai.

The motion was adopted and the Bill was passed.

11. Half-an-Hour discussion on matters arising out of Answer to Question

Shri Prakash Vir Shastri raised a half-an-hour discussion on ts
arising out of the answer given on the 18th February, 1869 to Starred
Question No. 45 regarding negotiations with China.

Shri Dinesh Singh replied to the discussion.
(Lok Sabha adjourned till 11 AM. on Tuesday, the 28th April, 1868).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
(Brief Record of Proceedings)

Tuesday, April 29, 1969|Vaisakha 9, 1891 (Saka)

Neo. 280 s e a

1. Starred Questions

Starred Questions Nos. 1381—1387 were orally answered. Replies
to remaining questions were laid on the Table.
2. Unstarred Questions

Replies to Unstarred Questions Nos. 7950—7967, 7969—8029,
8031—8037 and 8039—8104 were laid on the Table.
3. Short Notice Question

Short Notice Question No. 19 addressed to the Minister of Irrigation
and Power regarding Pochampad Project was orally answered and sup-
plementaries were also answered thereon.

4. Calling Attention

Shri Kameshwar Singh called the attention of the Minister of External
Affairs to the reported arrest of an Indian Embassy official at Djakarta
airport.

The Deputy Minister of External Affairs made a statement in regard
thereto.

5. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following papers under sub-section (1) of
section 619A of the Companies Act, 1956:—

(i) (a) Review by the Government on the working of the Heavy
Electricals (India) Limited, Bhopal, for the year 1967-68.

(b) Annual Report of the Heavy Electricals (India) Limited,
Bhopal, for the year 1967-68 along with the Audited Aoc-
counts and the comments of the Comptroller and Auditor
General thereon.
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(ii) (a) Review by the Government on the working of the Iindus-
* tan Photo Films Manufacturing Company Limited, for the
year 1967-68.

(b) Annual Report of the Hindustan Photo Films Manufactur-
ing Company Limited, for the year 1967-68 along’ with the
Audited Accounts and the comments of the Comptroller and
Auditor General thereon.

(2) A copy of Hindi version of Notification No. G.S.R. 416 pub-
lished in Gazette of India dated the 22nd February, 1969, un-
der sub-section (3) of section 637 of the Companies Act, 1956.

(3) A copy each of the following papers under sub-section (1) of
section 619A of the Companies Act, 1956:—

(i) (a) Review by the Government on the working of the Ashoka
Hotels Limited, New Delhi, for the year 1967-68.

(b) Annual Report of the Ashoka Hotels, Limited, New Delhi,
for the year 1967-68 along with the Audited Accounts and
the comments of the Comptroller and Auditor General
thereon.

(ii) (a) Review by the Government on the working of the Janapath
Hotels Limited, New Delhi, for the year 1967-68.

(b) Annual Report of the Janapath Hotels Limited, New

Delhi, for the year 1967-68 along with the Audited Accounts
and the comments of the Comptroller and Auditor General
thereon.

(4) A copy of the ‘Performance Budgets of Selected Organisations—
1969-70 Volume IT' (Hindi and English versions).

6. Report of Estimates Committee

Shri P. Venkatasubbaiah presented the Eighty-seventh Report of the
Estimates Committee on the Ministry of Foreign Trade and Supply—Im-
port of Wool, Nylon, Woollen Yarn and other Woollen Products for the
Woollen Textile Industry and its allocation to various units since October,

7. Reports of Public Accounts Committee

Shri D. K. Kunte presented the following Reports of the Public  Ac-
counts Committee:—

(1) Thirty-sixth Report on action taken by Government on the
recommendations of the Public Accounts Committee contained
in their Second, Thll'd and Seventh Reports relating to
Revenue Recexp;;s

(2) Fifty-third Report on action taken by Governmeant on the
recommendations of the Public Accounts Committee centained
in their Fifty-first Report (Third Lok Sabha) and Nineteenth
Report—Defence Services.
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(3) Sixty-first Report on action taken by Government on the
recommendations of the Public Accounts Committee contained
in their Sixty-first Report (Third Lok Sabha) and Fourteenth
Report relating to the Ministry of Education.

(4) Sixty-seventh Report on action taken by Government on the
recommendations of the Public Accounts Committee contained
in their Sixtieth Report (Third Lok Sabha) relating to Jixcess
Payment and Avoidable Expenditure.

(5) Seventy-fifth Report on action taken by Government on the
recommendations of the Public Accounts Committee contained
in their Fifty-ninth Report (Third Lok Sabha) relating to
Ministries of Education, Food, Agriculture, Community
Development and Cooperation, Industry and Department of
Social Welfare.

(6) Seventy-sixth Report on action taken by Government on the
recommendations of the Public Accounts Committee contained
in their Seventeenth and Twenty-ninth Reports relating to
Revenue Receipts—Income-tax and General.

(7) Seventy-scventh Report on action taken by Government on the
recommendations of thz Public Accounts Committee contained
in their Twenty-fourth Report relating to Revenue Receipts—
Customs and Union Excise.

(8) Seventy-eighth Report on action taken by Government cn the
recommendations of the Public Accounts Committee <ontained
in their Forty-second and Sixty-second Reports (Third Lok
Sabha) relating to Children’s Film Society.

(9) Seventy-ninth Report on action taken by Government on the
recommendations of the Public Accounts Committee contained
in their Twenty-sixth Report on Appropriation Accounts
(Civil) 1965-66 and Audit Report (Civil). 1967 relating to
the Ministries of Finance. Industrial Development & Com-
pany Affairs (Department of Tndustrial Development) and
Steel Mines and Metals (Department of Iron and Steel and
Mines and Metals).

(10) Eightieth Report on action taken by Government on the
recommendations of the Public Accounts Committee contained
in their Twenty-eighth Report on action taken on their First-
Report regarding Purchase of Road Rollers.

(11) Eighty-first Report on action taken by Government on the
recommendations of the Public Accounts Committee contain-
ed in their;Fourth Report on action taken on the Sixty-fourth
Report (Third Lok Sabha) regarding Purchase of Defective
Tyres.

(12) Eighty-second Report on action taken by Government on
the recommendations of the Public Accounts Committee con-
tained in their Twenty-seventh Report on Appropriation

[P.T.O.
1287



Accounts (Civil) 1965-66, Audit Report (Civil), 1967 and
Audit Report (Commercial), 1967 relating to the Ministries
of Information and Broadcasting; Works, Housing & Supply
(Department of Works Housing) and Food, Agriculture,
Community Development & Cooperation (Departments of
Agriculture and Food).

8. Reports of Committee on Public Undertakings

Shri G. S. Dhillon presented the following Reports of the Committee
on Public Undertakings:—

(1) Thirty-second Report on action taken by Government on the
recommendations contained in their Ninth Report on Central
Warehousing Corporation.

(2) Thirty-fiftth Report on action taken by Governmnet on the re-
commendations relating to the Hindustan Shipyard Ltd., the
Fertilizer Corporation of India Ltd., and Hindustan Steel Ltd.,
contained in the Seventh Report of the Public Accounts Com-
mittee (Third Lok Sabha) on Audit Report (Civil), 1962—
Chapters VIII and 1X.

(3) Fortieth Report on action taken by Government on the recom-
mendations relating to Public Undertakings, contained in the
Twenty-third Report of the Public Accounts Committee (Third
Lok Sabha) on Audit Report (Commercial) 1963.

(4) Forty-first Report on action taken by Government on the re-
commendations contained in their Sixth Report (Third Lok
Sabha) on Fertilizer Corporation of India Limited.

(5) Forty-fifth Report on action taken by Government on the recom-
mendations contained in their Thirty-first Report (Third Lok
Sabha) on Alloy Steel Project and Coal Washeries Project of
Hindustan, Steel Limited.

(6) Fority-sixth Report on Indian Drugs and Pharmaceuticals
Limited.
(7) Forty-ninth Report on Industrial Finance Corporation of
India.
9. ‘Government Bill—Under consideration
The Finance Bill, 1969

.- The motion for consideration of the Bill was moved by Shri Morarji
R. Desai.

(Lok Sabha adjourned at 1-15 P.M. and re-assembled at 2-15 P.M.)
The following membcrsdtod‘li part in the debate:—
(1) Shri C. C. Desai
(2) Shri Asoka Mehta
(3) Shri S. S. Kothari
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{4) Shri Mrityunjay Prasad
(5) Shri Yogendra Sharma
(6) Shri Sheo Narain
#E (7) Shri Arangil Sreedharan
(8) Shri P. G. Sen
(9) Syed Badrudduja
(10) Shri Shivajirao S. Deshmukh
(11) Shri Maharaj Singh Bharti
(12) Seth Achal Singh (Speech unfinished)
The discussion was not concluded.
*10.. Intimations Re: Arrest and Conviction of Members

(1) The Chairman informed the House of a communication dated the
29th April, 1969, from the Sub-Divisional Magistrate, Parliament Street,
New Delhi, to the Speaker, intimating that Sarvashri Jyotirmoy Bosu, C.K.
Chakrapani and Pattiam Gopalan, Members, Lok Sabha, were arrested at
12.10 P.M. on the 29th April, 1969 under section 188 of the Indian Penal
Code, for their defiance of the prohibitory orders promulgated under section
144 of the Code of Criminal Procedure in the area of Parliament Street
including Raisina Road, Rafi Marg etc. and were being produced before the
Judicial Magistrate, for remand.

(2) The Deputy Speaker informed the House of a communication dated
the 29th April, 1969 from the Magistrate First Class, New Delhi, to the
Speaker, intimating that Sarvashri Jyotirmoy Bosu, C. K. Chakrapani and
Pattiam Gopalan, Members, Lok Sabha, were tried at the Parliament Street
Courts before the Magistrate, First Class, New Delhi on a charge of defying
the prohibitory orders promulgated under section 144 of the Code of Crimi-
nal Procedure in the area of Parliament Street including Raisina Road,
Rafi Marg etc. After a trial on that day, the Members were found guilty
of offence under section 188 of the Indian Penal Code and were sentenced
to undergo simple imprisonment for ten days each and that they were lodged
at Central Jail, Tihar.

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 30th April, 1969).

S. L. SHAKDHER,
Secretary.

*Announcements made at 3-35 P.M. and 5.55 P.M. respectively.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Wednesday. April 30, 1969/ Vaisakha 10, 1891 (Saka)

No. 281
4. Starred Questions

Starred Questions Nos. 1411—1413 and 1415 were orally answered. Replies
to remaining questions were laid on the Table.

2., Unstarred Questions

Replies to Unstarred .Questions Nos. 8105—8113. 81158138, 81408174,
8176—8213 and 82158233 were laid on the Table.

3. Calling Attention

S$hri Kanwar Lal Gupta called the attention of the Minister of External
Affairs to the reported talks between India and Pakistan High Commissioners
and the Chief Minister of West Bengal regardmg the resumption of trade
between the two countries; and Calcutta meeting’s plea for contederation,

The Minister of External Affairs made a statement in regard thereto,

4. Papers laid on the Table
The following papers were laict on the Table:—

(1) A copy each of the following papers under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) Review by the Government on the working of the Uranium Gorpo-
ration of India Limited, Jaduguda, Bihar, for the period from
4th October, 1967 to 31st March, 1968.

(i) Annual Report of the Uranium Corporation of India Limited,
lad cgl-uda Bihar, for the period from 4th October, 1967 to 31st
1968 along with the Audited Accounts and the comments

of the Comptroller and Auditor General thereon.

(2) A copy each of the following papers under subsection (1) ot
section 619A of the Companies Act, 1956:—

(i) Annual Report of the Goa Shipyard Limited, for the year 1967-68
along with the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon.

(ii) Annual! Report of the Garden Reach Workshops Limited, Cal-
cutta, for the vear 1967-68 along with the Audited Accounts and
the comments of the Compuoller and Auditor General thereon.
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(iii) Annual Report of the Bharat Earth Movers Limited, Bangalore,
for the year 1967-68 along with the Audited Accounts and the
comments of the Comptroller and Auditor General thereon.

(iv) Annual Report of the Praga Tools Limited, Secunderabad, fo
the year 1967-68 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon,

(v) Annual Report of the Mazagon Dock Limited, Bombay, for the
year 1967-68 along with the Audited Accounts and the comments
of the Comptroller and Auditor General thereon.

(3) A statement of cases in which lowest tenders have not been accept-
ed by the India Supply Mission, London and India Supply Mission,
Washington, for the half vear ending the 31st December, 1968.

5. Minutes of Parliamentary Comamwittees—Laid on the Table

(i) Minutes of the sittings of the Estimates Committee relating to the
following Reports were laid on the Table:— '

(1) Sixty-ninth Report on the Ministry of Education—National
Archives of India.

(2) Seventy-sixth Report on the Ministry of Food, Agriculture, Com-
munity Development and Cooperation (Department of Agricul-
ture) —Forestry.

(3) Seventy-eighth Report on the Ministry of Home Affairs—Central
Bureau of Investigation.

;(4), Eighty-fourth Report on the Ministry of Home Affairs—Central -
Vigilance Commission,

(5y Eighty-fifth Report on the Ministry of Industrial Development,
Internal Trade and Company Affairs—Recognition of additional
capacity in the Barrel Industry inspite of it being on the Banned
List.

(6) Eighty-sixth Report on the Ministry of Petroleum and Chemicals-
Purchase of oil barrels by the Indian Oil Corporation during 1966-
67 against Tender No. OP|Ten-7|65. :

(ii) Minutes of the Thirty-third and Thirty-fourth Sittings of the Com-
mittee on Government Assurances held on the 17th and April, 1969,
respectively, were laid on the Table.

(iif) Minutes of the Forty-third to Forty-seventh Sittings of the Commitiee
on' Petitions, were laid on the Table.

(iv) Minutes of the sittings of the Committee on Public Undertakings
relating to the following Reports were laid on the Table:—

(1) Twenty-fifth Report on Praga Tools Ltd., [Paras in Section 1V of
Audit Report (Commercial), 1968].

(2) Twentysixth Report on Trombay Unit of Fertilizer Corporation
of India [Paras ingSection Tl of Audit Report (Commercial),
1968]. e

(8) Twentyseventh Report on Hindustan Cables Ltd. [Paras in Sec-
tion II of Audit Report (Commercial), 1968].

(4) Fortysecond Report on Mazagon Dock Ltd., Bombay.
1291



®

(6)
@
(®)

Q)
(10)

(n

(12)

Forty-third Report on_Sindri Unit of Fertilizer Corporation of
India [Paras in Section II of Audit Report (Commercial), 1968].

Forty-fourth Report on Fertitizers and Chemicals, Travancore 1.td.
Fortysixth Report on Indian Drugs and Pharmaceuticals Ltd.

Forty-seventh Report on Public Relations and Publicity in Public
Undertakings.

Forty-ninth Report on Industrial Finance Corporation of India.
Fifty-first Report on State Trading Corporation of India.

Twenty action taken Reports Nos. Twenty-second, Twenty-third,
Twenty-fourth, Twenty-eighth 1o Forty-first, Forty-fifth, Forty-
cighth and Fiftieth Reports; and

Procedural and Miscellaneous Matters.

6. Reports of Estimates Committee

Shri P.

Venkatasubbaiah presented the following Reports of the Estimates

Committee:—

M

@)

(3)

&)

Seventy-fourth Report on the Ministry of Shipping and Transport---
Inland Water Transport.

Eighty-fifth Report on the Ministry of Industrial Development,
Internal Trade and Company Affairs—Recognition of additional
capacity in the barrel industry inspite of its being on the hanned
Hist.

Eighty-sixth Report on the Ministry of Petroleum and Chemicals—
Purchase of oil barrels by the Indian Qil Corporation during 1966-
67 against Tender No. OP|TEN-7|65.

Eighty-eighth Report—Publications of selected Ministries of the
Government of India.

7. Reports of Public Accounts Committee

Shri M. R. Masani presented the following Reports of the Public Accounts
Committee: —

M

2

&)

(4)

Sixtieth Report on Appropriation Accounts (Railways)  1966-67
and Audit Report (Railways) [1968.

Sixty-fourth Report on action taken by Government on the recom:
mendations contained in their Sixty-eighth Report (Third Lok
Sabha) on Appropriation Accounts (Civil) 196465 and Audit
Report (Civil) 1966 relating to the Ministries of Finance, Health
and Family Planning, Information and Broadcasting, Iron and
Steel and Supply, Technical Development and material Planning
etc.

Sixty-eighth Report on action taken by Government on the recom-
mendations contained in their Fiftieth, Fifty-fifth and Fifty-sixth
Reports (Third Lok Sabha) relating to Barter Deals sanctioned by
the Iron and Steel Controller.

Seventy-first. Report on Appropriation Accounts  (Civil), 1966-67
and Audit Report (Civil), 1968 relating to the Ministries of Steel
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and Heavy Engineering (Department of Steel); Health, Family
Planning, Works. Housing and Urban Development; Food, Agri-
culture, Community Development and Cooperation (Department
of Cooperation) and Irrigation and Power.

(5) Seventy-second Report on Customs and Union Excise [Chapters

(6)

(7)

IT and TIT of Audit Report (Civil) on Revenue Receipts, 1968].

Seventy-third Reprt on Direct Taxes [Chapters IV and V of Audit
Report (Civil) on Revenue Receipts, 1968].

Seventy-fourth Report on Audit Report (Commercial) 1968,
Chapter XVIII, relating to the Forest Department, Andamans
(Ministry of Food. Agriculture, Community Development and
Cooperation) .

8. Reports of Committee on Public Undertakings

Shri G. S. Dhillon presented the following Reports of the Committee on
Public Undertakings:—

(M

(2)

(3

€

(%)

(6)

Thirty-fourth Report on action tuken by Government on the recom-
mendations contained in their Thirtieth Report (Third Lok Sabha)
on Bhilai Steel Plant.

Thirtysixth Report on action taken by Government on the recom-
mendations contained in their Twenty-third Report (Third Lok
Sabha) on Indian Airlines Corporation, New Delhi.

Thirty-seventh Report on action taken by Government on the
recommendations contained in their Fifth Report (Third IL.ok
Sabha) on Oil & Natural Gas Commission.

Thirty-eighth Report on action taken by Government on the
recommendations contained in their Fortieth Report (Third
Lok Sabha) on Materials Management in Public Undertakings.

Thirty-ninth Report on action taken by Government on the
recommendations contained in their Thirty-fifth Report (Third
Lok Sabha) on Indian Oil Corporation (Marketing Division).

Forty-seventh Report on Public Relations and Publicity in Public
Undertakings. '

(7) Fifty-first Report on State Trading Corporation of India Limited.

9. Report of Committee on Government Assurances

Shrimati Savitri Shyam presented the Fifth Report of the Committee on
Government Assurances.

10. Report of Committee on Petitions
Shri S. C. Samanta presented the Fifth Report of the Commitee on Peti-

tions.

#

FA
11. Evidence before Committee on Petitions—Laid on the Table

Shri S. C. Samanta laid on the Table n copy of the Evidence given before
the Commitiee on Petitions.
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12. Matter Under Rule 377

- Chawdhury Sadhu Ram raised matter reéarding contemplated legal action

by Government against the Shankaracharya of Puri for his reported statement
on March 29, 1969 ai Patna regarding untouchability.

4

The Minister of State for Home Affairs made a statement on the subject.

13. Government BiH—Under consideration

The Finance Bill, 1969

Discussion. on the motion for consideration of the Bill moved on the 29th

April, 1969, continued.

>

The following members took part in the debate:—

(1) Seth Achal Singh

(2) Shri Era Sezhiyan

(Lok Sabha adjourned at 1 P.M. and reassembled at 2-05 P.M.)
(3) Shri B. N. Katham

(4) Shri P. Ramamurti

(5) Shri Narendra Kumar Salve

(6) Shri Madhu Limaye

(7) Shri Chandrika Prasad

(8) Shri D, N. Patodia

(9) shri N. P. C. Naidu

(10) Shri Jageshwar Yadav
(11) Shri Jaipal Singh
(12) Shri Hardayal Devgun
(18) Shri Prabhu Dayal Himatsinghka
(14) Shri Abdul Ghani Dar

(15) Pandit D. N. Tiwary

(16) Shri Tenneti Viswanatham

Shri Morarji R. Desai replied to the debate.
The motion for consideration was adopted.

The discussion on the Bill was not concluded.

bis, Opinions of the Attorney General of India—Laid on the Table

Shri Morarji R. Desai laid on the Table a copy each of the follov;ig;f
1 )

opinions of the Attorney General pertaining to Clause 24 of the Finance
1969: —

(1) Opinion dated 23rd April, 1968 of the then Attorney General.
(2) Opinion dated 12th March, 1969 of the Attorney General.

J3. Report of Business Advisory Committee

Shri K. Raghuramaiah presented the Thirty-fifth Report of the Business

Advisory Committee.

[P.T.0.
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16. Statement by Minister

‘The Minister of State for Home Aftairs made a statement regarding tempo-
rary Central Government employees who participated in the strike of Septem-
ber 19, 1968.
17. Half-an-Hour Discussion on matters arising out of Answer to Question

Shri N. K. Sanghi raised a half-an-hour discussion on points arising out ot
the answer given on the 17th April, 1969 to Starred Question No. 1156 regard-
ing constitution of a Film Council.

Shri 1. K. Gujral replied to the discussion.

(Lok Sabha adjourned till 11 A.M. on Thursday, the lst May, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

——

Thursdey, May 1, 1969/ Vaisakha 11, 1891 (Saka)

No. 282
1. Starred Questions

‘Starred Questions  Nos. 1441, 1442, 1444, 1449, 1452, 1456, 1462 and
1468 were orally answered. Replies to remaining questions were laid on the
Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 82348282, 8284—8310, 83128328
and 83258348 were laid on the Table,

3. Short Notice Question

Short Notice Question No. 20 addressed to the Minister of Food and
Agriculture regarding Deaths in Famine-Affected Areas of Rajasthan was
orally answered and supplementaries were also answered thereon.

4. Calling Attention

Shri Suraj Bhan called the attention of the Minister of External Affairs to
the reported invitation by Indonesia for 2 common policy in respect of Navy
by the South East Asian countries and the reaction of Government of India
thereon.

The Deputy Minister of External Affairs made a statement in regard thereto.

5. Papers Laid on the Table
The following papers were laid on the Table:—

(1) (i) A copy of the Certiied Accounts of the Indian Institute ot
Technology, Delhi for the year 1966-67 along with the Audit
Report thereon, under sub-section (4) of section 28 of the Institutes
of Technology Act. 1961.

(1i) A statement showing reasons for delay in lying the above docu-
ment.

(2) A copy of the Delhi Motor Vehicles (First Amendment) Rules,
1969 (Hindi and English versions) published in Notification No.
F. 3(34) /6869 in Delhi Gazette dated the 3rd April, 1969, under
sub-section (3) of section 133 of the Motor Vehicles Act, 1989,

‘ [P.T.O.
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(3) A copy each of the following Notifications under sub-section (6) of
section 3 of the Essential Commodities Act, 1955:—

(i G.S.R. 917 (Hindi and English versions) published in Gazette
of India dated the Ist April, 1969 making certain amendment
to Notification No. G.S.R. 914 dated the 10th June, 1966.

{ii) The Delhi, Meerut and Bulandshahr Milk and Milk Products
Control Order, 1969, published in Notification No. S. O. 835
in Gazette of India dated the 1st March, 1969.

(4) A copy each of the following Notifications under sub-section (2)
of section % of the All India Services Act, 1951:—

(i) The Indian Police Service (Pay) First Amendment Rules, 1969.
published in Notification No, GS.R. 975 in Gazette of India
dated the 19th April. 1969,

(ii) The Indian Forest Service (Recruitment) Amendment Rules,
1969, published in Notification No. G.S.R. 976 in Gazette of India
dated the 19th April. 1969.

(5) (i) A copy of the Delhi Panchayat Raj (Amendment) Rules, 196¥
(Hindi and English versions) published in Notification No. F.26 (4) /
Panch.|Elec.|68 in Delhi Garette dated the 6th March, 1969, under

sul;-séction (3) of section 102 of the Delhi Panchayat Raj Act,
1954.

(i) A statement (Hindi and English versions) showing reasons for
delay in laying the above Notification.

(6) A statement indicating the result of market loan floated by the
Government of India in April, 1969.

6: Report of Select Committee

‘Shri Tenneti Vishwanatham presented the Report of the Select Committee
on the Bill further to amend the Indian Penal Code and to provide for
matters incidental thereto, as passed by Rajya Sabha.

7. Evidence before Select Committee—laid on the Table
.Shri Tenneti Viswanatham laid on the Table—

(1) A copy of the evidence given before the Select Committee on the
Bill further to amend the Indian Penal Code and to provide for
-matters incidental thereto, as passed by Rajya Sabha;

(2) Copies of MemorandajRepresentatiops received by the Select Gom-
mittee on the Bill further to amend the Indian Penal Code and
to provide for matters incidental thereto. as passed by Rajya
Sabha.

8. Presentation of Pefition

Shri S. A. Dange presented a petition from Sarvashri Jagdish Oberai, A. S.
Chauhan, New Delhi, and others regarding repeal of the Essential Services
‘Maintenance Act, 1968, recognigion of Unions. withdrawal of cases against
emplovees and grant of neegebased minimum wage etc.

9. Statement Re: Government Business

The Minister- of Parliamentary Affairs made a statement regarding Gov-
ernment- business for the ‘week commencing the 5th’ Mav, 1969.

1207



10. Motion re: Thirty-fifth Report of Business Advisory Committee
Shri K. Raghuramaiah moved the following motion:—

“That this House do agree with the Thirty-fifth Report of the Business
Advisory Committee presented to the House on the 30th April,
1969.” .

The motion was adopted.

11. Government Bill—Under Consideration
The Finance Bill, 1969

Clause-by-clause consideration of the Bill was taken up.

Clause 2 was adopted.

(Lok Sabha adjourned at 1-05 P. M. and re-assembled at 2-05 P, M. )
Clauses 3 to 8 were adopted. ‘

Clause 9 was adopted, as amended,

Clauses 10 to 12 were adopted.

The Attorney General gave clarifications on the opinions of the Attorney
General pertaining to Clause 24 of the Bill.

The discussion on the Bill was not concluded.
12. Private Members' Bills—Introduced

(1) The Trade Unions (Amendment) Bill, 1969 (dmendment of section
2 and substitution of sections 4, 5, etc)) by Shri Tenneti Viswanatham.

(2) The Constitution (Amendment) Bill, 1969 (Amendment of articles
86 and 175 and omission of articles BT and 176) by Shri Tenneti Viswanatham.

(3) The Conferment of Decorations of Persons (Abolition) Bill, 1969 by
Shri J. B. Kripalani.

() The Constitution (Amendment) Bill, 1969 (dmendment of articles
217 and 224) by Shri Om Prakash Tvagi.

13. Private Members Bill—Under Consideration

The Constitution (Amendment) Bill. 1968 (Amendment of articles 75, 164,
etc) by Shri Kameshwar Singh

Shri Kameshwar Singh concluded his speech on the motion for considera-
tion of the Bill moved bv him on the 18 April, 1969,

An Amendment for circulation of the Bill for the purpose of eliciting
opinion thereon was moved by .Shri Madhu Limave.

The following members took part in the debate:—

(1) Chaudhuri Randhir Singh

(2) Shri Bal Raj Madhok

(3) Shri Prakash Vir Shastri

(4) Shri Prabhu Dayal Himatsingka
(5) Shri §. M. Krishna

(6) Shri Shashi Bhushan

(7) Shri R. D. Bhandare
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(8) Shri K. Narayana Rao
(9 Shri Humayun Kabir
(10) Shri K. Ananda Nambiar
- (11) Shri Sheo Narain
(12) Shri Ramavatar Shastri
(18) Shri Madhu Limaye (Speech unfinished)

The discussion was not concluded. The House was adjourned for want
of gquorum.

(Lok Sabha adjourned till 11 A.M. on Monday, the 5th May, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN -- PART I

/ Brief Record of Proceedings /

Monday, May 5, 1969/Vaisakha 15, 1891 (Saka)

No., 283

Obituary Reference

Shrimati Indira Gandh{, Sarvashri M,R. Masani, Jagannath Rao Joshi,
K. Anbazhagan, S. A. Dange, Swendranath Dwivedy, Frank Anthony,
K. Ananda Nambiar, Ram Sewak Yadav, Humayun Kabir, J.B. Kripalani,
M. Muhammad Ismail, Anand Narain Mulla, Kikar Singh, N.C. Chatterjee,
Prakash Vir Shastri and the Speaker made references to the passing away of
Dr, Zakir Husain, President of India.

The following Resolution moved by Shrimad Indira Gandhi was
unanimously adopted :-

“The Lok Sabha, assembled under the shadow of a national tragedy,
expresses its profound sense of sorrow at the sudden death of
the Presidemt of India, Dr. Zakir Husain, and pledges imself
to promote the high ideals of patriotism, national unity,
secularism and the service of humanity which he upheld. "

As a mark of respect to the memory of Dr. Zakir Husain, Membes

stood in silence for a short while and the Howe was adjowned.

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 6th May, 1969).

S.L., SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Tuesday, May 6, 1969|Vaisakha 16, 1891 (Saka)

No. 284
1. Starred Questions

Starred Questions Nos. 1502—1506 were orally answered. Replies to
remaining questions were laid on the Table.

Replies to Starred Questions Nos. 1471—1500 which were put down
on the Order Paper for the 5th May, 1969 were also laid on the Table

today, the Lok Sabha having adjourned without transacting any business
on the 5th May, 1969.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 8518—8554, 8556—8573, 8575—8610
and 8612—8684 were laid on the Table.

Replies to Unstarred Questions Nos. 8349—8377, 8379—8456, 8458—
8465, 8467—8475, 8477—8499 and 8501—8517 which were put down on the
Order Paper for the 5th May, 1969, were also laid on the Table today.

3. Short Notice Question

Short Notice Question No. 21 addressed to the Minister of Railways
regarding Casual Labour and other Railway Employees who took part in

September, 1968 strike was orally answered and supplementaries were
also answered thereon.

4. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following papers under sub-section (1) of
section 619A of the Companies Act, 1956:—

(i) Review by the Government on the working of the National
Small Industries Corporation Limited, New Delhi, for the
year 1967-68.

(ii) Annual Report of the National Small Industries Corporation
Limited, New Delhi, for the year 1967-68 along with the

Audited Accounts and the comments of the Comptroller and
Auditor General thereon.

[P.TO.
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(2) A copy each of the following papers (Hindi and English ver-

sions) under sub-section (1) of section 619A of the Companies
Act, 1956:—

(i) Review by the Government on the working of the Singareni
Collieries Company Limited, for the year 1967-68.

(ii) Annual Report of the Singareni Collieries Company Limited,
for the year 1967-68 along with the Audited Accounts and

the comments of the Comptroller and Auditor General
thereon.

(3) A copy of Notification No. G.S.R. 964 (English version) and
G.SR. 965 (Hindi version) published in Gazette of India dated
the 12th April, 1969, under section 159 of the Customs Act, 1962.

(4) A copy of the Customs and Central Excise Duties Export
Drawback (General) Ninth Amendment Rules, 1968, published
in Notification No. G.S.R. 966 (English version) and G.S.R. 967
(Hindi version) published in Gazette of India dated the 12th
April, 1969, under section 159 of the Customs Act, 1962, and
section 38 of the Central Excise and Salt Act, 1944,

(5) A copy of Notification No. S.0. 1416 published in Gazette of
India dated the 9th April, 1969 making certain corrections and
amendments in Schedule V of the Delimitation of Parliamen-
tary and Assembly Constituencies Order, 1966 in respect of
the State of Haryana, under sub-section (2) of section 9 of
the Representation of the People Act, 1950,

5. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting
held on the 30th April, 1969 Rajya Sabha passed in accordance with the
provisions of ariticle 368 of the Constitution of India, without any amend-
ment, the Constitution (Twenty-second Amendment) Bill, 1969 passed by
Lok Sabha on the 15th April, 1969. :

6. Motion for Election to Committee
Shri M. R. Krishna moved the following motion:—

“That in pursuance of sub-section (1) of Section 12 of the National
Cadet Corps Act 1948, the members of Lok Sabha do proceed
to elect, in such manner as the Speaker may direct, two mem-
bers from amongst themselves to serve as members of the
Central Advisory Committee for the National Cadet Corps
for the next term of one year commencing from the 17th June,
1969, subject to the other provisions of the said Act and the
Rules made thereunder.”

The motion was adopted.
7. Government Bill—Passed
The Finance Bill, 1969.
Clause-by-clause consi'd?aﬁon of the Bill continued.
Clauses 13 and 14 were adopted.
Clause 15 was adopted, as amended.
"Clauses 16 to 18 were adopted.
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(Lok Sabha adjourned at 1-05 P.M. and re-assembled at 2-05 P.M.)
Clauses 19 to 23 were adopted.

On Clause 24, as amended, the House divided, Ayes 132; Noes 48.
Clause 24, as amended, was accordingly adopted.

Clauses 25 to 29 were adopted.

On amendment No. 22 to Clause 30 moved by Shri S. S. Kothari, the
House ?t'lvided, Ayes 41; Noes 129. The amendment was accordingly
negatived.

Clauses 30 to 34 and the First and Second Schedules were adopted.

Clause 1, the Enacting Formula and the long Title were also adopted.

The motion that the Bill, as amended, be passed was moved by Shri
Morarji R. Desai.

The following members took part in the debate:—

(1) Shri Tulshidas Jadhav
(2) Shri R. K. Amin

(3) Shri S. Kandappan
(4) Shri Bal Raj Madhok
(5) Dr. Ranen Sen
(6) Shri Shiva Chandra Jha
(7) Shri K. Narayana Rao
(8) Shri Srinibas Mishra
(9) Shri Morarji R. Desai
The motion was adopted and the Bill, as amended, was passed.
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 7th May, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETN—PART 1
(Brief Record of Proceedings)

Wednesday, May 7, 1969|Vaisakha 17, 1891 (Saka)

No. 285

1. Obituary Reference
The Speaker made a reference to the passing away of Shri Krishna
Chandra, who was a Member of the First and Second Lok Sabha.

Thereafter, Members stood in silence for a short while as a mark of
respect.
2. Starred Questions

Starred Questions Nos. 15331538 were orally answered. Replies to
remaining questions were laid on the Table.

3. Unstarred Questions
Replies to Unstarred Questions Nos. 8685—8762, 8764—8778, 8780—
8794 and 8796—8825 were laid on the Table.

4. Calling Attention

Shri S. S. Kothari called the attention of the Minister of Finance to
the Supreme Court decision invalidating certain sections of the Gold
Control Act and the Government’'s reaction thereto.

The Minister of Finance made a statement in regard thereto.

5. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following Notifications under sub-section
(3) of section 17 of the Export (Quality Control and Inspection)
Act, 1963:—

i) The Export of Stainless Steel Utensils (Inspection) Amend-
@ ment Rules, 1969, published in Notification No. S.0. 1428 in
Gazette of India dated the 15th April, 1969.
ii) The Export of Mica (Inspection) Amendment Ru'es, 1969.
@ published in Notification No. S.0. 1431 in Gazette of India
dated the 15th April, 1969.
[P.T.O.
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(2) (i) A copy of Notification No. S. O. 741 (Hindi and
versions) published in Gazette of India dated the 20th
February, 1969, regarding management of the Ben Nag-
pur Cotton Mills Limited, Rajnandgaon, under sub-section
(2) of section 18A of the Industries (Development and Regu-
lation) Act, 1951.

(ii) A statement (Hindi and English versions) showing reasons
for delay in laying the above Notification.

6. Government Bills—Passed
(i) The Estate Duty (Distribution) Amendment Bill, 1969

R The motion for consideration of the Bill was moved by Shri Morarji

An Amendment for circulation of the Bill for the purpose of eliciting
opinion thereon was moved by Shri Shiva Chandra Jha.

The following members took part in the debate:—
(1) Shri R. K. Amin -
(2) Shri S. Kandappan
(3) Dr. Ranen Sen
(4) Shri Dinkar Desai
(5) Shri N. K. Sanghi
(6) Shri Shiva Chandra Jha
(7) Shri S. S. Kothari
Shri Morarji R. Desai replied to the debate.
The Amendment moved by Shri Shiva Chandra Jha was negatived.

The motion for consideration was adopted and clause-by-clause consi-
deration was taken up.

Clauses 2 and 3 were adopted.
Clause 1. the Enacting Formula and the Long Title were also adopted.

D The motion that the Bill be passed was moved by Shri Morarji R.
esai.
The motion was adopted and the Bill was passed.

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.

(ii) The Registration of Births and Deaths Bill, 1968, as passed by
Rajya Sabha

Clause-by-clause consideration of the Bill, as passed by Rajya Sabha,
continued. ' ' s ®

Clause 10 was adopted, as amended.

Clauses 11 to 22 were adopted.

On amendment No. 13 to Clause 23 moved by Shri Deorao S. Patil,
the House divided, Ayes 30; Noes 72. The amendment was accordingly

negatived.
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Clauses 23 to 32 were adopted.
Clause 1 and the Enacting Formula were adopted, as amended.
The Long Title was adopted.

The motion that the Bill, as amended, be passed was moved by Shri
K. S. Ramaswamy.

Shri Tenneti Viswanatham took part in the debate,
The motion was adopted and the Bill, as amended, was passed.

(iii) The Union Territories (Separation of Judicial and Executive
Functions) Bill, 1968, as reported by Joint Committee

The motion for consideration of the Bill, as teg:rted by the Joint
Committee, was moved by Shri Vidya Charan Shukla,

An amendment for circulation of the Bill for the purpose of eliciting
opinion thereon was moved by Shri Shiva Chandra ﬁa‘

The following members took part in the debate:—
(1) Shri M. Meghachandra

(2) Shri Hem Raj
(3) Shri Srinibas Mishra
(4) Shri R. D. Bhandare
(5) Shri Maharaj Singh Bharti
(6) Shri Prem Chand Verma
(7) Shri K. Narayana Rao
(8) Shri P. Ramamurti
Shri Vidya Charan Shukla replied to the debate.
The Amendment moved by Shri Shiva Chandra Jha was negatived.

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up.

Clauses 2 to 9 were adopted.
The Schedule was adopted, as amended.
Clause 1 and the Enacting Formula were adopted, as amended.

The Long Title was adopted.

The motion that the Bill, as amended, be passed was moved by Shri
Vidya Charan Shukla.

Shri Shiva Chandra Jha took part in the debate.
The motion was adopted and the Bill, as amended, was passed.
7. Government Bill-—Under Consideration
The Companies (Amendment) Bill, 1968
The motion for consideration of the Bill was moved by Shri
Fakhruddin Ali Ahmed.
P.T.O.
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An Amendment for reference of the Bill to a Select Committee was
moved by Shri-M. R. Masani.

The following members took part in the debate:—
(1) Shri M. R. Masani
'(2) Shri Prem Chand Verma
(3) Shri Kanwar Lal Gupta (Speech unfinished).

The discussion was not concluded.

8. Report of Business Advisory Committee

Shri K. Raghuramaiah presented the Thirty-sixth Report of the Busi-
ness Advisory Committee..
9. Half-an-Hour Discussion on Matters arising out of Answer to Qqestion

Shri S. S. Kothari raised a half-an-hour discussion on points arising
out of the answer given on the 11th March, 1969 to Unstarred Question
No. 2490 regarding pending applications for scooters and cars.

Shri Fakhruddin Ali Ahmed replied to the discussion.
(Lok Sabha adjourned till 11 AM. on Thursday, the 8th May, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Thursday, May 8, 1969Vaisakha 18, 1891 (Saka)

No. 286

1. Starred Questions

Starred Questions Nos. 1561—1564 and 1566 were orally answered.
Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 8826—8883 and 8885—8874 were
laid on the Table.

3. Short Notice Question
Short Notice Question No. 22 addressed to the Minister of Information

and Broadcasting and Communications regarding Association of Muslim
Journalists was orally answered and supplementaries were also answered

thereon.,

4. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Metalliferous Mines (First Amendment) Regula-
tions, 1969, published in Notification No. G.S.R. 1016 in Gazette
of India dated the 26th April, 1969, under sub-section (7) of
section 59 of the Mines Act, 1952,

(2) A copy of the Inter-Zonal Wheat and Wheat Products (Move-
ment Control) Order, 1969, published in Notification No. G.S.R.
997 in Gazette of India dated the 16th April, 1969, under sub-
section (6) of section 3 of the Essential Commodities Act, 1955.

(3) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies
Act, 1956:—

(i) Annual Report of the Indian Telephone Industries Limited,
Bangalore, for the year 1967-68 along with the Audited
Accounts and the comments of the Comptroller and Auditor
General thereon.

(ii) Annual Report of the Hindustan Teleprinters Limited,
Madras, for the year 1967-68 along with the Audited Accounts

[P.T.O.
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and the comments of the Comptroller and Auditor General
thereon.

5. Report of Committee on Private Members’ Bills and Resolutions

Shri R. K. Khadilkar presented the Forty-ninth Report of the Com-
mittee on Private Member’s Bills and Resolutions.

6. Personal Explanation under Rule 357

Shri Kanwar Lal Gupta made a personal explanation regarding certain
remarks made by him in the House on the 22nd April, 1969, during the
proceedings on Calling Attention.

7. Motion re: Thirty-sixth Report of Business Advisory Committee

Shri K. Raghuramaiah moved the following motion:—

“That this House do agree with the Thirty-sixth Report of the Busi-
ness Advisory Committee presented to the House on the T7th
May, 1969.”
The motion was adopted.

8. Motion
Shrimati Indira Gandhi moved the following motion:—

“That the ‘Fourth Five Year Plan 1969—74—Draft’ laid on the

Table of the House on the 21st April, 1969, be taken into con-
sideration.”

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.)

Nine Substitute Motions were moved by Sarvashri Shiva Chandra Jha,
Ramavatar Shastri, Shri Chand Goyal, Humayun Kabir, M.R. Masani,
Chandrika Prasad and Tenneti Viswanatham.

The following members took part in the debate; —

(1) Shri M. R. Masani

(2) Shri S. N. Shukla

(3) Shri Shiva Chandra Jha

(4) Shri Chandrajeet Yadava

(5) Shri Shri Chand Goyal

(6) Shri Prem Chand Verma

(7) Shri Murasoli Maran

(8) Shri Vikram Chand Mahajan

(9) Shri P. K. Vasudevan Nair

(10) Shri Tenneti Visyafiatham (Speech unfinished). e
The discussion was not concluded.
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%9, Intimation re: Release of Members

The Deputy Speaker informed the House of a communication dated
the 8th May, 1969, from the Superintendent, Central Jail, New Delhi, to
the Speaker, intimating that Sarvashri C. K. Chakrapani and Pattiam

Members, Lok Sabha, who were convicted on the 29th April,
1969 under section 188 of the Indian Penal Code had been released on
the 8th May, 1969 on expiry of their sentences,

(Lok Sabha adjourned till 11 A.M. on Friday, the 9th May, 1969).

S. L. SHAKDHER,
Secretary.

*Announcement made at 2-40 P.M.

1309
GMGIPND—LSI—773(D)LS—8-5-69—810.



LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedingsj

Friday, May 9. 1969(Vaisakha 19, 1891 (Saka)

No. 287
1. Starred Questions

Stpr_red Questions Nos. 1591-—1595 were orally answered. Replies to
remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 8975—9119 and 9121—9174 were
laid on the Table.

Three statements by the Ministers of Home Affairs, Education and
Youth Services and Tourism and Civil Aviation correcting the replies
given to ‘the following questions were also laid on the Table,

(i) Unstarred Question No. 6162 on the 11th April, 1969, regarding
work in Hindi in Ministries/Departments

(ii) Unstarred Question No. 1863 on the 22nd November, 1968 re-
garding demonstration Multi-purpose Schools;

{(iii) Unstarred Question No. 3959 on the 21st March, 1969 regarding
Revathi Aircraft.

3. Short Notice Question

Short Notice Question No. 23 addressed to the Minister of Information
and Broadcasting and Communications regarding late broadcast of news
about the passing away of Dr. Zakir Husain, late President of India, by
ALR. was orally answered and supplementaries were also answered
thereon. '

4. Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Audit Report (Civil) on Revenue Receipts, 1969,
under article 151(1) of the Constitution.

2) A copy of the Indian Forest Service (Probation) Amendment

@ Ruleg,y 1969, published in Notification No. G.S.R. 1031 in Gazette
of India dated the 26th April, 1969, under < -b-section (2) of
section 3 of the All India Services Act. 195]

P.T.O.
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(3) (i) A copy of Notification No. F. 26(4)|Panch|Ele|68 (Hindi and
English versions) published in Delhi Gazette dated the 20th
March, 1969, making certain amendments to the Delhi L-and
Reforms Rules, under sub-section (3) of section 191 of the Delhi
Land Reforms Act, 1954.

(ii) A statement (Hindi and English versions) showing reasons
for delay in laying the above Notification.

(4) A copy of the Annual Accounts of the Bombay Port Trust for
the year 1967-68 and the Audit Report thereon.

5. Statement re: Government Business

The Minister of Parliamentary Affairs made a statement regarding
Government business for the week commencing the 12th May, 1969.

6. Motion

Discussion on the following motion moved by Shrimati Indira
Gandhéegnd the substitute motions thereto moved on the 8th May, 1969,
continued:—

“That the ‘Fourth Five Year Plan 1869—74—Draft’ laid on the
Table of the House on the 2lst April, 1969, be taken into
consideration.”

The following members took part in the debate:—
(1) Shri Tenneti Viswanatham
(2) Shrimati Tarkeshwari Sinha
(3) Shri Hem Barua
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.)
(4) Shri Gajraj Singh Rao
(5) Shri Raghuvir Singh Shastri
(6) Shri F. H. Mohsin
(7) Shri Humayun Kabir (Speech unfinished).
The discussion was not concluded.

7. Motion re: Forty-ninth Report of Committee on Private Members’
Bills and Resolutions

Shri Bhaljibhai Ravijibhai Parmar moved the following motion:—

“That this House do agree with the Forty-ninth Report of the
Committee on Private Members’ Bills and Resolutions pre-
sented to the House on the 8th May, 1969.”

The motion was adopted.
8. Private Member’s resolution—hegatived

Discussion on the following Resolution moved by Shri V. Viswanatha
Menon and the amendment thereto moved on the 25th April, 1969, con-
tinued: —

“Having regard to the seriousness of the charges that have been
levelled against the Birla Group of concerns by very res-
ponsible persons including Members of Parliament, this
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House is of opinion that a High Power Commission should
be appointed by the Government to go into ithose charges
and recommend appropriate action.”

The following members took part in the debate: —

(1) Shri Tenneti Viswanatham

(2) Shri Prabhu Dayal Himatsingka

(3) Shri S. M. Krishna

(4) Shri Shashi Bhushan

(5) Shri S. S. Kothari

(6) Dr. G. S. Melkote

(7) Shri Fakhruddin Ali Ahmed
Shri V. Viswanatha Menon replied to the debadte.
The amendment moved by Shri S. M. Banerjee was negatived.
The Resolution was also negatived.

9, Private Member's resblurtion—-under consideration

Shri Rabi Ray moved the following Resolution: —

“This House is of opinion that the continuation of tax free pay-
ment of privy purses 'to the former rulers of Indian States
and of special privileges is against the democratic and egali-
tarian principles enshrined in the Constitution, and there-
fore recommends to the Government to take all necessary
steps. both executive and legislative, to complete the aboli-
tion of these payments, subject to an outright rehabilita-
tion lump-sum payment of seven times the annual privy
purse amount or a sum of one million rupees, whichever
is smaller, by the 2nd October, 1969.”

Eight amendments were moved by Shri S. Supakar, Major Ranjeet
I%ingh, Shri Prakash Vir Shastri, Shri Partap Singh and Shri 0
arain.

The following members took part in the debate:—
(1) Shri R. D. Bhandare
(2) Shri M. R. Masani
(3) Shri S. Kandappan
The discusion was not concluded.
10. Half-an-Hour Discussion on Matters arising out of Answer fto
Question

Shri Ramavatar Shastri raised a half-an-hour discussion on points
arising out of the answer given on the 28th March, 1969 to Unstarred
Question No. 4656 regarding Delhi Police Commission Report.

Shri Vidya Charan Shukla replied to the discussion.
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11. Message from Rajya Sabha

‘Secretary reported a message from Rajya Sabha that Rajya Sabha
hgd no recommendations to make to Lok Sabha in regard to the Appro-
priation (No. 3) Bill, 1969, passed by Lok Sabha on the 28th April, 1969.

[Lok Sabha adjourned till 11 A.M. on Monday, the 12th May, 1969].

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Monday, May 12, 1969|Vaisakha 22, 1891 (Saka)

No. 288
L. Starred Questions

Starred QgéS}anS Nos. 16211625, 1625 and 1628 were orally answered.
Replies to remaining questions were laid on the Table. x

2. Unstarred Questions

Repliés to Unstarred Questions Nos. 9175-9199, 9201—9257, 92599362,
9362—A, -9362—-B, 9362—C, 9362—D, 9362—EF and 9362—F were laid on the
Table. - ’ '

3; Short Notice Question

Short Notice Question No. 24 addressed to the Minister of Irrigation and
Power regarding Ramganga Project was orally answered and.supplementaries
were also answered thereon. = '

4, Calling Attention )

Shri Bal Raj Madhok called the attention of the Minister of External
Affairs to the reported refusal of -permission by the official of the Ministry
of External Affairs to Mr. Barmer of the Israel Trade Mission in Bombay,
to participate on behalf of his country in the funeral ceremony of late Dr.
Zakir Husain. '

. The Deputy Minister of External Affairs made a statement in regard
thereto.

5. Papers laid on the Tabie
The following papers were laid on the Table:—

(1) (i) A, copy of the Prevention of Food Adulteration (Amendment)
Rules, 1969, published in Notification No. G.S.R. 532 (English
version) and G.SR. 533 (Hindi version) in Gazette of India dated
the 8th March, 1969, under sub-section (2) of section 28 of the
Prevention of Food Adulteration Act, 1954. )

(ii) A statement showing reasons for delay in laying the above Notifi-
cation. ' ‘

(2) A copy of the Certified Accounts of the Dethi Development Autho-
rity for the year 1966-67 together with the Audit Report thereon,
under sub-section (4) of section 25 of the Delhi Development Act,
1957.

P.T.0.
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(3) A copy of the Kerosene (Fixation of Ceiling Prices) Second Amend-
ment Order, 1969, published in Notification No. G S.R. 1040 in
Gazette of India dated the 26th April, 1969, under sub-section (6)
of section 3 of the Essential Commodities, Act, 1955.

(4) A copy each of the following papers under sub-section (1) of sec-
tion 619A of the Companies Act, 1956:—

(i) Review by the Government on the working of the National Pro-
jects Construction Corporation Limited, New Delhi, for the
year 1967-68.

(ii) Annual Report of the National Projects Construction Corpora-
tion Limited, New Delhi, for the year 1967-68 along with the
Audited Accounts and the comments of the Comptroller and

Auditor General thereon. ‘
'\A; A copy of the Summary (Hindi and English versions) of the main

conclusions and. recommendations of the Report of the Cominittee

of Enquiry into the Expenses of the Life Insurance Corporation of
India. ’

(6) A copy of the Central Excise (Fifth Amendment) Rules, 1969.
(Hindi and English versions) published in Notification No. G.S.R.
102% in Gazette of India dated the 26th April, 1969. under sec-
tion 38 of the Central Excises and Salt Act, 1944.

(7) A copy each of the following Notifications under section 159 of
the Customs Act, 1962:—

(i) G.S.R. 1020 (English version) and G.S.R. 1022 (Hindi version)
published in Gazette of India dated the 26th April, 1969 together
with an explanatory memorandum,

(ii) G.S.R. 1081 published in Gazette of India dated the 28th April,
1969 together with an explanatory memorandum.

(8) A copy each of the following Notifications issued under the Central
Excise Rules, 1944:—

(iy G.S.R. 407 published in Gazette of India dated the 22nd Feb-
ruary, 1969 together with an explanatory memorandum. (Hindi
and English versions).

(ify G.S.R. 408 published in Gazette of India dated the 22nd Feb-
ruary, 1969 together with an explanatory memorandum. (Hindi
and English versions) . ’

(iif) G.S.R. 778 (English version) and G.S.R. 779 (Hindi version)
published in Garzette of India dated the 15th March, 1969 to-
gether with an explanatory memorandum.

(iv) G.S.R. 849 published in Gazette of India dated the 20th March,
1969 together with an explanatory memorandum (Hindi and
English versions).

(v) G.S.R. 850 published in Gazette of India dated the 20th March,

1969 together with an explanatory memorandum (Hindi and
English versions) .

(vi) G.S-R. 1087 (English version) and G.S.R. 1038 (Hindi version)
published in Gazette of India dated the 24th April, 1969 together
with an explanatory memorandum,
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(9) A copy of the Public Noticc No. 68-ITC (PN) |69 dated the 12th
May, 1969 regarding Import Policy for Newsprint for the year
1969-70 in respect of newspapers and periodicals.

6. Report of Committee on Absence of Members

Shrimati Sharda Mukerjee presented the Tenth Report of the Committee
on Absence of Members from the Sittings of the House.

7. Statement by Minister

‘The Minister of Irrigation and Power made a statement regaraing the
Narmada water dispute,

8. Motion

Discussion on the following motion moved by Shrimati Indira Gandhi and
the substitute motions thereto moved on the 8th May, 1969, continued:—

“That the ‘Fourth Five Year Plan 1969—74—Draft’ laid on the Table
of the House on the 21st April, 1969, be taken into consideration.”

The following members took part in the debate:—
(1) Shri Humayun Kabir
(2) Shri Chandrika Prasad
(Lok Sabha adjourned at'1 P. M. and re-assembled at 2-05 P. M.)
(3) Shri Amiya Kumar Kisku
(4) Shri Rajdeo Singh
(5) Shri Bal Raj Madhok -
(6) Shri Mrityunjay Prasad
(7) Shri P, Ramamurti
(8) Shrimati Sushila Rohatgi
(9) Shri J. B. Kripalani
(10) Shri Syed Ahmed Aga
Shrimati Indira Gandhi replied to the debate.

On substitute motion No. 14 moved by Shri M. R. Masani, the House
divided, Ayes 33; Noes 163, The substitute motion was accordingly negatived.

On substitute motions Nos. 5 and 6 moved by Shri Ramavatar Shastri, the
House divided, Ayes 29; Noes 168. The substitute motions were accordingly
negatived. ‘

On substitue motion No. 3 moved by Shri Shiva Chandra Jha. the lelsé
divided, Ayes 15; Noes 164. The substitute motion was accordingly negatived.

The substitute motions meoved by Sarvashri Shri Chand Goyal, Humayun
Kabir and Tenneti Viswanatham were also negatived.

The substitute motions moved by Shri Chandrika Prasad were not pressed
and deemed to have been withdrawn by the leave of the House.

{P.TO.
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9. Government Bill-Under Consideration
The Companies (Amendment) Bill, 1968

Discussion on the motion for consideration of the Bill and the amendment
thereto moved on the 7th May, 1969, continued.

The following members took part in the debate: —.
(1) Shri- Kanwar Lal Gupta:
(2) Shri Shashi Bhushan
(8) Shri Era Sezhiyan (Speech unfinished)
The discussion was not concluded. )
10, Half-an-Hour Discussion on Matters arising out of Answer to Quesﬁon

Shri S. R, Damani raised a half-an-hour discussion on points arising out of
the answer given on the 13th March, 1969 to Unstarred Question No. 2921
regarding cultivation of lang staple cotton.

Shri Annasahib P. Shinde replied to the discussion.
(Lok Sabha adjourned till 11 AM. on Tuesday, the 13th May, 1969).

S. L. SHAKDHER,
~  Secretary.
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LOK SABHA

BULLETIN-—PA‘RT I
[Brief Record of Proceedings]'

Tuesday, May 13, 1969/Vaisakha 23, 1891 (Saka)

No. 289

1. Starred Questions

Starred Questions Nos. 1651--1653. were orally answered. Replies
to remaining questions were laid on the Table.

Unstarred Questmns

Replies to Unstarred Questions Nos. 9363~9548, . 9948-A, 09548-B,
9548-C and 9548-D were laid on the Table.

Statement by the Minister of Steel and Heavy Engmurmg correct-
ing the reply given on the 25th March, 1969 to Unstarred Question No.
4389 regarding import of steel was also laid on the Tab'w.

3. Short Notice Question

“Short Notice Question No. 25 addressed to the Minister of Education
and Youth Services regarding University Vice-Chancello.s’ Conference
in Delhi was orally answered and supplementaries were also answered

thereon.
4. Calling Attention

Shri G. P. Mangalathumadam called the attention of the Minister of
Finance to the reported opinion of the Attorney General that collection
of advance income-tax should be inc!uded in the divisible pool for dis-

tribution among the States.

The Minister of State for Finance laid on the Tahle a statement in
regard thereto.

5. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of. the following papers under sub-section (l)
of section 619A of the Companies Act, 1956:— A

(i) Review by the Government on the working of the National
Instruments Limited, Calcutta, for the year 1987-68.

[R.T.O.
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(i) Annual Report of the National Instruments Limited, Cal-
cutta, for the year 1967-68 along with the Audited Accounts
and the comments of the Comptroller and Auditor General
thereon,

(2) A copy each of the foilowing papers under sub-section (1) of
section 619A of the Companies Act, 1956:— :

(i) (a) Review by the Government on the working of the Tri-
veni Structurals Limited, for the year 1967-68.

(b) - Annual Report of the Triveni Structurals Limited, for the
year 1967-68 along with the Audited Accounts and the com-
ments of the Comproller and Auditor General thereon.

(i) (a) Review by the Government on the working of the Tunga
bhadra Steel Products Limited, for the year 1967-68.

(b), Annual Report of the Tungabhadra Steel Products Limited,
for the year 1967-68 along with the Audited Accounts and thz
comments of the Comptroller and Auditor General thereon.

(3) (i) A copy of the Certified Accounts of the Khadi and Village
Industries Commission for the year 1965-66 together with the
Audit Report thereon, under sub-section (4) of section 23 of
the Khadi and Village Industries Commission Act, 1956.

(ii) A statement showing reasons for cielay in laying the above
document.

(4) A copy of the Annual Report (Hindi and English versions)
on the working of the Industrial and Commercial Under-
takings of the Central Government for the year 1967-£8.

(5) A copy of the Registration of Electors (Amendment) Rules,
1969 published in Notification No. S.0. 1505 (English version)
and S.0. 1506 (Hindi version) in Gazette of India dated the
21st April, 1969, under sub-section (3) of section 28 of the Re-
presentation of the People Act, 1950.

6. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that Rajya Sabha
had no recommendations to make to Lok Sabha in regard to the Finance
Bill, 1969, passed by Lok Sabha on the 6th May, 1969.

7. Statements by Ministers

(i) The Minister of Law made a statement regarding the alleged
misuse of a part of the funds of the Tirupati Temple by one of the
Directors of its Trust arising out of a supplementary to Starred Question
No. 1384 dated the 29th April, 1969.

(i) The Minister of Railwavs made a statement regarding collision
between train No. 356 Down Bareilly-Agra Passenger and a bus at a
manned level crossing gate between Aligarh and Harduaganj stations
of the Northern Railway on the 12th May, 1969.

(iii) The Minister of State for Food,"Agriculture. Community Deve-
lopment and Cooperation made a statement regarding the price of
sugarcane for the crushing year 1969-70.
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8. Matter Under Rule 377

Shri Madhu Limaye raised a matter garaing withholding of the
declaration of the result of bye-election Banaskantha Constituency of
Gujarat by the Chief Election Commissionec:.

(Lok Sabha adjourned at 1-25 P.M. and re-assembled at 2-30 P.il.)
9. Government Bill—Motion for Introduction Held Over
The President (Discharge of Functions) Bill, 1969.

The motion for leave to introduce the Bill moved by Shri Y. B.
Chavan was opposed. The motion was held over.

10. Government Bill—Introduced
The West Bengal Legislative Council (Abolition) Bill, 1969.

The motion for leave to introduce the Bill moved by Shri P. Govinda
Menon was opposed. The motion was adopted and the Bill was intro-
duced. )

11. Government Bill—Under Consideration
The Companies (Amendment) Bill, 1968.

Discussion on the motion for consideration of the Bill and the amend-
ment thereto moved on the 7th May, 1969, continued.

The following members took part in the debate:—

(1) Shri Era Sezhiyan

(2) Shri R. K. Sinha

(3) Shri K. Ananda Nambiar

(4) Shrimati Tarkeshwari Sinha

(5) Shri J. M. Biswas

(6) Shri Tulshidas Jadhav

(7) Shri Madhu Limaye

(8) Shri R. D. Bhandare (Speech unfinished)
The discussion was not concluded.

(Lok Sabha adjourned till 11 A.M. on Wednesday. the 14th May, 1969).

8. L. SHAKDHER,
Secretary.
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LOK SABHA

- BULLETIN-PART I LY
(Brief Record of Proceedings)

y

Wednesday, May 14, 1969|Vaisakha 24, 1891 (Saku)

No. 290
1. Oath or Afirmation

Shri S. K, Patil made and subscribed the oath in English and took his seat
in the House.

2, Starred Questions

Starred Questions Nos. 1682—1681, 1686 and 1687 were orally answered.
Replies to remaining questions were laid on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 9549-9624, 9626—9685 and 9687—
9694 were laid on the Table.

Statement by the Minister of External Affairs correcting the reply given
on the 26th March, 1969 to Unstarred Question No. 1442 regarding irregu-
larities detected by Audit Department in Indian High Commission, UK.,
was also laid on the Table.

4. Short Notice Question

Short Notice Question No. 26 addressed to the Minister of Railvay
regarding Looting of safe at Guldhar Railway Station (Northern Railwa
was orally answered and supplementaries were also answered thereon,

5. Questions on Statement by Minister

Questions were asked on the statement laid on the Table on the
13th  May, 1969 by the  Minister of State for Finance regarding the
Teported opinion of the Attorney General that collection of advance income-
tax should be included in the divisible pool for distribution among the
States.

The Minister of Finance replied. -
6. Papers Laid on the Table 7
The following papers were laid on the Table:—

(1Y A copy of Report of the Working Group on “Fiscal and "Finxn-
cial Incentives for Starting Industries in Backward Arcas™.
i P [P.T.O,
. - 1321 ¥ .



(2) A copy of Report of the Working Group on “Identification of Back-
ward Areas”.

(8) A copy of the Cinematograph (Censorship) Second Amendment
Rules, 1969, pubiished in Notification No. G.S.R. 1011 (English
version) and G.S.R. 10I2 (Hindi version) in Gazette of India
dated the 26th April, 1969, under sub-section (3) of section 8 of

o the Cinematograph Act, 1958.
%&) A copy of the Report of the Committee of-Members of Parliament
regarding Parliament Session in the South.

(5) A copy of the Certified Accounts of the Coffee Board for the year
1967-68 and the Audit Report thereon.

(6) (i) A copy of the Cotton Textiles (Control) Third Amendment
Order, 1968, (Hindi and English versions) published in Noti-
fication No. S.0. 2691 in Gazette of India dated the 24th July,
1968, under sub-section (6) of section 3 of the Essential Com-
modities Act, 1955. '

(ii) A statement showing reasons for delay in laying the above Noti-
fication. ‘

7. Minutes of Committee on Absence of Members—Laid on the Table

Minutes of the Ninth and Tenth sittings of the Committée on Absence
of Members from the Sittings of the House held during the current session,
were laid on the Table.

_8. Messages from Rajya Sabha
Secretary reported the following messages from Rajya Sabha:—

(i) That at its sitting held on the 12th May, 1969, Rajya Sabha agreed
_without any amendment to the Estate Duty (Distribution) Amend-
ment Bill, 1969, passed by Lok Sabha on the 7th May, 1969.

(i) That at its sitting held on the 6th May, 1969, Rajya Sabha con-
curred in the recommendation of Lok Sabha to nominate seven
members from Rajya Sabha to associate with the Committee on
Public Accounts of Lok Sabha for the term beginning on the Ist
May, 1969 and ending on the 30th April. 1970 and also commu-
nicated the following names of Members of Rajya Sabha who had
been elected to the said Committee: —

. (1) Dr. Z. A. Ahmad )
"t (2) Shri Al P. Chatterjee
" (8) Prof. Shantilal Kothari .
(4) Shri 8. S, Mariswamy
(5) Shri G. H. V. Momin
(6) Shri N. R. Muniswamy
(7) Shri Tarkeshwar Pande.

+ ¢ (id) That at its sitting held on the 6th May, 1969, Rajya Sabha con-
-curred Jin ‘the recommendation of Lok Sabha to nominate five
members from Rajya Sabha to associate with the Committee on
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Public Uudertakings, of Lok Sabha for the term beginning on the
Ist May, 1969 and ending on the 30th Abril. 1970 and also com-
municated the following names of Members ol Rajva Sabha who
had been elected to the said Committee: -
(1) Shri Nand Kishore Bhatt
(2)y Shri Godcey Murahari
(3) Shri Bhabhani Charan Pattanayak
(4) Shri Rajendra Pratap Sinha
. ®) vShnA'il Dattopant Thengaﬁ~
9. Leave of Abisénce

The following Members were granted leavé of absence from ‘the Sittings of
the House for the periods meuntioned against each:—

(1)- Shri Kamalnayan Bajaj 17th March to ™ 14th May, 1964
(Seventh Session).

(2) Shri Mahadevappa Rampure 2nd  April to 16th  Mav. 1969
(Seventh Session).

(3) Shri Viren Shah 4th March to 14th April, 1969
: {Seventh Session).

(4) Shri V. Y. Tamaskar 17th February to 16th April, 1969
’ ' (Seventh Session).

(5) Shri C. K. Bhattacharyya 98th March to 16th May, 1969
' . (Seventh Session).

(6) Shrimati Sucheta Kripalani’ 18th April to 16th May, 1969
. {Seventh Session).

(7) Shri N. Dandeker ‘15th  April to 16th May, 1969
‘ B (Seventh Session).

(8) Shri R. K. Birla 28t April to 16th May, 1969
. (Seventh Session).

(9) H. H. Maharaja Brijendra 2nd _April to 16th May, 1969
- Singh of Bharatpur' - (Seventh Session).

(10) Shri S. R. Rane U7th April to 16th May, 1969

(Seventh Session) .

10. Statements by Ministers

(3‘ The Minister of Home Affairs laid on the Table a statement regard-
ing the report of the Intelligence Bureau: on the use of foreign money in
last General Elections. and for other purposes.

(ii) The Minister of State for Petroleum and Chemicals and Mines and
Metals made a statement clarifying ccrtain points in the statement made by
“him in the course of his reply to the Half-an-Hour discussion on the 23rd
April, 1969 regarding Fertilizers and Chemicals, Travancore Limited.

‘ [P.T.O.
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11. Motion Re. Select Committee TR
Shri Anand Narain Mulla moved the following motion:—

“That this House do appoint Shri Tulsidas Dasappa to the Select
Committec on the Bill to enlarge the appellate jurisdiction of the
Supreme Court in regard to criminal matters vice Shri K. Hanu-
manthaiva resigned.”

The motion was adopted. N

12. Government Bill-Introduced '
The President (Discharge of Functions) Bill, 1969

The motion for leave to introduce the Bill moved by Shri Y. B. Chavan
on the 13th May, 1969, was adopted. The Bill was introduced.

13. Motion—Debate Adjourned
Shri Nath Pai moved the following motion:—,

“That the debate on the motion ‘“That the Bill further to amend the
Constitution of India. as reported by Joint Committee, be taken
into consideration’, which was adjourned on the 2Ist February,
1969, be resumed now.”

Shri K. Raghurumaiah moved the following motion:—

That the discussion on the motion moved by Shri Nath Pai “That the
debate on the motion ‘That the Bill further to amend the Consti-
tution of India, as reported by Joint Committee, be taken into con-
sideration’, which was adjourned on the 21st February, 1969, be
resumed now” be adjourned to the next session.

On the motion moved by Shri K. Raghuramaiah the House divided, Ayes
184; Noes 39.

The motion was accordingly adopted. )
(Lok Sabha adjowrned at 1-10 P. M. and re-assembled at 2-30 P. M.)
' 14, Government Bill—Passed
The Companies (Amendment) Bill. 1968

Discussion on the motion for cousideration of the Bill and the amendment
thereto moved on the 7th May, 1969, continued.

‘T'he following members took part in the debate:—
(1) Shri R. D, Bhandare
(2) Shri Surendranath Dwivedy
(8) Shri Prabhu Dayal Himawingka
(4) Shri Tenncti Viswanatham
Shri” Fakhruddin Ali Ahmed replied to the debate.

On the Amendment for reference of the Bill 1o a Select Committee, moved
by Shri M. R. Masani, the House divided, Aves 26; Noes 182. The Amendment
was accordingly negatived.
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The motion for consideration of the Bill was adopted and clause-by-clause
consideration was taken up.

Clause 2 was adopted..

On Amendment No. 8 to Clause 3 moved by Shri Shiva Chandra Jha, the
House divided, Ayes 31; Noes 155. The Amendment was accordingly nega-
tived.

~ On Amendment No. 9 to Clause 3 moved by Shri Shiva Chandra Jha, the
House divided, Ayes 29; Noes 146. The Amendment was accordingly negatived.

Two Amendments to Clause 3 were adopted.
Clause 3 was adopted, as amended,

‘On Clause 4, as amended, the House divided, Aves 155; Noes 20. Clause
4, as amended, was accordingly adopted.

Clauses 5 and 6 were adopted.
Clause 1 and the Enacting Formula were adopted, as amended.

The Long Tile was adopted.

The motion that the Bill, as amended, be passed was moved by Shri
Fakhruddin Ali Ahmed.

The motion was adopted and the Bill, as amended, was passed.
15, Half-an-hour Discussion on matters arising out of Answer to Question

Shri Jyotirmoy Bosu raised a half-an-hour discussion on points arising out
of the answer given on the Ist April. 1969 to Starred Question No. 812
regarding Railway accidents. '

Dr. Ram Subhag Singh replied to the discussion.
(Lok Sabha adjourned till 11 A.M, on Thursday, the 15th May, 1969).

S. L. SHAKDHER.,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Thursday, May 15, 1969/Vaisakha 25. 1891 (Saka)

y No. 291 '
1. Oath or Affirmation
Shri V. K. Krish;xa Menon made and subscribed the affirmation in
English and took his seat in the House. :
_2. Starred Questions
Starred Questions Nos. 1711—1716 were orally answered. Replies to
Starred Questions Nos. 1717—1735 and 1737—1740 were laid on the Table.
3. Unstarred Questions
Replies to Unstarred Questions Nos. 9695—9833 were laid on the Table.
Statement by the Minister of Labour and Rehabilitation correcting

the reply given on the 6th March, 1969 to Unstarred Question No. 1930
regarding employment exchange in Laccadive Islands was also laid on

the Table.

4. Short Notice Question

Short Notice Question No. 27 addressed to the Minister of Informa-
tion and Broadcasting and .Communications rega::din% confirmation of
temporary Class IV employees in Press Information Bureau was orally
answered and supplementaries were also answered thereon.

5. Calling Attention

Shri Jyotirmoy Bosu called the attention of the Minister of. Petroleum
& Chemicals ‘andy Mines & Metals to the reported sinking of Kashmir

Plateau._ |
The Minister of State for Petroleum & Chemicals and Mines & Metals
made a statement in regard thereto.

6. Papers laid on the Table
The following papers were laid on the Table:—

(1) A statement containing principal ~recommendations ~f the
Aeronautics Committee. ‘
2) A f Report of the Commissioner for Scheduled Castes
@ mdc%‘::ieﬁluledp'f‘ribes for the year 1967-68 Vols. T and II, under
article 338(2) of the Constitution.
’ [PT.0.
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\AA copy of the Report of National Coal Development Corpora-

tion Committee.

(4) A copy of the Mineral Concession (Third Amendment) Rules,
1969, published in Notification No. G.SR. 939 in Gazette of
India dated the 12th April, 1969, under sub-section (1) of sec-
tion 28 of the Mines and Minerals (Regulation and Develop-
ment) Act, 1957.

(5) A statement (Hindi and English versions) showing total in-'
vestments of the life business of the Life Insurance Corporation
of India as on the 31st March, 1968 in loans and debenture and
shares in each of the first ten groups arranged in order of their
assets, listed in the Monopolies Enquiry Commission’s Report
as well as the total investments of the Life Insurance Corpora-
tion of India in 75 groups mentioned in that Report.

(6) A copy each of the following Notifications under sub-section
(6) of section 3 of the Essentia] Commodities Act, 1955: —

(i) G.S.R. 2181 (Hindi and English versions) nublished in
Gazette of India dated the 12th December, 1968.

(ii) G.S.R. 449 (Hindi and English versions) published in
Gazette of India dated the 22nd February, 1969 makin
certain amendments to Notification No. G.S.R. 2181 Adat
the 12th December, 1968.

(iii) G.S.R. 764 (Hindi and . English versions) published in
Gazette of India dated the 5th March, 1969.

(iv) G.S.R. 999 published in Gazette of India dated the 18th
April, 1969.

(v) G.S.R. 1000 published in Gazette of India dated the 19th
April, 1969.

(vi) The Assam Roller Mills Wheat Products (Price Control)
Order, 1969, published in Notification No. G.SR. 1035 in
Gazette of India dated the 23rd April, 1969.

(vii) The Roller Mills Wheat Products (Price Control) Second
Amendment Order, 1969, published in Notification No. G.S.R.
1036 in Gazette of India dated the 23rd April, 1969.

(viii) The Inter-Zonal Wheat and Wheat Products (Movement
Control) Amendment Order, 1969, published in Notification
No. G.SR. 1039 in Gazette of India dated the 24th April, 1969.

(ix) The Cold Storage (Amendment) Order, 1969, published in
Notification No. S.0. 1564 in Gazette of India dated the 26th
April, 1969.

(7) A statement showing reasons for delay in laying the Notifica-
tions mentioned at (i) to (iii) of (6) above.

(8) A statement showing reasons for delay in laying the reports of
(1) Development Council for Inorganic Chemical Industries
and (2) Develogz;ent Counci] for Heavy Electrical Indnustries,
for the years 1967-68 in pursuance of an assurance given by
him on the 22nd Apri], 1969.
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7. Government Bill—Passed )
The President (Discharge of Furétions) Bill, 1§e§ '
The motion for consideration of the Bill was moved by Shri Y. B.
Chavan. ’ -
‘The following members took part in the debate:—
(1) H. H. Maharaja Sriraj Meghrajji Dhrangadhra
(2) Shri Prakash Vir Shastri
(3) Shri Vikram Chand Mahajan
(Lok Sabha adjourned at 1 pa. and re-assembled at 2,05 p.a.)
(4) Shri Bal Raj Madhok | |
(5) Shri K. Narayana Rao
(6) Shri S. Kandappan
(7) Shri F. H. Mohsin
(8) Shri P. K. Vasudevan Nair
(9) Shri R. D. Bhandare
(10) Shri P. Ramamurti
(11) Shrimati Tarkeshwari Sinha
(12) Shri Shiva Chandra Jha *
(13) Shri Nath Pai
(14) Dr. Karni Singh
Shri Y. B. Chavan replied to the debate.
The motion for consideration of the Bill was adopted and clause-by-
clause consideration was taken up.
Clause 2 was adopted. i
On Amendment No. 1 to Clause 3 moved by Shri Nath Paj, the House
divided, Ayes 41; Noes 164. The Amendment was accordingly negatived.

On Amendment No. 4 to Clause 3 moved by Shri Shri Chand Goyal,
the House divided, Ayes 35; Noes 165. The Amendment was accordingly
negatived.

On Clause 3, the House divided, Ayes 167; Noes 43. Clause 3 was ac-
cordingly adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.
The motion that the Bill be passed was moved by Shri Y. B. Chavan.

The following members took part in the debate:—
(1) Shri Tenneti Viswanatham
(2) Shri Srinibas Mishra
(3) Shri Yogendra Sharma
(4) Shri Y. B. Chavan
The motion was adopted and the Bill was passed.
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8 Messages from Rajya Sabha
Secretary reported the following messages from Rajya Sabha:-

(1) That at its sitting held on the 15th May, 1969, Rajya Sab -
passed a motion referring the Architects Bill, 1968, to a Ju .
Committee of the Houses consisting of 45 members, 15 mem-
bers from Rajya Sabha, namely:—

4 (1) Shri M. Ruthnaswamy
" (2) Shri Prem Manohar
(3) Shri Rewati Kant Sinha

o

¥ (4) Shri Narinder Singh Brar
., () Shri U. N. Mahida
4 (6) Shri Mohan Dharia

(7) Shrimati Vidyawati Chaturvedi
(8) Shri Anand Chand
(9) Shri Mudumala Henry Samuel
(10) Shri Baharul Islam
(11) Shri N. Sri Rama Reddy
(12) Shri Syed Hussain
(13) Shri Sinam Krishna Mohan Singh
(14) Shri A. C. Gilbert
(15) Shri C. L. Varma

and 30 members from Lok Sabha and recommended that Lok
Sabha do join in the said Joint Committee and communicate

to that House the names of members to be appointed by Lok
Sabha to the said Joint Committee.

(ii) That at its sitting held on the 15th May, 1969, Rajya Sabha
i passed a motion referring the Hire-purchase Bill, 1968, to a
™ Jofnt Committee of the Houses consisting of 45 members, 15
members from Rajya Sabha, namely:—
(1) Shri Suraj Prasad
(2) Shri Devi Singh
(3) Shri Banka Behary Das
(4) Shri M. R. Venkataraman
(5) Shri S. A. Khaja Moideen
(8) Shri R. T. Parthasarathy
v (7) Shri Sanda Narayanappa
(8) Chaudhary A. Mohammad
(9) Shri Sher Khan
(10) Shri B. S. Savnekar
(11) Shri Bhupinder Singh
(12) A. G. Kulkarni
(13) Shri B. K. Kaul

LA Y
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(14) Shri Jogendra Singh
(15) Shri Biren Roy
and 30 members from Lok Sabha and recounmended that Lok
st Sabha do join in the said Joint Committee and communicate

Jado- to that House the names of members to be appointed by Lok
Sabha to the said Joint Committee.

(iii) That at its sitting held on the 15th May, 1963, Rajya Sabha
passed a motion referring the Code of Civil Procedure (Amend-
ment) Bill, 1968, to a Joint Committee of the Houses consisting
of 45 members, 15 members from Rajya Sabha, namely:—

(1) Shri Balachandra Menon
(2) Dr. B. N. Antani
(3) Shri Rattan Lal Jain .
(4) Shri B. N. Mandal .
() Shri Jagat Narain
(6) Shri Syed Ahmed
(7) Shri Purnananda Chetia
(8) Shri Rizag Ram
(9) Shri V. T. Nagpure
(10) Shrimati Seeta Yudhvir !
(11) Shri Joachim Alva
(12) Shrimati Annapurna Devi Thimmareddy
(13) Shri T. K. Patel
(14) Shri P. C. Mitra
(15) Pandit S. S. N. Tankha
and 30 members from Lok Sabha and recommended that Lok
Sabha do join in the said Joint Committee and communicate to

that House the names of members to be appointed by Lok
Sabha to the said Joint Committee.

(iv) That at its sitting held on the 15th May, 1989, Rajya Sabha
agreed to the amendments made by Lok Sabha on the 7th May,
1969, in the Registration of Births and Deaths Bill, 1968.

9. Statement by Mimister

The Minister of Home Affairs made a statement regarding the de-
monstration by the All India Youth Federation and the All India Students’
Federation on the 15th May, 1969, at New Delhi, ‘

(Lok Sabha adjourned till 11 A.m. on Friday, the 16th May, 1989).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
(Brief Record of Proceedings)

Friday, May 16, 1969|Vaisakha 26, 1891 (Saka)

No. 292

1. Oath or Affirmation

Shri S. N. Misra made and subscribed the oath in English and took
his seat in the House.
2. Starred Questions

Starred Questions Nos. 1741—1744 were orally answered. Replies to
remaining ‘questions were laid on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 9834—10033 were laid on the
Table.

Statement by the Minister of Tourism and Civil Aviation correcting the

reply given on the 21st February, 1969 to Unstarred Question No, 644
regarding Air India to enter Hotel Industry was also laid on the Table.

4. Short Notice Question

Short Notice Question No. 28 addressed to the Minister of Home
Affairs regarding Bye-elections to Delhi Municipal Corporation was orally
answered and supplementaries were also answered thereon.

5. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Audit Report (Commercial), 1969, under article
151(1) of the Constitution.

(2) A statement of decisions of Government on certain recom-
mendations of the Administrative Reforms Commission in
their Report on “Finance. Accounts and Audit.”

(3) A copy of the Annual Report of the Development Council for

Food Processing Industries for the year 1966-67 under sub-
. section -(4) -of section 7 of the Industries (Development and

Regulation) Act, 1951.
. [P.T.O.
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(4) A copy of the Certitied Accounts of the Indian Institute  of
Technology. Madras for the year 1967-68 along with the
Audit Report thereon, under sub-section (4) of section 23 of
the Institute of Technology Act, 1961.

(5) (i) A copy each of the following papers under sub-section (1)
the Institutes of Technology Act, 1961.

(a) Review by the Government on the working of the India
Tourism Development Corporation Limited, New Delhi for
the year 1966-67. '

(b) Annual Report of the India Tourism Development Corpora-
tion Limited, New Delhi for the year 1966-67 along with
the Audited Accounts and the comments of the Comptroller
and Auditor General thereon.

(ii) A statement showing reasons for delay in laying the above
Report.

(6) (i) A copy of the International Copyright (Firsi Amendment)

' Order, 1969, published in Notification No. S.0. 735 (English
version) and S.O. 736 (Hindi version) in Gazette of India
dated the 20th February, 1969. under section 43 of the Copy-
right Act, 1957.

(ii) A statement showing reasons for delay in laying the above
Notification. '

(7) Following statements showing the action taken by the Govern-
ment on various assurances, promises and undertakings given
by the Ministers during the various sessions of Fourth Lok

Sabha:—

(i) Supplementary  Statement

No, I Seventh Session, 1969.
(ii) Supplementary  Statement

No. IV Sixth Session, 19¢3.
(iii) Supplementary Statement ,

No. X1 ) Fifth Session. 1968.
(iv) Supplementary Statement,

No. XVII Fourth Session, 1968.
(v) Supplementary Statement

No. XI1 Third Session, 1567,
(vi) Supplementary: Statement

No. XIX ..Second Session, 19867.

(8) A copy each of the following Notifications issued under the
Central Excise Rules, 1944:—
(i) G.S.R. 968 (English version) and G.S.R. 970 (Hindi ver-
sion) published in Gazette of India dated the 12th April,
1969 together with an explanatory memorandum.
(ii) G.S.R. 969 (English version) and G.S.R. 971 (Hindi ver-
sion) published in Gazette of India dated the 12th April,
1969 together with an explanatory memorandum.
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(ili) G.S:R. 1065 published in Gazette of India dated the 3rd
May, 1969 together with an explanatory memorandum.

(iv) G.S.R. 1082 to 1097 published in Gazette of India dated

the 29th April, 1969 together with an explanatory memo-
randum.

(9 A copy of the Central Excise (Seventh Amendment) Rules,
1969, published in Notification No. G.S.R. 1066 in Gazette
of India dated the 3rd May, 1969. under section 38 of the
Central Excises and Salt Act. 1944.

(10) (i) A copy of the Statistical Information regarding the working
of the Preventive Detention Act. 1950, during the period
30th September. 1967 to 30th September, 1968 (Hindi and
English versions). '

(ii) A statement (Hindi and English versions) showing reasons
for delay in laying the above information.

(11) A copy of Ministry of Defence O.M. No. F.7(3)/66{8902|D
(Air-I1) dated the 17th August, 1968 containing President’s
orders in regard to the use of the V.LP. Flight of the Indian
Air Force by the V.LPs., in pursuance of an assurance given
by him on the 7th March, 1969.

(12) A copy of the Admission as Advocates (Training and Exarina-
tion) Amendment Rules, 1969 (Hindi and English versions),
published in - Notification No. S.0. 1560 in Gazette of India
dated the 23rd April, 1969, under sub-section (5) of section
49A of the Advocates Act, 1961.

(13) A copy each of the following papers under sub-section (1) of
section 619A of the Companies Act, 1956:—

(i) Review by the Government on the working of the Hindustan
Shipyard Limited, Visakhapatnam. for the vear 1967-68.
(Hindi and English versions).

(ii) Annual Report of the Hindustan Shipyard Limited, Visakha-
patnam, for the year 1967-68 along with the audited accounts
and the comments of the Comptroller and Auditor General
thereon.

(14) A copy of the Cinematograph (Censorship) Amendment Rules,
1969, published in Notification No. G.S.R. 977 (English
version) and G.S.R. 978 (Hindi version) in Gazette of India
dated the 19th April, 1969, under sub-section (3) of section
8 of the Cinematograph Act. 1958.

(15) A copy of the Employees’ Provident Funds (Amendment)
Scheme, 1969, published in Notification No. G.S.R. 1017 in
Gazette of India dated the 26th April, 1969, under sub-
section (2) of section 7 of the Employees’ Provident Funds
Act, 1952
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(16) A copy of Notification No. G.S.R. 1018 published in Gazette
of India dated the 26th April, 1969 adding the ferro-manga-
nese industry to the First Schedule to Employees’ Provident
Funds Act, 1952, under sub-section (2) of section 4 of the
said Act.

(17) A copy each of the following Notifications under sub-section
(6) of section 3 of the Essential Commodities Act, 1955:—

(i) G.S.R. 1056 (English version) and G.S.R. 1057 (Hindi ver-
sion) published in Gazette of India dated the 3rd May,
1969.

(ii) The Delhi Roller Mills Wheat Products (Ex-mill and Retail)
Price Control (Amendment) Order, 1969, published in
Notification No. G.S.R. 1102 in Gazette of India dated the
3rd May, 1969.

(iii) The Roller Mills Wheat Products (Ex-mill) Price Control
Order, 1969, published in Notification No. G.S.R. 1103 in
Gazette of India dated the 3rd May. 1969.

(18) A copy of the Indian Telegraph (Eighth Amendment) Rules,

1969, published in Notification No. G.S.R. 1080 in Gazette
of India dated the 28th April, 1969, under sub-section (5)
of section 7 of the Indian Telegraph Act, 1885.

(19) A statement correcting the statement made by the Minister of
Irrigation and Power on the 12th May, 1969 regarding Nar-
mada Water Dispute.

6. Minutes of Committee on Private Members’ Bills and Resolutions

Minutes of the Forty-third to Fiftieth sittings of the Committee on
Private Members’ Bills and Resolutions held during the current session.
were laid on the Table.

7. Assent to Bills

@) Secretary laid on the Table a copy, duly authenticated by the Secre-
tary of Rajya Sabha, of the Customs (Amendment) Bill. 1969, pasesd by
the Houses of Parliament during the current session and assented to.

(i) Secretary also laid on the Table following 2  Bills passed by the
Houses of Parliament during the current session and assented to:—

(1) The Appropriation (No. 3) Bill, 1969.
(2) The Finance Bill. 1969.
8. Report of Estimates Committee
Shri M. Thirumala Rao presented the Ninetieth Report of the Estimates

Committee on the Ministry of Tourism ‘and Civil Aviation—Department
of Tourism.

9. Presentation of Petition

Shri Mohammad Ismail presented a petition from Shri Shabbir
Hakeem and others of Malegaon (Nasik) regarding ban on production of
coloured sarees on powerlooms in Malegaon and Dhulia.
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10. Statements by Ministers RS

(i) The Minister of State for Petroleum and Chemicals and Mines
and Metals laid on the Table a statement correcting the answer given or
the 21st April, 1969 to supplementaries by Sarvashri Pattiam Gopalan and
S. R. Damani on Starred Question No. 1203 regarding production of non-
ferrous metals. '

(i) The Minister of Parliamentary Affairs and Shipping and Trans-
port made a statement regarding Government’s reaction to some of the
recommendations of the Joint Committee on Salary, Allowances and other
amenities to Members of Parliament. ’

11. Government Bill—Introduced.
The Petroleum (Amendment) Bill, 1969

The motion for leave to introduce the Bill moved by Dr. Triguna Sen
was opposed. The motion was adopted and the Bill was introduced.

12. Motions Re: Joint Committee on Government Bills—Adopted
(i) The Architects Bill, 1968
The motion for concurrence in the recommendation of Rajya Sabha

for reference of the Bill to a Joint Committee of the Houses was moved by
Dr..V. K. R. V. Rao.

The motion was adopted as follows:—

“That this House do concur in the recommendation of Rajya Sabha
that the House do join in the Joint Committee of the Houses on the Bill to
provide for the registration of architects and for purposes connected there-
with, made in the motion adopted by Raiva Sabha at its sitting held on the
15th May, 1969 and communicated to this House on the 15th May, 1969
and do resolve that the following thirty members of Lok Sabha be nomi-
nated to serve on the said Joint Committee. namely:—

(1) Shri Ramchandra J. Amin 7
(2) Shri J. B. S. Bist
(3) Shri Anil K. Chanda
(4) Shri Tulsidas Dasappa
(5) Shri Kansari Halder
(6) Shri J. N. Hazarika
(7) Shri Hem Barua
(8) Shri S. M. Joshi
(9) Shri Dhireswar Kalita
(10) Kumari Kamla Kumari
(11) Shri Sitaram Kesri
(12) Shri Bal Raj Madhok
(13) Shri Bijoy Modak
(14) Shri Piloo Mody
[P.T.O.
1385 '



(15) Shrimati Shakuntala Nayar
(16) Shri Chintamani Panigrahi -
(17) Shri Anantrao Patil

(18) Shri V. Narasimha Rao
(19) Shri P. Antony Reddi

(20) Shri V. Sambasivam

(21) Shrimati Tara Sapre

(22) Shri Erasmo de Sequeira
(23) Shrimati Jayaben Shah
(24) Shri Naval Kishore Sharma
(25) Shri Prakash Vir Shastri
(26) Shri P. Sivasankaran

(27) Shri S. D. Somasundaram
(28) Shri M. G. Uikey

(29) Shri G. Venkatswamy

(30) Dr. V. K. R. V. Rao”

(i) The Code of Civil Procedure (Amendment) Bill, 1968

The motion for concurrence in the recommendation of Rajya Sabha
for reference of the Bill to a2 Joint Committee of the Houses was moved
by.Shri P. Govinda Menon.

The motion was adopted as follows:—

“That this House do concur in the recommendation of Rajya Sabha
that the House do join in the Joint Committee of the Houses on the Bill
further to amend the Code of Civil Procedure, 1908, made in the motion
adopted by Rajya Sabha at its sitting held on the 15th May, 1969 and
communicated to this House on the 15th May, 1969 and do resolve that
the following thirty members of Lok Sabha be nominated to serve on the
said Joint Committee, namely:—

(1) Shri D. Balarama Raju
(2) Shri Rajendranath Barua
(3) Shri R. D. Bhandare
(4) Shri Krishna Kumar Chatterji
(5) Shri N. T. Das
(6) Shri Shivajirao S. Deshmukh
(7) Shri Shri Chand Goyal
(8) Shri Ram Krishan Gupta
(9) Shri Heerji Bhai
(10) Shri J. M. Imam
(11) Shri Kameshwar Singh
(12) Shri Mushir Ahamad Khan
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¢13) Shri Thandavan Kiruttinan
(14) Shri K. Lakkappa

(15) Shri Brij Bhushan Lal

(16) Shrimati Sangam Laxmi Bai
(17) Shri Mahendra Majhi

(18) Shri B. P. Mandal

(19) Shri M. Meghachandra
(20)- Shri Viswanatha Menon
(21) Shri Bhaljibhai Ravjibhai Parmar
(22) Shri S. B. Patil

(23) Shri Jharkhande Rai

(24) Chaudhuri Randhir Singh
(25) Shrimati Savitri Shyam
(26) Shri P. N. Solanki

(27) Shri K. Subravelu

(28) Pandit D. N. Tiwary

(29) Shri Tenneti Viswanatham
(30) Shri P. Govinda Menon.”

(iil) The Hire Purchase Bill, 1968

The motion for concurrence in the recommendation of Rajya Sabha
for reference of the Bill to a Joint Committee of the Houses was moved
by Shri P. Govinda Menon. '

The motion was adopted as follows:—

“That this House do concur in the recommendation of Rajya Sabha
that the House do join in the Joint Committee of the Houses on the Bill
to define and regulate the rights and duties of parties to hire-purchase
agreements and for matters connected therewith or incidental thereto,
made in the motion adopted by Rajya Sabha at its sitting held on the 15th
May, 1969 and communicated to this House on the 15th May, 1969 and
do resolve that the following thirty members of Lok Sabha be nominated
to serve on the said Joint Committee, namely:—

(1) Shri Nathu Ram Ahirwar
(2) Shri N. Anbuchezhian
(3) Shri K. Anirudhan
(4) Shri Maganti Ankineedu
(5) Shri B. N. Bhargava
(6) Shri Bibhuti Mishra
(7) Shri R. K. Birla
(8) Shri C. Dass
(9) Shri Devinder Singh

(10) Shri Y. Gadilingana Goud
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(11) Shri V. N. Jadhav
(12) Shri C. Janardhanan .
(13) Shri Dharani Dhar Jena

(14) Shri Liladhar Kotoki

(15) Shri G. Kuchelar

(16) Hazi Lutfal Haque

(17) Shri Yamuna Prasad Mandal

(18) Shri Nihal Singh

(19) Shri D. N. Patodia

(20) Shri Rajdeo Singh

(21) Shri Ram Charan

(22) Shri Shambhu Nath

(23) Shri Beni Shanker Sharma

(24) Shri Janardan Jagannath Shinkre
(25) Shri Chandra Sekhar Singh

(26) Shri S. M. Solanki

(27) Shri S. S. Syed

(28) Shri Om Prakash Tyagi

(29) Shri Prem Chand Verma

(30) Shri P. Govinda Menon.”

(Lok Sabha adjourned at 1P.M. and re-assembled at 2.05 P.M.

13. Motions
(i) Shri Madhu Limaye moved the following motion:—

“This House resolves that in pursuance of sub-section. (4) of sec-
tion 18 of the Citizenship Act, 1955, the following modifica-
tions be made in the Citizenship (Amendment) Rules, 1968,
published in the Gazette of India by Notification No. G.S.R. ~
2029, dated the 23rd November, 1968 and laid on the Table
on the 6th December, 1968, namely:—

(i) in rule 2, in Form XIII, for ‘oath of allegiance’, wherever
they occur, substitute ‘oath of allegiance to the: Constitu-
tion’; and

(ii) in rule 2, in Form XIII, after ‘established’ inserr ‘up-hold
the sovereignty and integrity. of India’,

This House recommends to Rajya Sabha that Rajya Sabha do con-
cur in this resolution™.

The following members took part in the debate:—f
(1) Shri Samarendra Kundu
(2) Shri Om Prakash Tyagi
(3) Shri Rabi Ray
ol 1388.. - . o



(4) Shri Sarjoo Pandey
(5) Shri Vidya Charan Shukla
The motion was withdrawn by leave of the House.
(ii) Shri N. K. P. Salve moved the following motion:—
“This House resolves that in pursuance of sub-section (2) of sec-

tion 3 of the All-India Services Act, 1951, the following modi-
fications be made in the All-India Services (Conduct) Rules,
1968, published in the Gazette of India by Notification No.
G.S.R. 3, dated the 4th January, 1969 and laid on the Table
on the 21st February, 1969, namely:—

(i) in clause (b) of rule 2, omit sub-clause (iii);
(ii) to sub-rule (1) of rule 3, add the following Explanation:

‘Explanation.—The question of determining as to what has
to be deemed as “unbecoming of a member of the Ser-
vice” shall be decided by the Head of Department in
which the member of the Service is serving at that time’;

(iii) to sub-rule (1) of rule 4, add the following Explanation:

‘Explanation.—The question of determining whether a mem-
ber of the Service has “used his position or influence”
shall be decided by the Head of the Department in which
the member of the Service is serving at that time.”:

(iv). in rule S, for sub-rule (1), substitute—

‘(1) No member of the Service shall be a member of. or be
otherwise associated with, any political party or any
other organisation which takes part in politics. or seeks
to promote exclusively interests of a religious commu-
nitv, or is fundamentally communalistic in its declared
objectives. nor shall he take part in. or subscribe in aid
of. or assist in any other manner, any political move-
ment or political activity or purely communal activity.

(v) in rule 7, for ‘No member of the Service shall. in any radio
broadcast or in any document published anonymously,
pseudonymously or in his own name or in the name of any
other person or in any communication to the press or in
any public utterance. make any statement of fact or
opinion,” substitute—

‘Every member of the Service shall obtain previous sanction
of the Government or any other authority empowered
in this behalf, for giving any radio broadcast or for pub-
lishing any document or for making any statement either
to the press or at a public gathering, but no member of
the Service shall, however, in any radio broadcast or in
any document published anonymously, pseudonymously
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or in any other name or in any communication to the
press or in any pubhc utterance, make any statement of
fact or opinion—';

(vi) in rule 13,—

(a) in sub-rule (1), omit ‘except with the previous sanction
of the Government’; and

(b) in the proviso to sub-rule (1), omit ‘without such sanc-
tion’;

(c) in sub-rule (1), after the existing proviso, add the
following further proviso:

‘Provided further that when a member of the Service
intends to undertake such honorary - work of any
literary, artistic or scientific character in any orga-
nisation which is sponsored or financed or managed
directly or indirectly by any foreign country or
institution or individual, the member of the Ser-
vice shall, before undertaking such work. submit to
the Government the full particulars relating " to
such organisation and obtain previous sanction of
the Government’:

(vn) in rule 16,—

(a) in clause (a) of sub-rule (2), add at the end—
‘and such property transferred by him during the period
of five years preceding the date of his joining the
Service by way of gift or sale in the name of any
member of his family or in the name of any
other person’;

(b) for clause (c) of sub-rule (2), substitute—

“‘(c) moveable property such as gold, or gold ornaments,
precious metals or ornaments of such precious metal,
jewellery including loose ‘jewels, motor-cars, motor-
cycles, refrigerators, radies, radiograms, expensive
apparels, utensils of gold, and silver, insurance
policies of the value of over Rs. 1,000 and loans
advanced by him; and

(c) omit the Explanation; and
(viii) for rule 21, substitute—

‘21. Interpretation—If any doubt arises as to the interpreta-
tion of these rules, the same shall be refersed to a Board
consisting of the Secretaries to the Government of India
in the Ministries of Home Affairs, Law and Finance.".

This House recommends to Rajya Sabha that Rajya Sabha do concur
in this resolution.”

His speech was not concluded.
The discussion on the motion. was not concluded
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14. Government Bill-Passed
The West Bengal Legislative Council (Abolition) Bill, 1969

The motion for consideration of the Bill was moved by Shri P. Govinda
Menon.

The following members took part in the debate:—
(1) Shri J. M. Imam
(2) Shri Shri Chand Goyal
(3) Shri S. M. Banerjee
(4) Shri Jyotirmoy Bosu
(5) Shri Samar Guha

Shri P. Govinda Menon replied to the debate.

The motion for consideration of the Bill was adopted and clause-by-
clause consideration was taken up.

Clauses 2 to 9 were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shri P. Govinda
Menon. '

The following members took part in the debate:—
(1) Shri- Surendranath Dwivedy
(2) Shri P. Ramamurti
(3) Shri S. Kandappan
(4) Shri S. M. Joshi
(5) Shri Samarendra Kundu
(6) Shri Ramavatar Shastri
(7) Chaudhuri Randhir Singh
(8) Shri Tulshidas Jadhav
(9) Shri P. Govinda Menon
The motion was adopted and the Bill was passed.
15. Moetion
Shri Prakash Vir Shastri moved the following motion:—

“That the situation arising out of the encouragement being given to
the subversive and violent activities in the country by ccrtain
political parties and by some foreign powers, be taken into
consideration.”

His speech was not concluded.
The discussion was not concluded.
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16. Private Member’s Bill—Introduced
The Language of Laws Bill, 1969 by Shri Prakash Vir Shastri.

17. Private Member’s Bill—Motion for Introduction Negatived

The All-India Institute off Medical Sciences (Amendment) Bill, 1969
(Amendment of sections 2, 4, etc.) by Shri George Fernandes.

The motion for leave to introduce the Bill moved by Shri George
Fernandes was opposed. On the motion the House divided, Ayes 25;
Noes 125. The motion for introduction of the Bill was accordmgly
negatived. .

18. Private Member’s Bill—Introduced

The Salaries and Allowances of Members of Parliament (Amendmem)
Bill, 1969 (Amendment of sections 3, 4, etc.) by Shri Yashwant Singh
Kushwah.

The motion for leave to introduce the Bill moved by Shri Yashwant
Singh Kushwah was opposed. On the motion the House divided, Ayes

124; Noes 18. The motion was accordingly adopted and the Bill was
introduced.

19. Private Member’s Bil—Negatived

The Constitution (Amendment) Bill, 1968 (Amendment of articles 75, 164,
etc.) by Shri Kameshwar Singh

£

Discussion on the motion for consideration of the Bill moved by Shri
Kameshwar Singh on the 18th April, 1969 and the amendment thereto
moved on the 1st May, 1969, continued.

Shri P. Govinda Menon took part in the debate.
Shri Kameshwar Singh replied to the debate.

On the amendment for circulation of the Bill for the purpose of elicit-
ing opinion thereon moved by Shri Madhu Limaye, the house divided,
Ayes 37; Noes 106. The amendment was accordingly negatived.

On the motion for consideration of thz Bill the House divided, Ayes
32; Noes 103,

The motion was declared as not carried in accordance with Rule 157
of the Rules of Procedure and in accordance with the Constitution,

20. Private Member’s Bill—Passed

The Indian Penal Code (Amendment) Bill. 1967 (Amendment of sections
292, 293 etc.) as passed by Rajya Sabha and as reported by Select
Committee

On behalf of Shri Diwan Chand Sharma, Shri Tenneti Viswanatham
moved the motion for consideration of the Bill as passed by Rajya Sabha
and as reported by Select Committec.
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The following members took part in the debate:—
(1) Shri Shri Chand Goyal
(2) Chaudhuri Randhir Singh
(3) Shri Vidya Charan Shukla

The motion for consideration of the Bill, as reported by Select Com-
mittee, was adopted and clause-by-clause consideration was taken up.

Clauses 2 and 3 were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill, as reported by Select Committee, be passed
was moved by Shri Tenneti Viswanatham,

The motion was adopted and the Bill was passed.

21. Private Member’s Bill—Motion for Circulation Under Consideration

The Resolution of Expenditure and Eradication of Corruption Bill, 1968
" by Shri Humayun Kabir

The motion for circulation of the Bill for the purpose of eliciting opi-
nion thereon by the 30th August, 1969, was moved by Shri Humayun
Kabir.

His speech was not concluded.,
The discussion was not concluded.

22, Half-an-Hour Discussion on Matters Arising out of Answer to Question

Shrimati Ila Pal Chaudhuri raised a half-an-hour discussion on points
arising out of the answer given on the 2nd April, 1969 to Starred Ques-
tion No. 845 regarding Indo-Ceylon venture for the export of tea.

Shri Bali Ram Bhagat replied to the discussion.

23. Statement by Minister

The Minister of State for Home Affairs made a further statement
regarding the demonstration by the All India Youth Federation and the
All India Students’ Federation on the 15th May, 1969, at New Delhi
Thereafter, there was a discussion thereon.

(Lok Sabha adjourned sine die at 6.50 P.M.)

S. L. SHAKDHER,
Secretary.
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